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Dabhi, Shri Fulsinhji B. (Kaira North),

Damar, Shri Amar Singh Sabji (Jhabua—
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Das, Shri Basanta Kumar (Contai).
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Dhusiya, Shri Sohan Lal (Basti Distt.—
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Diwan, Shri Raghavendrarao Srinivastao
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Dube, Shri Mulchand [Farrukhabad Distt.
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Dubey, Shri Rajaram Giridharlal (Bijapur
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Durt, Shri Asim Krishna (Calcutta South-
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Dutta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Distt.).
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Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A, (Vikarabad).

Elayaperumal, Shri L, (Cuddalore—Rescrved
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Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir).
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Gadgil, Shri Narhar Vishnu (Poona Central(
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Gandhi, Shri Feroze [Prawpgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal Maganlal (Panch
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Decvi, Shrimati (Lucknow Distt.

cum Bara_ Banki Distt,—Rescrved—Sch,
Castes).

Ganpati Ram, Shri [Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C, D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam),

Giridhari Bhoi, Shri (Kalshandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Arcas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
Sch. Castes).

Gounder, Shri K. Perisswami (Erode).

Gounder, Shri K. |[Sakthivadivel
(Periyakulam).

Govind Das, Sett (Mandla-Jabalpur South),

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri’ Distt.—
East).

Gupta, Shri Sadhan Chandrs (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).
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Hansda, Shri Benjamin (Purnea cum Santa
Parganas—Reserved—Sch, Tribes).

Hari Mohan, Dr. (Manbhum North—
Reserved—Sch. Castes).

Hasda, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Heda, _Shri H. C. (Nizamabad).
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Hmﬂbuh—ﬁeuﬂed—&ch. Tribes).
Hem Raj, Shri (Kangra).

Huksm  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,=
North),
I
Ibrahim, Shri A. (Ranchi North-East).
Iqbal Singh, Sardar (Fazilka-Sirsa).
Islamuddin, Shri Muhammad (Purnea—
North-East).
Iyyunni, Shri C. R. (Trichur).

J

Jagjivan Ram, Shri (Shahabad South—Re-
served—Sch. Castes).

Juin, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North),

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch. Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh),
Jangde, Shri Resham Lal
Reserved—Sch. Castes).
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaj
Madhopur—Rescrved—Sch, Castes).
Jayaraman, Shri A, (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jens, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes),

ethan, Shri Kherwar (Palamau cum Hazari-
bagh cum Ranchi—Reserved—Sch-
Tribes).

(Bilaspur—
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Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
wm). . .

Joshi, Shri Anand Chandra
Sidhj). i

Joshi, Shri Jethalal Harikrishna (Madhya
Saurashtra).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shajapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Wandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami

(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch,
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch. Castes).

Kandasamy, Shri S, K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D, P, (Dharwar North).

Karni Singhji, His Highness Maharsja Shri
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
War).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch., Tribes).

Kiatju, Dr. Kajlas Nath (Mandsaur).

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Faizabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).

(Shahdol-
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardekay, Shri B, H. (Kolhapur cum
Satara).

Khare, Dr. N. B. (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldans.
Akola).

Khongmen, Shrimati B, (Autonomous Distts,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

. bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankurs),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnea).

Krishna, Shri M. R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T. T. (Madeas).

Krishnappa, Shri M. V., (Kolas). L

Krishnaswami, Dr. A. (Kancheepuyem).

Kureel, Shri Baij Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch, Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatchpur Distt.—Rescrved—Sch, Cystes),

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sardar (Ferozepur-Ludhiana),

Lallanji, Shri (Faizabad  Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes),

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distr.—North—
Reserved—Sch, Castes).

M

Mgdish Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseswed—Sch. Tribes).

Mahata, Shri Bhajsharf (Manbhum South
cwn Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).

Maitra, Shri Mohit Kumar(Culcurta—North
West), .

Majbi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Reserved—Sch. Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Tarsn).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinivasa (South Kanars—
North).

Malvia, Shri Bhagu-Nandu  (Shajepur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).

Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Rescrved—Sch, Castes).

Mandal, Dr. Pashupati (Bankura—Reserved—

Sch, Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriyva Din, Shri (Allahabad Distt.—
East cwm Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).
Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mchta, Shri Asoka (Bhandars).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mehta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Durg-Raipur
—Reserved—Sch. Castes).

Mishra, Pandit Suresh Chandrs (Monghyr
North-East).
Mishra, Shri Bibhuti (Saran cum Cham,
paran).
Mishra, Shri Lalit Narayan (Darbhangs
cwm Bhagalpur).
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Mishra, Shrl Lokerath (Puri).

Mishra, Shri Mathura Prasad (Monghyr—
North-West).

Mishra, Shri Shyam Nandan (Darbhanga—

North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).
Mohd. Akbar, Sofi (Jammu and Kashmir).
Mohiuddin, Shri Ahmed (Hyderabad City).
Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shentaram (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako,
nam).

Muhammed Shafes, Chsudhurl (Jammu
and Kashmir),
Mukerjee, Shri Hirendra Nath (Calcutta—
Nor.h-East).
Mukne, Shri Y. M.
Sch. Tribes).
Munjswamy, Shri N. R. (Wandiwash).
Munjswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Bluru),
Musafir, Giani Gurmukh Singh (Amritsar).
Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).
Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).

(Thana—Reserved—

N
Naidu, Shri Nalla Reddi (Rejshmun-
dry).
Nair, $hri C. Krishnan (Oyter Delhj),

Nair, Shri. N. Sreckantan (Quilon cum
Mavelikkara),
Nambiar, Shri K. Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—Re-
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasjmham, Shri §. V. L. (Guntur).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes),
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch. Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri Jawaharlal (Allahabad Distt,—
East cum )aunpur Distt,.—West).

Nébru, Shrimati  Shivraj Vati (Lucknow
Distt,—Central)

Nehru, Shrimati Uma (Sitapur Diste,
cum Kheri Distt.—West).

Nesamony, Shri A. (Nagercoil).

Neswi, Shri T. R, (Dharwar—South).

#Nevatla, Shri R. P. (Sahjahanpur Distt,
—North eum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt.—
North—East). -

Pande, Shrit ¢. D. (Naini Tal Distt. cum
Almora Distt,—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambalpur),

Pannala), Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt.—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbheram (Zala-
wad). .

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).
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parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch. Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bahadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhaj
(Kaira South),

Pateria, Shnn  Sushil
North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Patl, Shri S. K. (Bombay City—South),

Patjl, Shri Shankargguda Veeranagauda
(Belgaum South).

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao ( South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (QOuter Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T, (Allenney),
R
Rachiah, Shn N, (Mysore—Reserved—
Sch, Castes).
Radha Raman, Shri (Dcl.h: City).
Raghavachari, Shri K. S. (Penukonda).
Raghavaish, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahai, Shri (Etah Distt.==North-
East cum Budaun Distt-—East).

Raghubjr Singh, Choudhary (Agra Distt,.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabad
Distt.—Central).

Raj Bahadur, Sh.ti (Jaipur-Sawali Madho-
pur).

Kumar (Jabalpur

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shastri, Swami (Unnao Dibtt. cum
Rae Bareli Distt.—West cum Hardoi-
Distt.—South-East—Reserved—Sch, Castes)
Ramananda Tirtha, Swami (Gulberga).
Ramasami, Shri M. D. (Arruppukkottai),
Ramaseshaiah, Shri N. (Parvathipuram).
Ramaswamy, Shri P, (Mahbubnagar—
Reseryed—Sch. Castes).
Ramaswamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch, Castes),

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagh
West).
Ram Saran,
West).

Ram Shankar Lal,

Central-East
West).

Ram Subhsg Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Sin Shn (Shahdol-Sidbi
—Reserved ibes),

Rane, Shri Sh.ivnm Rango (Bhusaval),

Shri (Moradabad Distt.—

Shri (Basti Distt,—
cum Goraskhpur Distr,—

‘Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinads).

Rao, Shri B, Rajagopala (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivada).
, Shri Kr Mohana (Rajahmundry

mfom:ved—ﬂ. Canres).

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Raso, Shri P. Subba (Nowrangpur).

Rso, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayasam Seshagiri (Nandyal),
Rao, Shri T. B. Vitwsl (Khammam).
Rll:t'i Shri B;h;?h‘(S&:l“n“;m Champaran
Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said Ullsh Khan (Sebore).
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Reddi, Shri B. Ramachandra (Nellore).

Reddi, Shri C. Madhao (Adilabad).

Reddi, Shri Y. Eswara (Cuddapah).

Reddy, Shri Baddam Yella (Karim-
nagar),

Reddy, Shri K. Janardhan (Mahbubnagar).

Reddy, Shri Ravi Narayan (Nalgonda).

Reddy, Sbri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John @ominated—
Andaman and Nicobar Islands),

Rigshang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath (Deogia Distt.
—West).

Rup Narain, Shri (Mirzapur Distt, cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Cem’rll).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal ()Lucknow Distt.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri (Rayagada-Phulbanie—
Reserved—Sch, 'I‘Hben

Sankara jan, Shri M. (Sankaranayinar-
mll)?.nd )

Sarma, Shri Debendra Nath (Geuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat),
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr, Virendra Kumar (Karnal
—Reserved—Sch. Castes).

Sen, Shri Phani Gopal (Purnea Central),
Sen, Shri Raj Chandra (Kotah-Bundi),
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. eum Bijnor Distt.—North,)

( v )

Shah, Shri Chimanlal Chl.hlbhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-

Wara),

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South ecwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (Meerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt,
~West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morcna-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).
Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).

Singh, Shri Digvijaya Narain (Muzaffarpur
~—North-East),

Singh, Shri Dinesh Pratap
Distt,—East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West).

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). ¢

Singh, Shri Ram Nagina (Ghazipur Distt,
—East cum Ballia Dis(c.—South-West).
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Singh, Shri Tribhuan Nmyln (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudha (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East).

Sinha, Shri Banarsi Prasad (Monghyr Sadr
cum  Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central),

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East),

Sinha, Shri S. (Pataliputra).

Sinha, Shri Satya Narayan (Samastipur
East). _
Sinha, Shri
West).
Sinha, Shrimati Tarkeshwari (Patna East)
Sinha, Thakur Jugal Kishore (Muzaffar-

pur—North-West).
Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch. Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagsur-Pali),
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri),
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Ssharanpur Distt.—
West cum Muzaffarnagar Distt,—North—
Reserved—Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad),

Suriya Prashad, Shri (Morena-Bhind—
Reserved«-Sch. Castes).

Satyendra Narayan (Gaya

(=)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).

Syed Mahmud, Dr. (Champaran . East).
T .
Tandon, Shri Purushottamdas [Allaha-
bad Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rso (Nanded).
Tewari, Sardar Raj Bhanu Singh (Rewa),

Thimmaish, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).

Thomas, Shri A. V. (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kanpur
Distt.—North cwn Farrukhabad Distt,=—
South).

Tiwari, Pandit B. L. (Nimar),

Tiwari, Shri Ram Sakai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang),

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rac Bareli Distt.—West cum
Hardoi Distt.—~South-East).

Trivedi, Shri Umashanker Mulji bha
(Chittor).

(Chhatarpur-

Tulsidas Kilachand, Shri (Mchsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt,
cum Bijnor Distt.—North-West aum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhysy, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatehpur Distt.).

Upsadhyays, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantraso Ganeshrao
(Ambad).

Vaishya, Shri Muldas Bhuderdas (Ahme-
dsbad—Reserved—Sch. Castes).

Vallatharas, Shri K. M. (Pudukkottai).
Varms, Shri B, B. (Champaran North).
Varma, Shri Manik Lal (Tonk).
Veeraswamy,  Shr V. (Mayuram—
Reserved—Sch, Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch. Castes).
Venkstaraman, Shri R. (Tanjore).

Verms, Shri Bulagi Ram (Hardoi Distt.—
North-West aom  Farrukhabad Distt.—
Bast cum Shahjahanpur Distt.—South—

* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch. Castes).

Vyss, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras Distt.—West).

Wodeyar, Shri K. G. (Shimoga).

z
Zaidi, Col. B. H. (Hardoi Distt,—North-

West cum  Farrukhabad Distt,—East
aom  Shahjahanpur Distt,—South).
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LOK SABHA
Wednaesday, 15t August, 1956

Ths Lok Sabha met at Elevan of the Clock.
[ MR. SPEAKER in the Chair ]

‘ORAL ANSWERS TO QUESTIONS

Mo;lominﬂon of Textile Industry

*560, Shri D. C. Sherma : Will the
Minister of Commerce and Industry
De pleased to state:

(a) the number of textile  mills that
have modernised their machirery uptil
now; and

(b) to which this moderni-

fkle to lower the cost

pro ction + i improve the quality
of the productsr

The Miniser of Consumer Industries
(Shri Kan ) ¢ (a) and (b). Modernisa-
tion is a continuous and relative process.
As such, it is difficult to indicate the
<exact number of  Textile Mills that
have modernised their machinery, It is also
difficult to assess and express in terms of
any measurable units the effcet of modern-
isation of machinery on the cost an
quality of the products.

Shri D. C. Sharma :What arc the fac-
tors that are conducive to modernisation of
textile mills when the hon. Minister is not
able to tell us its effects on  quality ahd
production ?

Shrl Kanungo : We can asscss the effect
anit by unit but  not on the industry as

:a whole.

ShriD. C. Sharma : May I know
whether the hon. Minister has assessed
the production of the textile mills in
‘terms of quality and production in respect
of any mill as a sample survey and if not,
wily it has not been done so far?

“The Minister of Commerce and
Undustry and Iron and Steel (Shri
‘T. T.Krishnamachari) : As my colleague
put it, and attempt o assess the quali-
tative character of mill production and
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also the state of the machinery emplo:

is being made. We have tl;yllms pgn{;g
round and I think about 150, or a littla
less than that, mills have surveyed.
We have been able to tabulate the results
of the survey of about 118 mills. Narurall

‘we cannot disclose the information wij

regard to cach mill, but we can give an igea
of the gereral picture. That is what my
colleague meant when he said that we can
do it unit-wise,

m;nh:;n{q “3 tot_lllll qullitlti}\;e assessment
. Iriend will realise that it is w

difficult when there are more than 4:;;
units of different ages, so far as machinety
is concerned, functioning in the country.

Shrimati A. Kale : May we know the
numter of labourers who are thrown out
‘:ifoenn;ployment as a result of modernisa-

Shri Kanungo : Onc of the specific
conditions of rationalisation and moderni-
saticn is that there will be no displace-
ment of lgbour.

Shri C.D. Pande : Is it the lack of
initiative that is responsible for not
modernising the factories or is there any
restriction on the part of the Government
not to introduce new looms that are beirg
found necessary ?

Shri T. T. Krishnamachari: It is not
a question of luck of initiative altcgether;
may be,initiative and resources go together,

To persons who  have .resources
perhaps initiative comes,

So far as restriction is concerned, there
is no restriction whatever  in  regurd 10
maodernising the textile machinery up to the
spinning frame. They can buy the
latest equipment so far as the  blow-
room machinery is concerned and  they
can replace their spinning frame with super
high-draft framec wherever they like ir,
The clement of restriction comes only in a
certain  amount of automatisation so far
as looms are concerned and even there,
if we could get a satisfactory assurarce,
an assurance satisfactory to the State
Government,  that there will be no dis-
placement of labour, the applications fur
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import of machinery will be corscered
favourably. e

Shrimati Renu Chakrayartty:
One of the reasons advanced for
modernisation had been that there will be
better quality of good and the cost
will go down. Now the hon. Minister
has replied that he is unable to give us an
overall picture of the 400 units that are in
the country. May I know in what way
the Government proposes to assess the
overall picture as to whether mdoernisation
actually has been successful to the degree
to which it had been promised ?

Shri T. T. Krishnamachari : Iam
afraid the hon. friend's attention, s0
far as what is going on in this House is
concerned, is fitful. If she had heard me
answer @ question that was put by another
hon. friend here, she would have under-
stood that an attempt is being made by
Government to make an assessment  mill-
wise in regard to the quality of the ma-
chinery and all other things that go inci-
dentally with it so far as production is
concerned. We hope to be able to complete
this assessment, perhaps, in the course
of another 18 months and, when we do
that, we shall perhaps be in a better position
to give a full picture to hon, Members of
this House or its successors,

Shrimati Renu Chakravartty :
May 1 make a submission, Sir? When
answering to any question, is it right and
proper for any Minister or any Member
of this House to make pcrsonal attacks on
a person as 1o whether that person has
listened to it fully or not?

Mr. Speaker t I can only say that the
hon. Minister can always say that he has
answered the question and the hon. Mem-
ber has not heard it or has not attended
1o it; of course, no strong language need be
used.

shri C.D. Pande : In view of the fact
that in the Second Five Year Plin we
cstimate our production or consumption
up to 10,000 million yards of cloth ard
we produce only 6,600 million yards so
far, how far is it desirable to restrict the
establishment of looms to the extent of
spinning capaciry of the mill alore; other-
wise there will be no possibility of increas-
ing the supply of cloth?

Shri T. T. Krishnamachari : My
hon. friend has asked me a qucstion
which goes into the very root of the
matter. The policy of the Government
is really to decentralise production and
all that we have at the present moment
conceded is that the decentralised pro-
duction might be by means of power.
1 have said the other day that, maybe
that we do not completely freeze the
expansion of mill production so far as
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weaving is concerned, but it is a definite
policy that the expanded demand for cloth.
that will arise in the country during the
next 1Q yeary must be met, in a large meas~
uré, by ecefitratised i:roductﬁ.

Sardar Iqbal Singh : May I know
the criterion on which these licences for
mplilc;n:suuon are given to individual
mills

Shri T. T. Krishnamachari : Well,
Sir, as I said, so far as the spinning frame
stage is concerned, rio discretion is exercised.
People can import machin and . the
only limitation is protection of local manu-
facture of textile machinery. So far as
the question of introducing new looms is
concerned, the condition is  that there
should be no displacement of labour and
satisfaction must bte provided to the
State Goavernments that no displacement
of labour will ensue,

Shri N. B, Chowdhury : May I know
whether this modernisation will, to some
extent, lead to the reduction in the produc-
tion of coarse and medium cloth?

Shri T. T. Krishnamachari : Does
the hon. Member mean modernisation in
regard to weaving?

Shri N. B. Chowdhury : Yes.

Shri T.T. Krishnamacharl : As o
matter of fact, I undersrand that the
introduction of automatic looms in regard
to coarse and medium cloth will Erubﬁb]y
result in a very small reduction whereas it
means a larger  reduction in the case of
super-fine and fine varieties. Bur this is &
matter of technical opinion and I will not
vouchsafe for the correctness  of
it.

Some hon. Members rose—

Mr. Speaker 1 I find one difficulty.
I have spent ten minutes over this ques-
tion. Now, there are %11 questions on
this list, Therefore, whichever  hon,
Member wants to take part must rise in
the first instance so that [ may fix up my
mind upon a few. I may give them @&
chance on one question, to others on
another question and so on. [ cannot
call all the 499 Members on the same
question. In spite of my disagreeing with
hon. Members I am sorry [ am not able to
allow all Members to take part.

Durgapur Steel Plant

*g61. Shri Gidwani : Will the Minis-
ter of Iron and Steel be pleased - to
refer to the reply given to Starred
Question No. 45zcon the sth March,
1956 and state whether the enquiry into
the allegations against the official-in-
charge of Durgapur Stecl Plant has
been completed ?
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The Minister of Commerce and
Industry and Iron and Steel (Shri T. T.
Kriihnamacharl : No, Sir, Not yet.

Shri Gidwani : Is it a fact that officer,
Shri K.L. Sahi, was arrested under the
false plea that he was Col. Amrik Singh
who was once an absconder and had
murdered his wife, and whoe had been
sentenced to life imprisonment by the
Punjab High Court ?

Shri T. T. Krishnamachari : Well,
Sir, these facts do not come within the
purview of my knowledge.

Shri Gidwani : Is it a fact that the
official protested against the high-handed-
ness and that a report was made by Shri
Boothalingam, I.C.S., Secretary in the
Ministry of Iron and Steel, headed * Shri
Sahi, Project Engineer under suspension’
and signed by him on the 7th April, 1956,
in which the above allegations have been
admitted and, if so, whether the Govern-
ment will lav a copy of the report on the
Table of the House?

Shri T. T. Krishnamachari : So far as
this  particular matter is concerned, I
would beg  of my hon. friend not to make
it an enquiry against me, which is apparent-
ly what he has in mind. I would like to
say that this officer was appointed and with-
in a very short time we found that he was
not discharging his duties and that he was
exceeding  his powers, An enquiry was
started and at every stage he has been
blocking it. The enquiry is continuing.
I think from my point of view I should
say that we are not getting any co-opera-
tion regarding the completion of the en-

uiry. Beyond that, I am not in a posi-
tion to say at the present moment,

Shri Gidwani : May I know whether
the report was made by the Secretary to
the Ministry admitting these allegations?

Shri T. T. Krishnamachari : Govern-
ment have never admitted it. What is the
object of my hon. friend putting words into
my mouth ?

Shrimati Renu Chakrawartty @
The hon. Minister said that he is not getting
ANy co-oneration ;—co-oneration from
whom? Is it from the State Government
or from any other body ?

Shri T. T. Krishnamacharl
operation from the person about
an enquiry is being made.

Shri Gidwani : Is it a fact that the
officer concerned has requested for the
judicial enquiry, alleging that he was
prepared to prove the defalcation of huge
sums in which other officers are involved,
and if so, may I know whether the Gov-
ernment have taken any decision on the
matter ?

Shri T. T. Krishnamachari

1 Co-
whom

: No,
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Mr. Speaker t+ The enquiry is

ing against the particular officer. What is
the use of putting questions as to whether
he will be given opportunity, this and that,
etc. Though it is not subjudice, 1 would
say that let us wait and see. After the
enquiry is made, the thing will be clear,
This is not a court of appeal. Such
questions may embarrass them, though
strictly, it i8 not sub judice but the matter
is equally important so far as that officer
is concerned and so far as the Government
is concerned. Why should the hon.
Member pursue the matter by asking whe-
tll:cr the oﬁ‘ioer_comf:emed. h‘;‘l _bleen given
the opportunity for judicial enquiry,
this and that, leading the Government
to say that he is blocking at every stage ?
Why should anybody  be subject to any
such reproach now ?

Shri Gidwani t It is quite a serious
matter, The allegation is that Rs, 27 lakhs
have been defalcated. Why should the
Government take so much time ? If the
officer does not co-operate, then let the
Government proceed further with the
work. It is not a private matter between
the officer and the Government.

Mr. Speaker : It is not so. If it is a
private matter, then the Governmenr would
not of course take any action against him.
The hon. Member may ask, ** Why should
not the matter be expedited” and so
on. Why should he go further and ask

uestions such as, * Has the officer given
the opportunity” or this and that ? It
helps more for the defence of the man,
than for the enquiry by Government,

Shri Gidwanl 1 We should like to
know. ...
Mr. S t T am not going to allow

any more questions on this subject.

Shri T. T. Krishnamachari : If the
hon, Speaker will permit me to say, I may
say that this question of defalcation to the
extent of Rs. 27 lakhs is terribly exaggerated,
because we have not spent that much of
amount on the project, yet.

arw  ofogn g

¥&3. WY www TEiw w9 ger
o 33 witw, feue & avvifes W
dger feuy ¥ IUY ¥ gew &
g aaw ¥ FO w9 fw

(%) domT s § aww aft-
g fm R & A ey faamar
Ta¥ art A W §g WK T qTET
Ao fare Ao fm g, W

(w) afx &, & swer faacw
wr ¥ ?

/
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frret st faraer ot (oft gret):
(%) wwi & agw qfcags i
¥ SaeaT & e 9T QAT S
¥ %€, a4 ¥ qfcagw d WF wAv-
wal & awfa 3 gu g faw fear
o 7z a7 ficar fE el #Y St
# quw qfcag At & g =frw
i W W ad 9¢ @A fear e fE
it e ‘gew qfage fem s
texe” & wwrlg ¥ATd WA foe
#Td ff mfaw & | 7@ froi
Y W, taxs W o awfeae
[ T ®Y aar faar war qr
¥ e AT g A € @ gy
# g el wy fear g W=
frft wow T ¥ it 7w o
IET A wrAT

() #X T@FR 7 98 y@™E
@ R o oaww TeEl & g
A AW AT G TR AR
@A gU A W7 H, e £ wqaer
Y Leve-Ys % vafra farar a1

Shri Matthen : The answer may be
read in English also,

Mr. Speaker : Yes, it may be done,

Shri Hathi: (8) The question of manage-
ment of road transport scrvices in the
States was re-considered by the Planning
Commission in consultation with the Min-
istries of Transport and Railways in May,
1956, and it was decided that the provis-
ions approved for road transport services
in the State Plans should remain subject to
the condition that corporations are set up
under the Road Transport Corporation
Act 1950 in which the Railways partici;ga:e.
This decision was conveyed to the State
Governments concerned on 218t May,
1954, Since then only Mysore Govern-
ment has written to the Planning commis-
ion.] No communication has been re-
ceived from any other State Government.

b) The Mysore Government proposed
that in view of the impending re-organisa-
tion of the States, formation of a corpora-
tion in Mysore should be postponed till
1957-58.

oft welk T ;. w1 AfT o
9 7 TARAZ § S | 98 T WrE
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¢ f avorr s A fawrfor & «-
oz o faw-faw ooql &  Faw-faw
sorferat woar o ot ¥ ! 9w-
TS IUT AW § @O &
st € , w9 ST &= e o
o W w TR e R
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ft gft : @ @ & Qe
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g |

€t W W . T AR
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g oo Qe g
v FHIL St §, 7@t af wreae
TRETHTLS &7 H&F I5aT AE) &, AfFA €W
o & WA Y, T g
W gRt s A sTeEe e RS
Ffd wmrwem e € AW
dwdy @9 EGEEOX WA
Lo o

Shri Matthen : If the Planning Commis-
sion finds it difficult to find adequate funds
for the légitimate work of the railways,
why should it encourage the railways to
take part in road tramsport, etc.?

Shri Hathi : The question is not giving
of loans for these purposes. It is a ques-
tion of policy and it has been decided that
the corporations would be best suited in
order to avoid any rivalry between the
railways and the public transport services,

Shri C. D. Pande : In view of the fact
that the State Governments are reluctant
to give up their authority and want to
monopolise the entire transport trade by
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restrictions and by heavy taxation, is it the
policy of the Government to take all-India
measures to liberalise trmzﬁg:t policy
80 that the railways may be r ed of the
lt%;lfg heavy pressure which now falls on

The Minister of Planning snd Irri-

tion and Power (Shri Nanda) :

is is a question of road transport and
enlarging the facilities for transport by
means other than the railways, Because
of the difficutlies that we arc facing in this
matter, road transport has been given the
very fullest consideration by the Planning
Commission and various suggestions have
been made. So far as this matter is con-
cerned, the issue is very simple. After
considering the resources available for the
puspoac, certain amounts have been set
aside for States for purposes of road trans-
port. A decision has been taken that this
should be applied to and worked not SK
departmental administration but t
corporations, This was objected to, but
the matter ‘has been in considered
and the decision has been finally taken and
communicated to the States, namely, that
they will have to set up corporations.
The States have not replied. We presume
that they to the proposal, except
Mysore, which has said that this matter
may be postponed for a little while.

Sardar Igbal Singh : May I know
whether the Government have considered
‘the recommendation of the Taxation
Enquiry Commission, namely with regard
to the working of transport corporations
and transport authoritics, in different
States, there is no universal rule regard-
mim depreciation, profit and loss and
balance-sheets ? May I know whether
Government have considered this recom-
mendation before arriving at the decision
mentioned by the hon. Minister ?

_ Shri Nanda t Itis a question of constant
improvernent of mecthods and organisu-
tion.

Jute Prices

*564. Shri Bibhutl Mishra : Will the
Minister of Commerce and Industry
be pleased to state :

(a) whether it is a fact that Govern-
ment is considering the fixation of a mini-
mum jute price for export ; and

(b) if so, whether any decision has been
arrived at ?

The Minister of Trade (Shri Karmar-
kar) : (a) No, Sir.

(b) Does not arise.
ot faufe fom @ @ F 92
%Y fafaw sm few adf v @
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Mr. 8 t I am not able to follow
any of the questions, Shri N. B. Chow-

dhury., When the hon. Member starts
he goes on in spite of my reminders.

Shri N. B. Chowdhury : May I know
whether it is not a fact that the non-
fixation of minimum price of jute is a hin-
drance to the increase in production sc-
cording to the targets fixed for the First
and Second Five Year Plan ?

Shri Karmarkar : By LI.‘I.:: I under-
stand raw jute., Does the . Member
refer to jute goods ?

Shri N. B. Chowdhury : Raw jute.
Shri Karmarkar 1 We are having it

from outside. 'We are not exporting raw
jute.
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Shri Feroze Gandhi : The Minister
has given figures of wagons allotted.
May I know whether these wagons arrived
in U. P. or they were only allott

{I P th nly allotted ?

Shri R. G. Dubey : That is what I
said. The actual number of wagons that
arrived in U. P. were 13094.

Shri Feroze Gandhi : That is what
g hv.;:?ted toclarify. Three hundred wagons

sft o 7o fag : & g gAY
wigar g 6w o ¥ oadw 7 g
vy W feem &w fg o ?

sft o firo @ : WA wEE
Afew & & wowr SO fxar o gwar
t

weaw WEEg ¢ W ST §

it e wo Ty Ig N W
IO W F CAE fEar v oy &
g wg W W ?

sft vo firo @ : T @ A&
WAETAT O qFAT % wE wE W,
Afer 39 Qua & 9@

Mzr. Speaker : U. P. is not a pin point.

Low Shaft Furnace

*567. Shri Sadhan Gupta : Will the
Minister of Commerce and Industry
be pleased to state ;

¢a) whether it is a fact that a low
shaft furnace is to be set up in this coun-

try.
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(b) if so, the place from where the fur-
Dace is to be imported ; and

(c) the size of the furnace and its
cost ?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) to (c). The
Council of Scientific and Industrial Research
IJI. sctu:‘g up a pilot Low Shaft Furnace at
Jamshedpur. equipment is bei
imported from Wcsthcrmmy. s

The capacity is 15 tons of pig iron per

f' The estimated cost is about Rs,
19/20 lakhs. A licence has been issued for
the smgnnsr ogfa low slmftb furnace with
8 capacity of 18/22 tons by Messrs. Kalinga
Industries of Orissa. Orders have been
placed for the main equipment and machin-
ery.

Shri Sadhan Gupta : With reference
to part (c), the hon, Minister has not
given the size of the furnace which is
being imported by the Council of Indus-
trial Rescarch. Cost is given, but the
size is not given. .

Shri M. M. Shah : 25 metres diameter,

Shri Sadhan Gupta : May I know
what steps have been taken to ensure that
the coal and iron ore available in this
country will be suitable for the furnace
which is being imported from West Ger-
many. .

Shri M. M. Shah : Trials have already
been taken of Salem iron ore and Neyveli
lignite and they have been found suitable. .

Shri Sadhan Gupta : I understand
that this particular furnace is going to be
set up at Jamshedpur and not at Salem.
The coal and iron ore of that part of the
country must be somewhat different from
the Salem iron ore. Have any steps been
taken to ensure that the particular kind
of ore is suitable for the nace which is
being imported ?

The Minister of Commerce and
Industry and Irom and Steel (Shri
(T. T. Krishnamachari) : The whole
idea is to make experiments. I am per-
fectly sure that when the plant is set up
in Jamshedpur at this institute, experi-
ments will be made with all types of ores.
It is not primarily a production unit.
It is an experimental unit. All the facts
mentioned by the hon. Member will be
borne in mind st that time and experiments
will be made with different types of ore and
differcent types of coal.

Shri Sadhan Gupta : Is it not a fact
that these low shaft furnaces have been
evolved in mhcbr‘ count‘;'icralc by experiment
on a pilot plant besis and these experiments
hlvepstart]e)d with a much smaller low
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dhaft furnaces ‘and ually the size bas
If so, what is the reason

on it without carrying on the necessary
<xperiments with a mgnller furnace ?

Shri T. T. Krishnamachari : Some
experiments have been made in Belgium.
1 think in East Gern‘:;ﬁy, they have con-
structed these low t furnaces, They
Thave gone beyond the type of experiments
there; they have gone to a further stage.
Prof. Thacker, who is the Dizector of the
Council of Scienrific and Industrial Research
is at the moment in Europe. He has
taken two experts with him. The idea
is to see how these low shaft furnaces
work. We have decided to goa further
stage in experimentation. Merely because
somewhere elsc it has been tried on a small
"buis, I do not see why we should copy
t‘

Flood Hydrology of Jamuna

*568, Shri Ram Krishoa : Will the
Minister of Irrigation and Power be
gleased to refer to the reply given to
Starred Question No. 2043 on 9th May,
1956 and state :

(a) whether the study of Flood Hy-
drology of the Jamuna River has been
completed ; and

(b) if not, how much time it will take ?

The Deputy Minister of Irrigation
:_:_ld Power (Shri Hathil) : (a) Not yet,
ir,

{c) It is e ted to be completed by
Dgcc):mbcr, :’;5:? P

st ar W W &N T
% foaer woar s g &7

Shri Hathi : I have not got the figures
at the present moment About actual
expenditure.

off wew metw ;w7 WA A
o g7 xarw & $O FG v ® axEwo
# it O w@ o Wy, wife
IAT A A F AT o o '
g7
Shrli Hathi : The study commenced

in December, 1955 only. It has not
taken a long time.

Hindustan Shipyard

*571. Sardar Iqbal Singh : Will the
.Minsi‘iter of Production be pleased to
state !

(.t) whether the Committee appoint-
ed for standardisation of ships to built
at the Hindustan Shipyard has sub-
mitted its report ;
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(b) if so, its main recommendations ;
and

(c) the decision taken by Government
on the recommendatio

ns ?

The Parliamentary Secretary
Minister of Production (Shri g.%..
Dubey) 1 (a) Yes.

(b) The Committee has recommended
that the broad features of the ships to be
standardised should be as follows :

(1) For overseas trade, a 9500 tonner
Open Shelter Decker and & 11000
tonner closed shelter decker with
scantlings with a speed of ahout 16
to 17 knots,

() For coastal trade, a Booo tonner
open shelter decker and a 9500 ton-
ner closed shelter decker with scant-
lings with a speed of about 12 knots.

(#if) A sooo tonner open shelter decker
and a 6000 tonner closed shelter
decker with scantlings with a speed
orfa;bout 13 knots, also for the coastal
trade.

(c) Government have accepted the
above recommendations. The details of
the designs, specifications, machinery,
etc. are being worked out by the Hindus-
tan Shipyard Co. in consultation with th:
Director General, Shipping and the ship-
owners.

Igbal Singh : May I know
whether, before arriving at this decision,
the Government have considered how
the speed of 16 or 17 knots for ships ﬁlymg
in overseas trade will compare with the
modern vessels produced in U. K. and
Germany, ?

Shri R. G, Dubey : [ rcally think this
must have received the attention of the
Ministry becausc in Janua:'hy this year
this matter was discussed with the Indian
ship-owners, and all these points Were
taken into consideration.

Sardar Iqbal Singh : May I know
whether the Government is aware of the
fact that the vessel that has been construct-
ed at the Hindustan Shipyard is com-
paratively very high in price ? With the
slow speed and with this construction pro-
gramme, will we be able to compete in the
international market ?

Shri R, G. Dubey : | think it is be-
cause rhat there is & difference in the price
that subsidy is being given to the Ship-
yard on this scorc. However, this ques-
tion is also receiving the fresh artention
of the Government and the price question
has also been gone into,
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Trade with Pakistan

. Dr. Ram Subhag Signh :
Wilf’la.'hc M nister of Commerce and
Industry be pleased to state :

(a) the main reasons for the present
decline in India’s export trade with Pakis-
tan ; and

(b) the names of the commodities in
respect of which India's export to Pakistan
has been adversely affected ?

The Minister of Trade (Shri Kar-
markar) : (a) It is understood that there
has been a general reduction in imports
into Pakistan from all sources as com-
flrcd to 1951-52 and that imports from
ndia have declined more steeply on ac-
count of a veriety of causes liEc the in-
crease in domestic production of some items
traditionally imported from India ; the
prcfempce shown by Pakistan for bilateral
and triangular arrangements, and also to
some extent, some of the items which could
be commercially supplicd from India
being purchased against U, S. Aid funds
from other countries,

(b) A statement giving the information
is placed on the Table of the House, [See
Appendix IV, annexure No. 1),

Dr. Ram Subhag Singh : To what
extent has India’s export to Pakistan
declined during the past 1} years? By
what percentage ?

Shri Karmarkar t In terms of crores
of rupces, our exports during 1953-
were 8:0 In 1954-55 it was 9'7
in 1955-56, B:3, but as compared with the
carlier years—for instance 1952-§3 When
it was 31-3—it has decreased.

Dr. Ram Subhag Singh : How far is
this decline in our export trade with Pakis-

tan d}ue to U. S, economic aid to Pakis-
tan

Shri Karmarkar : It is very difficult
to assess exactly the quantum or measure,
or the reasons for the dicline of this trade,

Shri B. S, Murthy ¢+ May I know
whether it is not a fact that Pakistan is
making a studied effort to have as fow
imports as possible from India, and if
so Whether the U, S, aid is not directly
responsible for this,

Shri Karmarkar : There are, as I
said, morc than one reason., U. S. aid
is one, Pakistan on its own initiative is
entering into some bilateral agreements,
somctimes into single-nation agrecments,
which involve imports from that parti-
cular country. So, I pointed out three
main reasons in my main reply.

Shri N. B. Chowdhury : May I know
whether the provisions of multilateral
agreements under the GATT could not
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be utilised in any way in order to coun-
teract the bilateral aid from U.S.A, ?

Shri Karmarkar : No. Sir,

Shri A. M. Thomas : Mtylcﬂ.;ue
whether the tendency which has en
g.h:lvm iiu “;.]nly athmc-m)r r.;l;deucy or is
it also visible in the imports of our country
from Pakistan ?

Shri Karmarkar : The imports from
pakistan during 1953-54 and the succeed-
ing two years have been : Rs. 19-3 crores,.
Rs. 19'4 crores and Rs. 27+ 1 crores.

Dr, Ram Subhag Singh 1 Are Govern~
ment exploring any new markets for our
export products which are not finding:
market in Pakistan ?

Shri Karmarkar : The process of
finding as many markets as possible is.
always going on.

Shri R, P.Gl.r!e: May I know what
effective steps are being taken to stimu-
late exports to Pakistan ?

Shri Karmarkar : Just as the same
as everybody, they have got our samples.
with them.

Cloth Bxports

i Shri M. 8. Gurupadswamy &
Wilf’ the Minister of Ccuﬂwm and
Industry be pleased to state :

(a) whehter Government have received:

any complaint ing the export of
second upalllity cloth against licenses issued:
for quality cloth ;

(b) if so, what action has been taken
mimt the persons responsible for this;

¢) the steps, if any, taken or
to(bc tlkc::p:n see tlim such coll,np ints.
are not made in future ?

The Minister of Trade (Shri Kar-
markar) : (a) No specific complaint
against any person regaraing the export
of second quality cloth has been rececived,

(b) Does not arise.

(¢) From 13-6-56, licenses issued for
export of cloth contain an endorsement
that they are valid for good quality cloth
only. Licences for ¢seconds” or second
uality cloth are issued separately after the

port Control Authority have satisfied
themselves that the importer Wants
such cloth.

Shri M. S. Gurupadswamy : May
1 know whether Government has received
any complaint from the importing country
that the cloth that is exported to_ that
country from India is of low quality ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamacharl ): The Export
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Promotion Council is making investigations
into this matter and in the bulletin that
they issue they have been very frank.
They have catalogued all the complaints
that have been received from various
countrics, There have been complaints
generally about Indian cloth &s my hon.
coll e There has l;leen no
specific complaint against any individual
' umch,mdlt’hat is why we have taken the
Korecnution that is now mentioned by my
n. colleague, that our licences are avail-
which Js of good. quality, and the Hoessing
w! is O ity, e licensing
authority wﬁl have to satisfy himself that
there is demand for s class quality
cloth from the importer abroad before the
permits any such cloth to go out.

Shri M. S. Gurupadaswamy: When
* there is a complaint from an importing
country about the quality of the cloth ex-
ported from India, has the Government
taken steps to enguire who arc the per-
sons who were guilty of that malpractice ?

Shri T. T. 1 As a
l:l:ll:tlier c}:{mfsnctt,hwc sh}:vchnow mnl:;,ed the
whole thi rough the Export Promo-
tion Council, and I must say that the
results that we now see are fairly satis-
factory. The controls are being exercised
by them without our coming in. We

*  have a scheme of what you call optional

.* tests of quality control which people
can take advantage of, and it is being taken
advantage of more and more now. That
is, we do not at this stage propose to im-
pose any absolute control over this matter
until we sef or al}*le nonvinc;d l:hn:ﬂ;olun—
tary control on the part of the ustry
itself has failed.

Shri Jaipal Singh : In view of the
fact that Egypt has recently immobilised
trade operations with the Sterling Area,
%ow arc our exports of cloth made from

v~ ‘[gyptian cotton going to be affected,

or are they not going to be affected at-all,

t;‘mugh? we arc linked with the Sterling
rea

Shri T. T. Krishnamachari : As
a matter of fact, I think we would require
notuce,

Shri K. C. Sodhia : Are the Govern-
ment aware that hundreds of complaints
of the same nature are daily being received

: ﬁ?lrln? the internal market against the
+. mills

2 Shrl Karmarkar : We are not aware
of any complaints received by the hon.
Member. e have not received.

Mr. Speaker : Not from the hon,
Member, but hundreds of complaints
according to him......

Shri Karmarkar : . ...arc received by
Government ?

Mr, Speaker : Certsinly.
Shri Karmarkar : No, Sir.
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Mr, Speaker : I am really surprised.
What else is the question ? é’hy should -
it be addressed to a Minister in this House
if it is not received by the Government ?

Shri Karmarkar : The jon was
surprising because on the other hand in-
the Indian market we are daily appreciat-
ing the better and better t of cloth
being produced by the Mills in this coun-
try.

Mr. Speaker : Very well, The hon.
Minister may answer in that way. Let
not impression be created. After all,
an hon. Member seriously puts a question.
He does not come here to play with the
Munisters,

Shri Karmarkar 1 [s it unparliamentary
Sir, to hit a loose ball to the boundary 3 -
When a lose question is asked like that,
that hundreds of complaints are received
I should like my hon. friend to produce
one,

Shri K. C. Sodhia : Yes. I did not
say that the complaints were made to the
Minister personally, but they were made
to the Textile Commissioner. Have the
Government found out the facts from him ? -

Mr. Speaker t Hon. Members must
equally be responsible when they put
questions. There is no good merely
making it appear that there are complaints
when the question is answered that there
is no such complaint, not even a single
complaint has been received. It creates
an impression that thousands of com-

laints have arisen. The Government
18 responsible to the House and is anxious
to make it clear that all that can possibly
be done is being  donc, and therefore there
must be restraint both in the question and
in the answer.

Shri T.N. Singh : May I know whether
the experiment of voluntary queli*y control
has been going on for sone years., or is
it just only @ matter of recent introduction ?

Shri T. T. Krishnamacharl : It is
a matter of a trifle over a year.

Rehabilitation of Displaced Persons
in 24-Paraganas

*575. Shrimati Renu Chakravartty
Will the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact that forty acres
of cadastral plots have been ac-
quired in  Uttar and Dakshin Ncimta
in P. 5, Dumdum District 24-Paraganas
for rehabilitation of displaced persons
from East Pakistan.

(b) how many families are affected;

(c) whether any representati gp  has
been received] for acquiring slgammesive
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waste land in the neighbourhood and
for release of these plots; and

(d) the decision taken by Govern-
ment ?

The Minister of Rehabilitation
(Shri J.K. Bhonsle): (a)to (d). The informa-
tion is being collected and will be :laid :on
the Table of the Lok Sabhain due course,

Shrimati Renu Chakravartty: [

given notice about 20, 25 days ago.

'Was that not sufficient? Bengal is not
too far from here.

Shri J. K. Bhonsle: We got the notice
‘on the 4th of last month, and we wrote
to our Branch Sccretariat on the sth;
‘we were informed by the Branch Secretariat
that they have not been able to get this
information till the 3oth, and so, an interim
‘reply might be given.

Mr. Speaker: The Minister may take
steps to speed up the answer,

Shrimati Renu Chakravartty 1 Can
.this be left over for a later date ?

Mr. Speaker: The Minister may
pass on the answers to the hon. Member

Shri J. K. Bhonsle: I shall lay them on
the Table of the House,

Shri V. P. Nayar: Then, there is no pur-

s¢ in giving notice of a starred question,

ecaus¢ we arc prevented from  asking
supplementaries.

Mr, Speaker: I agree. But I am not
able to evolve any other method. The
Minister expects to get the information
in right time, and under the expectation
that the information will be gathered in
time, the question is put down for answer
on a particular day. If the information
is not available, the Minister says that he
would take some more time. All that we
do in such cases is to ask the Minister to
place the answer on the Table of the House.
and it is circulated tothe Members. If
anything more is to be done, hon. Members
may suggest t0 me as to what I can do,
or what the House can do or what the
Minister can do.

Shri Jalpal Singh: Is it possible 10
transfer the question to another day,
-80 that the questioner may have an oppor-
tunity of putting supplementaries ?

Mr. Speaker: Docs the hon. Member
suggest that it should be the §2nd question
or so on that day, right at the bottom of
the question list? Hon. Members will
consider this properly and tell me what
steps can be taken, so that they may be
taken cffectively.

Shri V. P, Nayar: The question can
be postponed to another day, but preference

can be given.
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Mr. Speaker: At the spur of the moment,
no suggestion need be given. Hon.
s may think over this matter and

then suggest what could be dope.

Shri Jaipal Singh: Surely, it should
not go to the bottom of the list. Since
i::p was tabled earlier, it should be at the

Mr, Speaker: What about other hon,
Members who have tabled questions for
those days? Let me ask them also first.
I shall think over this matter.

Slum Clearance

*576. Shri Radha Ramam: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that the Gov-
ernment of India have suggested to the
State  Governments to undertake slum
clearance work in hand and for this pur-
pose grants as well as loans up to a
certain limit have been offered; and

(b) if so, the nature of the proposals?

The Parliamen Secretary to
the Minister of Works, Housing and
gil:pply (Shri P. S, Naskar): (a) Yes,

(b) A copy of the Slum-Clearance Scheme
formulated by the Government has already
been laid on the Table of the House on
ixo.s.rggs in answer to Starred Question

0. 2671, -

Shri Radha Raman: May I know
when this scheme was actually approved
for implementation, and after it been
circulated to all the Sta'rs of the Indian,
Union, what response has been received
by Government?

The Minister of Works, Housing and
Supply (Sardar Swaran h)t The
scheme has been circularised to all the State
Governments, But all of them have not yet *
sentin their schemes:

Shri Radha Raman: May ] know
the total amount allotted for slum clearance
work during the Second Five Year Plan
Period, the State-wisc quota, and the
amount allotted for the year 1956-57.

Shri P, S, Naskar: A provision of
Rs. 20 crores has been allotted in the Second
Five Yegr Plan for slum clearance schemes.
This injudes provision of Rs. 5§ crores
to be found by the State Governments
from out of their own resources as State
subsidy. So far, no State-wise allocation
of this amount has been made, but in
view, mainly, of the limited funds available
it would be preferable to sanction assis-
tance on the merits of each individual
project.

Shri Radha Raman: May I know
whether Government have reccived some
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wesponse from some States, and if so,
which are those States, and to what extent
the project has been approved, accepted
Or sanctioned ?

Sardar Swaran Singh: No specific
proposals have yet been made with regard
to any particular slum ares. General
«comments have been received. It is
that the State Governments will be sending
up their proposals a little later.

Shri H. N. Mukerjee: May I know
whether the Central Government make
sure that at the same time as slum clearance
operations are scheduled to begin, schemes
are also put into execution for providing
alternative accommodation to the former
wesidents of those slums?

Sardar Swaran Singh: Re-housing
it:h an essential part of any slum clearance
scheme,

Shri R. P. Garg: Considering the
the negligible progress achieved in the sphere
of slum clearance in the country, may I
know why the n}posed ordinance by
the President of India was dropped in

favour of legislation being introduced ?

Sardar Swaran Singh: I do not know
how the prltg:»oscd orainance which was
dropped could have helped slum clearance.
I do not really follow.

Shri B. S. Murthy: May I know whether
cach State has to submit schemes for slum
clearance, and if so, whether the Centre
is going 10 s?ipply any assistance for meet-
ing the neceds of the States?

Sardar Swaran Singh: In the letter
which has alrcady been circularised,
indication has been given of the quantum
of assistance, both by way of loan and by
way of subsidy, that the C;mre could give.
As to the actual handling of any particular
scheme, the Central Government will
be prepared to give such assistance, on a
request being made by the State  Govern-
ment, on the technical side and the like,

Shri Sadhan Gupta: May I know
whether before approving a slum clearance
scheme, Government make sure that the
hut-ownersin slums get an equitable com-
pensation ?

Sardar Swaran Singh: I do not
know what is in the mind of the hon.
Member. We are contemplating to under=
take legislation to lay down certain princi-
ples for the awarding of compensation in
such cases. That nsation can be
given cither to the owner of that land or
to the owner of any unauthorised slum
structure that might be there, We are
also thinking of finding out some ratio,
according to which this compensation
may be divided. Some State Govern-
ments have alrcady undertaken some legis-
lation. Madras ~ State can particularly
be mentioned in this connection. Some
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legislation is being undertaken by the
Madhya Bharat Government also.

Slum Clearance in Andhra

. 577, %r. E: tao: Wil ah:leuj;;
er o or using an u
be pleased to 'ame: PP

(a) whether the Andhrs Government
hes requested the Central Government for
lﬂni grant or loan for slum clearance work;
a

(b) when was the request received by
Government and the reply sent ?

The Parliamen Secretary to
the Minister of wm-. H and
g}:pply (Shel 2. S. Naskar): (a) Yes,

ir. "

(b) The request was received on 4th
April 1956, and a reply was sent on 21st
April, 1956, requesting the State Govern-
ment to draw up and furnish detailed
gmropouh in the light of the Slum-clearance

me of the Government of India.

Dr.Rama Rao: May I know the amount
that the Andhra Government asked for
from the Central Government ?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
They sent up & . scheme, under which they
desired that the Centre should help them
to a greater extent. I do not know what
the exact amount that they asked for is,
but we have now®told them to modify their
scheme, so that it might be in accordance
with that formulated by the Central Govern-
ment.

Shri Radha Raman: In view of the
complexity of this question, may I know
Whether Government propose to set up @
special machinery to expedite the work
of slum clearance in various States?

Mr. Speaker: In Andhma?

Sardar Swaran Singh: The Andhra
Government would be the best judge to
say whether they intend to set up any

ial machinery. For instance, in Delhi
itself, there are approved agencics _ which
have already taken this up. This is a
matter which we propose to leave to the
State Governments.

Dr. Rama Rao: The Central Govern-
ment have asked the Andhra Government
to modify their scheme. May I know
how much the scheme will cost, as per
the modification suggested ?

Sardar Swaran Singh: I find that
in a letter dated :sthmd srclgnlgss. the
hra Government written to us
tal'klnl“li they had included in the Second
Five Year Plan of the State Government
a provision of Rs. 12 lakhs for giving
assistance to local bodies for their slum
clearance schemes, and they had desired
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that the Government of India might sanc-
tion necessary loan and subsidy, (about
Rs. 3 laksh as subsidy and Rs. 6 s as
loan) on the basis indicated therein. They
were informed that the pattern of financial
assistance and the general lines on which
the problem should be tackled were being
formulated.

Shri B. S. Murthy: May I know
whether while forwarding their request,
the Andhra Government have given an
idea as to the number of slums that they
tll';l:;.?and the schemes they have for tackling

Sardar Swaran Singh: I have not
got that detailed information with me,

Shri Veeraswamy: In view of the
fact that several towns in the Andhra
State are very unhygienic, on  account
of the existence of slums, may I know how
the State Government are going to_tackle
this problem with the aid ofnﬁle Rs. 10
lakhs allotted in their Second Five Year
Plan for this purpose?

Sardar Swaran Singh: I think
the snswer has already been given by the
hon. Member himself. In a matter of
this nature when the problem is large and
our resources are small, it is a question of
making some beginning somewhere,
‘We cannot sit idly merely because the prob-
lem is very large and, therefore, we should
not make & beginning, A beginning has
10 be made somewhere.

Dr. Rama Rnot Out of the total
allotment of Rs. 20 crores for slum clearance
schemes in the Second Five Year Plan,
do the Government consider Rs. 10 lakhs
for Andhra as too much, and is that the
reason for asking them to cut down the
amount ?

Sardar Swaran Singh: I think the
hon, Member has not understood me.
What T said was not abourt the total alloca-
tion that might be available for Andhra,
but about the partern of assistance, the
ratio between subsidy and loan. It is on
that basis that we have made a reference,
I can assure the hon. Member that when
this scheme is received in the modified
form in accordance Wwith the scheme that
we have circularised, we will give it very
high priority,

Shri Mohiuddin: May I know what is the
definition of ‘slum’ for the purpose of the
allotment of Rs. 4o crores for this purpose ?

Sardar Swaran Singht I think
all the bad adjectives that onc can think
of with regard to living conditions might
sum up the definition of ‘slum’.

Mr. Speaker: If one goes and sits
there, one knows it much better.
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Paper and Pulp Industries

. *s79. Shri Tuleidas: Will the Min—
ister of Commerce and Industry be
leased to refer to the reply given to
tarred Question No. 233 on ?he 24th
February, 1956 and state:

m&a) whether the panel for  paper
pulp industries has made a survey
of the sources of raw materials for paper
industry; and

(b) if so, whether the raw materials
position is  satisfactory to achieve
;'hl:n t_:.rget in the Second Five Year

The Minister of Consumer
Isqdun-l.u (Shri Kanungo): (a) Not yet,
ir.

(b) Does not arise.

Shri Tulsidas: In view of the fact
that the panel has not made any report
withre to its survey of the raw material
resources, how does the Minister expect
that it will be ?onible to reach the target
of production

Shri Kanungo: The Food and Agri-
culture Ministry has appointed an ad hoc
committee on the recommendation of the
State Ministers of Forests. That commit-
tee is assessing the availability of raw
materials in the country as a whole. After
the committee has submitted the results
of its investigations, the panel can usefully
meet,

Shri Tulsidas: May I know how was
the target arrived at?

The Minister of Commerce and
Mum and Steel (Shri
T. T. hari): Is it the hon,
Member's idea that the target has been
arrived without any assessment of the
resources available? The target has

been arrived at in the ion that
the resources will be available,

Shri Tulsidas 1 I mean raw materials.

Shri T. T. Krishnamachari: I said—
in the expectation that the resources, in
the shape of raw matcrials, will be available.

Shri V. P. Nayar: I want to know
whether the team which made the assess-
ment has travelled in South India, and if
s0, what are the areas about which a specific
study has been made as regards the
availability of pulp for paper?

Shri Kanungo: The committee consists
of the Conservators of Forests of all States,
They have sent out a questionnaire to find
out the existing raw materials which are
used in the country and also alternative
sources of raw materials,

Shri Matthen: May I know if the
hon., Minister is aware of the large resources]
f bamboo 114 soft wood in T. C. State,
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and whether any proposals have been made
by the State for putting up a factory for
manufscture of paper there?

Shri T. T. Krishnamacharl: So
far as the first part of the question is concern-
ed, I will take the information from the
hon. Member. As regards the second
-part, I require notice.

Shri C. D. Pandet There are certain
‘States where raw materials are evidendy
there, but in view of the fact that the entire
survey is bel conducted, the progress
of various mills, which have supplies.
is held up. There is no question of supp-
lies not being there.

Mr. Speaker: What is the question?
“The hon. Member is giving information.

Shri C. D. Pande: [ want to know
“why the progress of various projects for
starting mills has been held up only because
an all-India survey has not been made.

Shri T. T. Krishnamachari: There
is no question of holding up any thing,
If we are reasonably satisfied that material
will be available for any particular factory,
licence is given. There is no question
-of holding it up. But where there is
.an element of doubt, naturally it has
-got to bc held up.
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Shri T. N. Singh: May I know whether
‘besides the raw materials in jungles and
forests which Government are surveying
-or finding out, any attempt is being made
to make use of bagasse as raw material
for paper manufacture ?

Shri T. T. Krishnamacharl: Yes.
It can be used. But the only trouble
is that an alternative form of fuel must be
supplied to the sugar factories at a price
which would make it economic for us
to buy the bagasse from them. That is
the main difficulty in our using bagasse
for paper manufacture.
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Some Barrage Scheme

*s80. Dr. Ram Subhag 8 + Will
the Minister of Irrigption ghl'm
be pleased to state:

a) whether the Sone Barrage
Scheme submitted by the Government
of Bihar has been approved by the Govern-
ment of India;

(b) if so, whether the complete
has been received; plete pian

(c) whether the site of the barrage
has been finally selected;

(d) the estimated area of land
which would be brou%ht under irrigation
in addition to the area ready
irrigated by the existing Sone Canal
System; and

(e) the estimated cost of construct-
the Barrage?

The Deputy Minister of tion
and Power (Shri Hathi): (a) The
Project in question has been tentatively
included in the Second Plan.

(b) No, Sir.

(¢) Information is awaited from the
State Government,

(d) and (e). The scope and bencfits
of the scheme are yet to be defined.

Dr. Ram Subhag Singh: In reply
to part /b), the Minister said, ‘No’. May
I know what portion of the plan has been
received ?

Shri Hathl: A tentative project report
has been received, not the details,

Dr. Ram Subhag Singh: Is itat the
instance of the Planning Commission or
the Government of India that the warter
rates of the Sone canal system have been
increased by 200 per cent. with a view to
constructing this new Sone barrage ?
If so. when the water rates were increased
in 1952, why was the construction of the
Sone barrage not being undertaken ?

Shri Hathi: This is really a question
which pertains to the State Government,
and it does not arise out of this question.
The [Irrigation and Power Ministry
does not know about the rates prevailing
in various states.

Dr. Ram Subhag Singh: The second
art of the question has not been answered.
fsﬂked whether it was at the instance of
the Government of India ot the Planning
Commission that the water rates were increa-
sed by 200 per cent., and a specific announce-
ment was made that the Sone barrage scheme
would be constructed by enhancing the
rates.

The Minister of Planning and
Irrigation and Power (Shri Nanda):
The Planning Commission does not ‘come
into the picture. It does not approve
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its ‘watir erates;

Dr. Ram Subhag Siagh: The Min-
ister has said that some portion of this
scheme has been received by the Govern-
ment and the Planning Commission. May I
know whether the Minister is aware of the
fact that the Sone barrage is already in
existence and it has a certain capacity
which is being utilised for irrigating more
land than it can usually do?  If so, why
were the rates increased, because the water
is already in very small quantity?

of any specific proposals of a State for
increasing 2

Shri Hathi: So far as the Irrigation
and Power Ministry is concerned, the
schemes come to the Planning Commis-
sion and then they are being sent to the
Central Water and Power Commission
for bcing technically examined. So far
as the present project is concerned, it is
proposed to replace the extisting anicut,
the efficiency of which is deteriorating,
A project report has been received. The
Irrigation and Power Ministry examined
this. It has nothing to do with the enhanc-
ing of rates or anything of that kind, The
Planning Commission may advise the
State Governments to have certain uniform
rates, but so far as this particular project
is concerned, we have not yet rececived
full details from the State Government.

WRITTEN ANSWERS TO QUESTIONS
A.LR. Drama Festival

*548, Shri Bhagwat Jha Azad
Will the Minister of Information and
Broadcasting be pleased to state :

(a) what are the reactions of the Press
and the Public to the Drama Festival,
organised by the Song and Drama Divi-
sion of All India Radio in Delhi in May,
19563

(b) whether Government propose to
organise similar festivals, in the capital in
the coming Autumn: and

(¢) the number of dramas that were
staged in the said festival ?

The Minister of Information and
Broadcasting (Dr. Keskar) : (a) Very
favourable. It has been generally wel-
comed.

(b) No, Sir; mainly due to want of
funds.

(c) Four plays besides puppet shows.

Manufacture of Chemo-therapeutics

*s59. Shri T. B. Vittal Rao : Will
the Minister of Commerce and Industry
be pleased to state :

(a) whether the Russian Experts have
submitted their report on the manufacture
of Chemeo-therapeutics for basic raw mate-
rigls in the ¢ountry; and

(b) if so. the salient features of this
report ?
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The Minister of Heavy Industries:
(Shri M. M. Shah) : (a) Yes, Sir.

(b) The report is under consideration
and it is not considered desirable at this

stage to publish the information contained
in the report.

Constitution House

*563. Shri Kamath : Will the Minis-
ter of Works, Ho and Supply
be pleased to refer to the reply given
to Unstarred Question No. 2191 on the
14th May, 1956 and state:

(a) whether the arrangements  for
special police watch on  Constitution.

ouse day and night are still in force,
and

(b) if so, the details thereof ?

The Parliamentary Secretary to
the Minister of Works, Housing and
gpnly (Shri P. S, Naskar) : (a) Yes,

ir,

(b) Three Police constables in uniform

and two in plain clothes are always on watch.
in Constitution House.

Fruit Industrial Centre

*566. Shri Madiah Gowda : Will
the Minister of Commerce and Indystry
be pleased to state :

(a) whether Government are contemp-
lating to start a fruit industrial centre at
Bangalore; and

(b) if so, what will be its initial cost ?

The Minister of Consumer Indus-
tries (Shri Kanungo) : (a) No, Sir.

(b) Does not arisc.

Commercialisation of Milk Substitute:

*569. Shri Jhulan Sinha : Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the milk substitute from
groundnut has begun to be manufac~
tured on a commercial basis; and

(b) if so, whether it has resulted in
reduction of import of condensed milk
and powdered milk to any extent ?

The Minister of Consumer Indus-
tries (Shri Kanungo) : (a) We have no.
information.

(b) Does not arise.
Diesel Trucks

'f-;o. Shri Gajendra Prasad Sinha 1
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of diesel trucks pro--
duogd!assembled in 1956 so far; an

(b) the steps which are being taken
to meet the shortage of diesel vehicles:

to meet the requirement of the Second
Five Year Plan ?
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The Miniiter of Heavy Industries
(Shri M. M. Shah) : (a) 4182 diesel
commercial vehicles have been produced
from January to June, 1956.

(b) Manufacture of two makes of diesel
driven vehicles is already in progress,
Two manufacturers who ordinarily produce
vehicles with petrol driven engines also
supply trucks with diesel engines obtained
from other manufacturers. In addition
there are two schemes for the manufacture
of diesel engines used in motor vehicles.
The ability of these units to meet the
future requirements of the country is at
present under an enquiry by the Tariff
Commission.

Cotton Yarn

*s72. Shri A. K. Gopalan : Will the
s Minister of Commerce and Industry
be pleased to state:

(a) the price for a bundle of cotton
yl:ln No. 20 in July, 1955 and June, 1956;
an

(b)  whether Government propose to
control the price of cotton and yarn ?

The Minister of Consumer Indus-
tries (Shrl Kanungo): (a) and (b). A
statement is laid on the Table of the
}gouae. [See Appendix IV, annexure No.
2).

. Machinery for Cement Industry

*s78. Shri Wodeyar : Will the Minis-
ter of Commerce Industry be
pleased to state:

(a) whether it is a fact the A, C. C,
Limited will shortly set up a plant for
the manufacture of cement making machi-
nery and other equipment and it will be
associated with Messrs Babcox and Wil-
cox Ltd, and Vickers Ltd.; and

¢ (b) if so, whether the Company has
submitted any scheme to Government in
this regard ? '

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) and (b). Nego-
tiations between the three firms named
by the hon. Member arec reported
to be nearly finalised but formal approval
of Government to the project as a whole
has not been sought,

Flood Affected States

; *s81. Shrl Sanganna : Will the Minis-
¥ ter of Planning be plessed to state:

(a) whether it is a fact that the State
Development  Commissioners and the
Directors of the Community Projects
and National Extension Service Blocks
have been asked to render all possible
help and assistance in the States affected
by floods recently;

(b} if so the naturc of help and assis-
tance rendered in each State; and

Wlﬂt.mt‘ Answers 694.

‘(c) whether it .is charged to the expendi--
ture of the .Community Projects and
National Extension Service Blocks of the
coneerned States ? -up

The ty Minister of P
(Shri 8. N. Mishra) : (a) No, Sir.

(b) and (c). Do not arise,

Tea Export

*s82. Shri N. M. Lingam : Will
the Minister of Commerce and Industry
be pleased to state the steps taken during.
the past three years to promote the export
of tea to the U. S, A, and Canada

The Minister of Consumer Indus-.
tries (Shri Kanungo) : The following
steps have been taken —

(i) Joint Tea Promotion Councils—
in collaboration with the local tea trade
and other tea producing countries—have
been set up in U. S. A. and Canada for:
carrying on propaganda for increased
consumption tea,

(ii) Goodwill Tea Delegations have been
sent every year since 1953.

(iii) India participated in the Canadian
International Trade Fair held at Toronto:
in May, 195s.

Indian Cotton Text

*¢83. Shri Bishwa Nath Koy :
Will the Minister of Commerce and
Industry be plcased to state whether
any agrecment regarding supply of Indian
Cotton textiles to Burma was signed
recently bé the Government of India
and the Government of Burma?

The Minister of Trade (Shri Kar-
markar) : Yes, Sir; on 14th July, 1956,

D.V.C. Employees

*s84. Mulla Abdullabhai : Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1962 on the 4th-
May, 1956 and state :

(a) the number of retrenched workers
in Damodar Valley Corporation trans-
ferred to other undertakings till now;
and

(b} whether there is possibility of fur-
ther retr:nchment?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) s25

(b) Yes, Sir.
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Local Development Works in Tripura

*s86. Shri Dasaratha Deb : Will

the Minister of Planning be pleased to
state :

(a) the amount of money estimated
for the Local Development programme
in Tripura for the year 1956-57;

(b) the amount estimated under each
; and

LY
(c) the amount of moncy that has
been spent so far out of that amount ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) to (c).
Presumably, the hon. Member has
in mind the Local Development Works
Programme which was inaugurated during
First Plan Period in 1953-5%. The
provisional allocation to Tripura for that

rogramme for the current year s

8. 90,000/~. Under the Programme, local”
works grants are allocated to the State
Governments and it is open to the latter
to sanction suitable schemes themselves
according to the felt needs of the locaf
people. No specific reservation for any
particular category (ies) of works is, at
present, contemplated. As the procedure
and policy governing the pr e have
not yet been finalised the State Govern-
ments have been asked not to utilize Cent-
ral grant on fresh works.

Engineering Personnel Committee

'f!‘ﬁ. Shri Debendra Nath Sarma :
Will the Minister of Planning be pleased
to state the number of Mechanical and
Electrical Enginecring Schools to e
opened in Assam out of the 62 such schools
as recommended by the Engineerin
Personnel Committee during the Seco
Five Year Plan period?

The Deputy Minister of Irrigation
and Power (Shri Hathl) : For the
eastern region comprising Assam, West:
Bengal, Bihar, Qrissa, Manipur and Tri-
pura, the Engineering Personnel Com-
mittee has recommended the establish-
ment of 29 Engineering schools, The
number of schools to be opened in Assam
cannot be indicated at this stage. The
recommendations of the Committee are
under consideration.
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M. P.s’ Flats
*s8¢. Shri T. B. Vittal Rao 1 Will
the Minister of loud.n'-d

Worka,
Supply be pleased to state when Gmr—
erament propose to electnfy the servants’
quarters in M.P.s' flats and bunnlom?

'l'hc Parliamen Secretary

lllppl 8&: P g Naskar -i:ll
¥y ( P. ) 1 ter

wiring has been carried out in all the
servants ters attached to the M.Ps'
flats at North and South Avenues and
Trel:::; bh ws. The N&M% hlh\r‘:
a id necessary ca r t
servants ers attached to M. P.#'
flats on Nozth and South Averues with
the exception of 28 newly comstructed
El:ntn. The N.D.M.C. arc now laying

cables for the servants quarters atta-
ched to M. P. bungalows and will under-
take the work for the 28 servants quarters
as soon as they imtimate the cost to the
CP.W.D. and necessary amount is
deposited with them by the latter,

Electric connections sre being given

to the quarters where cables have been
hduandwhmﬂnmmedmtn
deposited with the N.D.M.C. by the
eccupants,

Transgressioa by Pakistan Planes

*s90. Shri D, C. Sharma t Will the
Prime Minister be pleased w0 sfer
t-o the reply E'c:n to Starred Question

No. 24th Fl.-brutrr 1956

HE
H
8
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i
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of Pakistan asked for certain clarifications

mg the map references cited by
us. The information asked for has been
sent. A final reply is awaited.
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Film Libraries

*g93. Shei Madiah Gowda : Will the

Mimeter of Imformation and Broad-
casting be pleased to state :

(s) whether Government propoee to
open flm librarics in each Statc; and
_ (b) the conditions hid down for borrow=
ing of films from these libraries?

The Minister of Information and
Broadeasting (Dr. Keskar) 1 (a) and
(b). Libraries already exist in the six Dis-
toibution Beanch Offices of the Films
Division and films are given on loan ona
hire of 8 annas per film to private persons,

litical parties and business concerns.
go ield Publicity Officers who also main-
tain stocks of films have been authorised
to lead copies of films free of charge to
educationsl and charitable institutions,
hospitals, socisl welfare agencies and all
other non-profit-making organisations.

As a part of the Second Five Year
Plan scheme it is proposed to re- “mnﬁ:
the library service re-grouping
supply of copies which is mow mede 10
the vans of the Community Project areas,
aof the States and of the Central Govern-
ment, the idea being that at every district
headquarters and, if possible, at a atill
lower level, a library of films should be
available which can be made use of in
common by these vans and alswo by the
public.
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Manufacture of Steel Castings and
Forgings

*¢93. Shri Ram Krishan : Will the
Minister of Commerce and Industry
be pleased to state :

(s) whether discussions with various
firms and organisations in the United
Kingdom, Germany. Czechoslovakia and
Japan regarding projects to produce grey
cas , steel castings and steel forgings
have n finalised ;

(b) if so, the outcome of these dis-
cussions ; and

(¢) the names of firms and organisations
oountry-wise selected for the purpose ?

The Minister of Heavy Industries
(8hri M. M. Shah): (a) No, Sir.

(b) and (¢). Do not arise.

Road Rollers

'mu Shrli Raghunath Singh : Will
the ister of Comwerce and Indus-
try be pleased to state :

(a) the number of Road Rollers im-
ported annually; and

(b) when India will be self-sufficient
in respect ?

The Minister of Heavy Industries
(Shri M. M. Shah) : (a) Statistics of im-
ports of road rollers are not shown separa-
tely in the Accounts relating to the Foreign
(Sea, Air and Land) Trade and Navigation
of India.

(b) 'The manufacturing programme of
diesel road rollers is spread over a period
of § years, and we hope to be nearly-self-
mﬂi:mt in about 5 years.

Village Industries in Punjab

. Sardar Iqbal Singh : Will
the f&’.ig.hter of Prm‘.‘llucuon be pleased to
state : :

(s) whother it is a fact that grant or aid
given by Central Government to the Go-
vernment of Punjab for Village Industries
during 1955-56 was not utilised in full by
the State rnment ; and

(b) if so, the reasons therefor ?

The Parliamentary Secretary to
the Minister of Production (Shri R. G.
Dubey) : (a) Yes, Sir.

(b) The State Government dropped
some of the schemes as the Second Five-
Year Plan of the State Government in-
cluded similar schemes, to be implemented

during 1956-57, on the pattern approved
the Aﬂ?ndl?l(hndl -+ $ 4

and Village Industries
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Industrial Housing Scheme

*297. Shrimati Renu Chakravar-
tty 1+ Will the Minister of Works, Hous-
ing and Supply be ﬁluucd to state whe-
ther any industrial housing scheme for
mine workers in iron and manganesc mines
in Jamdah-Barabil area of Bihar and Orissa
gal:nbe?en undertaken in First Five Year

The Parliamentary Secretary to the
Minister of Works, Housing and Su-

ly (Shri P. S. Naskar): The Subsidised
ndustrial Housing Scheme was extended
to workers 1n iron and m-nﬁlnﬂe m nes in
November, 1954. No application for aid
has yet been sanctioned. t afew from
Orissa are under consideration.

Displaced Persons from East Bengal

*s98, Shri Sadhan Gupta : Will
the Minister of Rehabilitation be pleased
to state :

(a) the total number of displaced per-
sons from East Bengal, settled in the Ba-
lipatpur, Sundarpur and Kuntalbai co-
lonies in Orissa ; .

(b) the total number of such displaced
persons who have left these colonies and
returned to West Bengal ; and

(¢) the reasons therefor ?
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The Minister of Rehabili-
tation (Sm& Bhonsle): (a) to (¢). The
information is being collected and will be
laid on the Table of the Lok Sabha in due
course.

A. 1. R. Song and Drama Division

*600, Shri M: S. Gurupada-
swamy : Will the Minister of Information
and B ng be pleased to state :

(a) whether any proposal to expand
the Song and Drama Division of  All
India Radio is under the consideration of
Government ;

(b) if so, how the recruitment of artists
is to be made ;

() whether Government have also
considered the alternative pr 1 to give
subsidy to recognised Dramatic Organisa-
tions ; and

(d) if so, the views of Government
regarding the second proposal ?

The Minister of Information and
Broadcasting (Shri Dr. Keskar): (a)
There is no such concrete proposal,

(b) Does not arise,

(c) and (d). The system followed in
the Song and Drama Division is to give
subsidy to recognised Dramatic O ganisa-
tions not as a lump subsidy or annual grant
but according to the number of performances
they give, the scale for each performance
having been fixed with reference to rele-
vant consideration such as expenscs etc.

Machine Tool Industry
Shri Tulsidas :

*60%. < Shrimati Anusayabal Borkar:

Will the Minister of Commerce and
Industry be pleased to refer to the reply
given to Star ed Question No. 2160 on
the 14th May, 1956 and state the progress
made by the ten-man Committee on Machine
Tool Industry ?

The Minister of Heavy Industries
(Shri M. M. Shah) : [t is understood
that the report of the Committee has been
finalised and will be available to Govern-
ment shortly.

Vamsadhara Project

Dl'o n.-m Rao:
Gas. {Blu'l Moluulfno:

Will the Minister of Irrigation and
Power be pleased to state :

(a) whether Government have re-
ceived any report of the agreement
reached by the Andhra and O-issa Govern-
ments regarding the Vamsadhara Project ;

(b) whether the Centre! Government
have approved it :
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(¢) when Government propose to give
financial assistance to Andhra for this spe-

cific project ; and
{df the total estimated expenditure to

complete this project ?
The Deputy Minister of Irrigation
and Power ( Hathi ): (a) Yes, Sir.
(b) Not yet.

{c) A provition of Rs. 1 crore (without
;pcr cent cut) has been made in the Second
ive Year Plan of Andhra in respect of this
Project.
(d) Rs. 12:56 crores.

Flood Control Schemes in Assam

*603. Shri Debendra Nath Sarma :
Will the Minister of Irrigation and Powes
be pleased to state :

(a) whether any major flood-control
scheme has been sanctioned for Assam
during the current financial year; and

(b) if so, details of the work included
in the scheme ?

The Deputy Minister of Irrigatiom
and Power (S‘Kﬂ Hathi) 1 (a) No major
scheme, i.e., scheme costing Rs. 10 lakhs
or more, has been sanctioned for Assam
during 1956-57.

(b) Does not arise.

Rourkela Steel Plant

*604. Shri Kamath : Will the Minjs-
ter of Iron and Steel be pleased to state 1

(a) whether a Chief Medical Officer
fv:ér the Rourkela Project has been appoint-
ed ;

(b) if 8o, the name and qualifications of

the person so appointed ; and
(c) the modus operands of selection ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari) t ia?) No officer
designated as ** Chief Medical Officer”’ as
such has been appointed. But an officer has
been appointed to organise the medical fa-
cilities at Rourkela.

(b) Dr. E. K. K. Pillai, B. A. %ﬁdm&
M.B.B.S. (Madias), Formerly Major
the I.M.S.

(¢) The name was obtained from the
Minist-y of Defence and was also spproved
by .h: Dir.ctor General of Healih .
The appointment was made by the Board of
Directors of the Hindustan Steel Private
Lud.

Closure of Cashewnut Factories

*6os. Shri A. K. Gopalan : Will the
Minister of Commerce and Industry be
pleased to state :

(a) whether it is a fact that 80 per cent
»f the Cashcwnut Factories in Travancore-
Cochin State have notified that they are

closing down shonly ;
I
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(b) if so, for what ressons ; and

(c) the action taken by Government
to avert the closure of factories ?

The Minister of Consumer Indus-
tries Shri Kanungo) : (a) Government
understand that notices regarding closure
have been put up by some of the factories
at Quilon,

{b) The reason mentioned is that ade-
ibuiletc quantities of raw nuts arc not avail-

L]

(c) A high level conference is being
convened by the Joint Adviser to the Tra-
vancore-Cochin vernment to consider
the situarion.

Automobiles

*606. Shri D. C. Sharma : Will
the Minister of Commerce and Industry
be lptcaud to state whether the raw mate-
rials used in the manufacture or assembling
of l.un?omobiks in India were all indige-
nous

Th> Minister of Heavy Industries
(Shri M. M. Shah): No,Sir, A Stato-
ment showing the extent of raw materisls
used from indigenous sources is laid on the
Table of the House. [See Appendix IV,
annexure No, s].

Scrap Iron and Steel

6e8. S8hrl Tulsidas : will the Minis-
t:r of Commerce and Industry be ples-
scd to state ¢

(a) whether the scrap iron and steel
which is being exported cannot be used
in the country ; and

(b) whether Government have ex-
aminzd the possibility of wtilisi the
scrap nvailible in the country for the
manufactuge of steel ?

The Minister of Heavy Industries

E)Sln-l M. M. Shah) : (a)and (b). Yes, Sir.

nly such scrap as is not required in the
country is allowed to be exported.

Displaced Persoms in Garo Hill Areas
(Assam)

*609. Shrimati Renu Chakra-
vartty : Will the Minister of Rehabilita-
tion be pleased to state :

(a) the number of displaced persons
in the Garo Hill areas of Assam ;

(b) whether any land for cultivation
or building houses has been given to them
and if so how many have received them ;
and

(¢) what other help has been given
to them for rehabilitation ?

The uty Minister of Rehabili-
tation (Shri J. K. Bhonsle ) @
(a) to (¢). The information is being col-
Jected and will be laid on the Table of the
Lok Sabha.
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Paper and Newsprint Factories

337. Shri Ram Krishan : Will the
Minister of Commerce and Indwetry be
pleased to state the present stage of the
scheme for the establishment of twe paper
mills v:'x..ma printing and writirg paper
factory at ttur and (45) a newsprint lp -
tory at Bhavanisagarin Madras State ?

The Minister of Commerce and
Industry and Iren and Steel (Shri T. T.
Krishnamachari) : No specific schemes
have 3o far been received in this Ministry
for the establishment of a p factory at
Mettur or for a newsprint mill at Bhavani-
sagar in Madras State.
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Applications for Compensation

339. Shri D.C. Sharma: Will the
Minister of Rehabilitation be pleased to
state :

(a) the number of applications for
compensazion filed by displaced persons
from the 1st of February, 1956 up-to-date ;

the number that was expected to be
received in respect of verified claims; and

(¢) the number reccived subsequently
in whose cages the delay was condoned ?

The Deputy Minister of Rehabili-
tatiom (Shri ). K. Bhonsle) : (a) to (c).
The last date for receipt of applications was
the 26th September, 1955. Thereafter
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afew cases came in connection with which
applications for condonation of delay were
received, It is not known exactly in how
many such cases the delay was condoned.
Some applications have also been received in
connection with claims which were verified
after the 26th of September. The number
isnot precisely known but the figures, when
collected, will be placed on the Table of the
Lok Sabha,

Ceyloncse Citizenship

Shri D. C. Sharma 1
340. {mm D.N. Tiwary

Wili the Primae Mimister be pleased to
state :

(alf ;lr:; number of applications by per-
some ian origin Ceylonese citi-
zenship so far ﬁmﬁ; disposed of during
the period from the 1st of January 1956
onwards ;

(b) the number of granted
Ceylonese citizenship the number
of the applications rejected so far ;

(c) the number of applications still
under consideration ;

(d) the number of such persons of
Indian origin who have been granted
Indian citizenship so far after their appli-
cations for the Ceylonese citizenship were
rejected ; and

(e) the number of such applications

i consideration ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : (a) :9.579 appli-
cations ware disposed of from Jaouary to
April, 1956.

(b) 41,312 persons have been registered
a3 Ceylonese citizznsand 81,950 applica-
tions involving 2,62,509 persons have been

, rejected so far.

{c) 155084 applications are still
under consideration.

(d) and (¢). Precise figures cannot be
farnished as applicants appear to be re-
luctant to state that their Ceylon citizenship
applications had b=en rejected. However,
upto 3oth Jume, 1956, 192) l&pllclnta
owned up such rejections, Of these 58
applications for Indian citizenship have been
allowed. The remminder are under consi-
deration.

% Fertilizser—Heavy Water-Factery at
Nangal

Shri D. C. Sharma :
M. {smn.nn-.-.

Will the Minister of Production be
pleased to state : .

(a) whether a fertilizer—heavy water-
factory is going to be established at Nan-
gal;
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(b) if so, whether land has been ac-
quired for this purpose ; and

(c) how will the displaced persons be
rehabilitated ?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

(b) Acquisition proceed by the
Punjab Government in respect of the land
required immediately for the factory, have
practically been completed, and possession
of all arable and waste lands included in this
areais expected to be delivered tothe Nan-
gal Pertilizers and Chemicals within the next
few days.

(¢) The problem of rchabilitation of
dispiaced persom is essentiatly one for the
State Government to solve. The Govern-
ment of India and the Nangal Company
will, however, endesvour to give as much
assistance in the matter as possible.

Out-of-turan Allotments

343. Dr. Sa t Will the
Minister of Works, Housing and Supply
be pleased to state :

(a) the number of out-of-turn allot-
ments out of the total allotments of Go-
vernment built quarters during the last
financiad year ; and

b) the number of |!.ﬂ-icu-il'y holders
on the waiting list who have not yet been
allotted residential accommodation and
the reasons thereof ?

The Parliamen tothe
Minister of Works, om Sup-
ply (Shri P. S. Naskar) : (a) 771. -

(b) 334

Only a limiwcd number of vacancies
arc allotted to persons on the out-of-turn
waiting list hence it was not possible
to allot accommodstion to all persons
who were sanctioned out-of-turn allotments
upto the end of March, 1956.

Construction of Roads in Nepal
( Sardar Igbal 8
sﬂd‘f 2
33 iﬂhﬂ Bibhutd 1

Will the Prime Minister be pleased
to state:

a) the progress made so far on the
uu(u)mlain‘:l of Tribhuvan Rajputh be-
ing comstructed by the Indian Army in
Nepal: and

(b) the total amount spent so far and
the amount to be spent un this project?

The Prime Minister and Minister of
External Affairs and Fisasce (Shri
Jawaharlal Nehru) : (3) The progress of
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the construction is shown by the following
figures:
() Formation cutting completed: 79
miles
() Soling completed: 68- 53 miles
(#if) Metalling completed: 65 miles
(iv) No. of culverts completed: 577.

The total length of the road when com-
pleted will be 79 miles.

(b) The total expenditure incurred upto
the 31st March 1956 was Rs. 2,51,78,246.
Figures regarding the anticipated expenditure
on the remaining part of the project are not
available at present.

Trade with Latin American Countries

Sardar Iqgbal Singh:
344 {lauhrAlg.lrpurll
Will the Minister of Commerce and
Industry be pleased to state:

(a) the main articles of import from
and export to Latin American coun-
tries at present; and

(b) the steps taken by Government
to increase the volume of trade with these
countries ?

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari) 1 (a) The main
articles of India’s imports from and
exports to the Latin American countries
arei— ’

Imports: Mineral oils, precious stones,
raw cotton, sugar, chemicals and metals
and ores,

Exports: Jute manufactures, coir manu-
factures, cotton piece-goods, lac, kapok,
tea, tobacco, n wax, gums and resins,
castor oil, animal living, and paints and
painters, materials,

(b) The cconomics of India and of most
Latin American countries are parallel.
Scope for development of trade is, there-
fore. limited. India’s Missions in Rio-de-
Janeiro and Buenos Aires arc nevertheless
endzavouring to develop trad: with these
countries, by arranging trade shows pe-
riodically. It is also proposed .to hold an
exhibition of Indian exportable goods cither
at Buenos Aires or Rio-de-Janeiro this
winter, In_addition, the various Export
Promotion Councils set up by the Govern-
ment of India are devoting attention to push
up orts from India to all countries,
including the Latin American countries.
The question of concluding a trade agree-
ment with Chile is also under consideration.

Indo-Japanese Agreement
345. Shrl D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased o state:

'a) whether it is a fact that terms of the
I Jepanese agreement which were due
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to expire on the 27th of April, 1956, are bein
extended again; and RS '

(b) If so, whether any cha
contemplated ? ¢ nger e

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari) : (a) and (b).
The Hon, Member is presumably referring
to the most-favoured-nation  treatment
clause in Article 2 of the Treaty of Peace
between India and Japan. If so, the
matter 18 under consideration,

UlNlo.

346, Shri D. C. Sharma: Wil] the
Prime Minister be pleased to state the
:;u}:flbt_:r civfnd(._‘.omznilttecs oil'm United Nations

erein ian delegates have icipated
during the year 1956, so far? S

The Prime Minister and Minister
of External Affairs and Finance (Shri
gnw-lurlnl Nehru) : Information is be-

collected and will be placed on the Table
of the House in due course,

Export of Tea

347. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the steps, if any, that
lmr; been taken to promote the export of
tea

The Minister of Commerce and
lndun.zhud Iron and Steel (Shri
T. T. hoamachari) 1 The principal
steps are:—

(1) Establishment—in collaboration
with local trade and other tes
groducing countries—of Tea

romotion Councils in principal
tea consuming countries for
carrying on  propaganda for
increased consumption of tes;

(2) Pnnicipatiom in International
Exhibitions and fairs;

(3) Distribution of suitable publicity
material, sters, etc. and ex-
hibition of films; and

(4) Sending Goodwill Delegations.

ALR. Drama Festival

8. Shri M. S. Gurupadaswamy:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the names of the Plays and the Dra-
matic Groups who took part in the Summer
Drama Festival organised Song and
Drama Division of the All India Radio;

(b) the total expenditure incurred and
the total receipts; and

(c) the amount gaid to each participating
Dramatic Group
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The Minister of Information and
Broadcasting (Dr. Kesker): (a) to (c).
A statemznt is placed on the Table of the
House. [See Appendix IV, annexure No. 6].

Panels on Various Industries

349. Shri Tulsidas: Will the Minis-
ter of Commerce and Industry be pleased
to state the progress of the enquriy made
by the following Panels :

(i) Panel for Electronics and Wireless
Equipment Industry;

(ii) Panel for Surgical Appliances and
Allied items;

(iii) Ad Hoc Committee on power;
Alcohol Industry;

(iv) Experts Committee on Sego;
(v) Committee on Plant and Machin-
ery for River Valley Projects; and

(vi) Committee on Tractor and i-
cultural Implements ? e

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari) : A statement is
laid on the Table of the Lok Sabha, [See
Appendix IV, annexure No. 7).

Forward Markets Commission

350. Shri Kirolikar: Will the Minis-
ter of Commerce and Industry be
leased to state how many applications
rom Delhi for the recognition of Asso-
ciations under the Forward Contracts
(Regulation) Act, 1952 are pending before
the Forward Market’s Commission ?
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The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari): Fourteen.
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LOK SABHA
Wednesday. lst August, 1956

The Lok Sabha met at Eleren of the
Clock.
[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

:2 Noon.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDEK FSSENTIAL
CommobpITIES ACT

. The Minister of Food and Agricul-
ture (Shri A. P. Jain): Sir, 1 beg to
lay on the Table a copy of each of the
following notifications. under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955:—

(1) Notification No. S.R.O. 1554,
dated the 7th July, 1956.

(2) Notification No. S.R.O. 1553,
dated the:7th July, 1956.

[Pluced in Library. See No. S-278/56]

Report ofF TariFr ComMMISSION ON
FAIR RETENTION PRICES OF PIG IRON

PRODUCED BY THE INDIAN IRON AND

StEEL Co., L1Dp., CALCUTTA, ETC.

The Minister of Trade (Shri Kar-
markar): Sir, I beg to law on the
Table a copy of each of the following
papers, under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1951, namely:

(1) Report (1956) of the Tariff
Commission on fair retention
prices, ex-works, of pig iron
produced by the Indian Iron
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and Steel Co. Lid., Calculta,
1956.

(2) Ministry of Commeree and
Industry Resolution  No.
SC(A)-2(133), dated the
" 20th July, 1856.

(3) Statement under proviso to
section 16(2) of the Tarift
Commission Act, 1951, ex-
plaining the reasons why a
copy of cach of the docu-
ments referred to at (1) and
(2) above could not be laid
within the prescribed period.

[Placed in Library. See No. S-280/56)

NoOTIFICATIONS UNDER ESSENTIAL

Conmobrries Acr

The Minister of Consumer Indus-
tries (Shri Kanungo): Sir, 1 beg to
lay on the Table a copy of each of the
following Notifications, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955:

(1) Notification No. S.R.O. 1077,
dated the 8th May, 1956.

(2) Notification No. S.R.O. 1077~
A. dated the 8th May, 1956.

[Placed in Library. See No. S-281/56)

PROCEEDINCS AND SYNOPSIS TMEREOF OF
CommrITTEE ‘D' ON SeEcone Fnve
Year PLaN,

Shri Gidwani (Thanna): Sir, I bex
to lay on the Table a copy of the pro-
ceedings together with a synopsis of
proceedings of Committee ‘D’ on the
Second Five Year Plan (Social Ser-
vices and Labour Policy).

[Placed in Library. See No. 5-279/56]
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MESSAGE FROM RAJYA SABHA

Secretary: Sir, ] have to report the
following message received from the
Secretary of Rajya Sabha:—

1 am directed to inform the Lok
Sabha that the Rajya Sabha,
at its sitting held on Tuesday,
the 31st July, 1956, passed
the enclosed motion concur-
ring in the recommendation
of the Lok Sabha that the
Rajya Sabha do join in the
Joint Committee of the
Houses on the Bill to provide
for the transfer of certain
territories from Bihar to
West Bengal and for matters
connected therewith. The
names of the members nomi-
nated by the Rajya Sabha to
serve on the said Joint Com-
mittee are set out in the
motion.

MOTION

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha do
join in the Joint Committee of the
Houses on the Bill to provide for
the transfer of certain territories
from Bihar to West Bengal and
for matters connected therewith,
and resolves that the {following
members of the Rajya Sabha be
nominated to serve on the said
Joint Committee:

1. Shri K. P. Madhavan Nair

2. Kakasaheb Kalelkar

3. Dr. Radha Kumud Mookerji
. Dr. Nalinaksha Dutt
. Prof. Humayun Kabir
. Shah Mohammad Umair
. Syed Mazhar Imam
. Shri R. P. N, Sinha

9. Prof. R. D, Sinha Dinkar
10. Shri P. N. Sapru
11. Shri Abdur Rezzak Khan
12. Shri Satyapriya Banerjee
13. Shri Kishen Chand
14. Kunwarani Vijaya Raje

= o

-]

15. Shri Rajendra Pratap Sinha
16, Shri Govind Ballabh Pant"’

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Frrrv-Seven™ Reront

Sardar Hukam Singh (Kapurthals-
Bhatinda): Sir, 1 beg to present the
Fifty-seventh Report of the Commit-
tee on Private Members' Bills and
Resolutions.

ESTIMATES COMMITTEE

MmuTtes (1955-56) Vor. 5, Nos. 2 & 3

st Wo "o wgm (vifgearE) -
i, & o afafa (texy-ve)
Y FTHATEY T JTIE, WE 8, W S Ay
ERCE S

STATES REORGANISATION BILL—
contd.

Mr, Speaker: A list of selected
amendments to clauses 2 to 15 of the
States Reorganisation Bill has been
circulated to Members last night.
These amendments have been indi-
cated by Members to be moved sub-
ject to their being otherwise admis-
sible. Their numbers are as follows: —

Clause No. No. of Amendment

2 270, 41, 42, 269, 210,
61, 211, 1R3, 212, 184,
63, 271, 1Bs, 186. 213,
187, 214, 146, 1383,
218.

3 452, 372, 373. 216. 420,
421, 165, 66, 132,
217.

4 261, 188, 189, 190.1 o1
192, 166, 193.

375, 274, 133, 218,
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Clsusc No. No. of Amendment
7 12, 167 (same as 12), 219
(same as 12 & 167), 70,
220, 148, 43, 134,
353 (same as 134), 135,
354 (same as 135), 321,
322, 44, 71, 136, 355
{same as 136). 137, 356,
357, 1376, 138, 139,
140.
8 462, 45, 323, 46. 389,
475 48, 141, 149 194,
390, 391, 422. 423.
SA 118,
(New).
9 263, 222. 49, 150, 358,
50, 1, 13 (same as 1),
324 (same as 1 & 13),
394, 395, 278, 325,326,
3, 291, 292, 168, 327,
151, 396, 378, 379, 226,
397.
10 265, 279, 4. 444, 445
280.
11 281, 169. 293, 398, 282,
33
12 283, 399, 284, 400, 285,
13 266, 4o1.
14 352, 296, 8%, 297, 465,
299, 300, 170, 336,
171. 153, S, 24( same as
<), 302, 3103.
14A s
(New)
15A 143: 144. 154, 364 (same as
(New). 154), 155. 365 (same as

155) 424, 429.

Chause 2.— (Definitions)

Shri N. R. Muniswamy
wash): I beg to move:

(Wandi-

Page 1, line T—

for “the 1st day of October, 1956
substitute:

“a day to be notified hereafter
by a special resolution passed by
a three-fourth majority of the
members present and voting in
each House of Parliament.”

mas.m(m}:lhg
to move:

(i) Page 1, line 7—

for “Ist day of October, 1856" sub-
stitute:

“26th day of January, 1957.”

(ii) Page 1, line 7—

for “the 13t day of October, 1956"
substitute:

“a day lo be notified by the

. President after the Boundary

Commission to be appointed under

the provisions of the Act has dead-

ed the Boundary disputes.”

Shri R. .D. Misra (Bulandshahr
Distt.): 1 beg to move:

Page 1, line T—

for “the 1st day of October, 1958"
substitute:

a day as the Central Govern-
ment may, by notification in the
Official Gazette. appoint.”

Shri Gadilingana Gowd (Kurnool):
beg to move:

Page 1, line 13—

Omit “Mysore".

Shri Krishnacharya Joshi (Yadgir)
1 beg to move:

Page 1, line 13 and wherever it
occurs in the Bill—

for “Mysore” substitute “Karna-
taka”.

Shri Gadilingana Gowd: 1 beg to
move:

Page 1, line 15—

for “existing State of Travan-

core-Cochin, the new Siate of

Kerala” substitute: _

“ex:sting States of Travancore-

Cochin and Mysore, the new State

of Kerzla and Karnataka respec-

tively”. -

Shri Veeraswamy (Mayuram-Re-
served—Sch. Castes): I beg to move:

Page 1, line 13—

add at the end:

“and in relation to the existing
Siate of Madras, the new State Tamil-
ad.”

b
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Shri Gadiltagana Gewd: I beg to Shri Vecraswamy: 1 beg to mowe:
mmove Page 2, line 26—
Page 1, lincs 20 and 21— after “Madhya Pradesh” insers
for “and in relation to the new “Tamilnad™.
Stale of Kerala, the existing State
of Travancore-Cochin” substitute: Shri Gadilingana Gowd: I beg to
move:

“and in relation to the naw
States of Kerala ana Kamataka Page 2, Vire 27—
g:l::l:tr:?us!h,”‘e,! .? i EARMncone: after “Kerala” insert ‘and

Karnataka"”.
Shei Veernswamy: ' beg to move: Shri V. P. Nayar (Chirayinkil): 1
Page 1, line 21— Leg to move:
add at the end: Page 2—

“and in relation to the rew after line 31, add: )
S;a;:.;:mi’!nad. the existing State “Provided that in the of
of Madras. the State of Travancore-Cochin,
Shri M. S. Gurupadaswamy  (My- the persons who immediately be-

sore): I beg to move: fore the dissolution of the Legisla-
Page 2— tive Assembly were members of
that Assembly shall be deemed to
omit lines 5 to 8. be sitting members.”
Shri R. D Misra: 1 beg to move: Shri Nesamony (Nagerroil): I beg
to move:
Page 2—

Page 3, lines 7 and 8—
for “the 1st day of July, 1956" sub-

for lines 5 to 8. substitute:

*(h) *law™ means any law. stitute:
ordinance, order, byelaw, rule.
regulation or other instrument “the 2nd day of May, 1956™.

having the force of law in the
whole or in any party of the terri-
tory of India. passed or made by
any Legislature. authority or Page 3, line 8—

person having power to make . , "
such a law, ordinance, order. for “July” substitute “"March"”,
byelaw, rule, regulation or instru-

Shri Balasubramaniam (Madurai):
I beg to move:

Clause 3.— (Transfer of . territory

ment: from Hyderabad to Andhra etc.)
Shri Veeraswamy: I beg lo move: Shri R. S. Diwan (Osmanabad): I
(i) Page 2, line 23— beg to move:
omit “Madras”. (i) Page 3, line 20—
(H) Rege 3, lime; 36= for “and Jukkal circles” sub-
after “Madhya Bharat” insert stitute “circle”.
“Madras”. . i
= (ii) Page 3, line 25—
Shri Gadilingana Gowd: I beg 'o
move: add at the end:
Page 2, line 25— “Utnoor taluk, Bela circle of
after “Travancore-Cochin” Adilabad taluk, Ads and Wakdi

insert “and Mysore”. circles of Asafabad taluk.”
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Shri Gadilingana Gowd: 1 beg to {a) shall cease 1p form part of

move: the existing District of Bellary of
the State of Mysore, and
Page 3,—
: (b) shall be included in and

after line 25, add—
“(h) Kolar District of Mysore”.

Sbhri M. R Krishny (Karimnagar—
Reserved—Sch. Castes): I beg to
move:

become part of Anantapur Dis-
trict in the State of Andhra Pra- *
desh.”

Shri Shankargauda Patill (Belgaum
South): 1 beg to move:

Page 3—
after linc 25, add:

“(h) Bijapur, Dantevade, Konta
and Anantgarh taluks of Bastar
district of Madhya Pradesh;”

Shri Heda (Nizamabad): I beg ‘o

move;
Page 3,—
after line 25, add:

“(h) Sironcha taluk of Chanda
district;

(i) Revenue circle of Chandra
Bandi of Raichur taluka in Raichur
distriet;

(i) Mudhole revenue circle of
Sedan taluka, Gurumitkal revenue
circle of Yadgi taluka and Miryan
revenue circle of Cincholi taluka
in Gulberga district;”

Shri K. G. Deshmukh (Amravati

West): I beg to move:
(i) Page 3, line 28—

Page 3—
after line 32, add:

“(8) As from the appointed day,
the Madakasira taluk of Anan‘a-
pur district, shall cease to be part
of Andhra State and the said
territory of Madakasira taluk will
form part of Tumkur district jn
the new State of Mysore.”

Shri Raghavachart: I beg to move:
Page 3—
after line 32, add:

“(3) As from the appointed aay
there shall be added to the State
of Andhra Pradesh the territories
comprised in the Sirugappa taluk,

“the Bellary taluk. the Hospet

1aluk and the area of the Malla-
puram sub-taluk in which the
Dam and head works of the Tun-
gabhadra Project are situated in
the present Bellary district in
Mysore State, The said territories:

(a) shall cease to form part of
the existing district of Bellary in
the State of Mysore; and

for “State of Andhra Pradesh” sub-

stitute “State of Andhra”. (b) shall become part of the

Shri Raghavachari (Penukonda): 1

beg to move:

Page 3—
after line 32, add:

“(3) As from the appointed day
there shall be added to the State
of Andhra Pradesh the ierritories
comprised in revenue firkas of
Bellary including Bellary Muni-
cipal area, Rupanagudi and Moka
in the Bellary Taluk of the present
Bellary District in Mysore. The
said territories;

Bellary district in the State of
Andhra Pradesh.”

Cln;:u 4.— (Transfer of territory

from Travencore-Cochin to Madras)

Shri N. R. Muniswamy: 1 beg to

move:

Pages 3 and 4—
for clause 4, substitute:

“(4)- (1) As from the appolinted
day, there shall be added to the
State of Madrag the following terri-
tories, namely:—
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[Shri N. R. Muniswamy]

(a) the territories comprised in
the Agastheeswaram, Thovala,
Kalkulam and Vilavancode taluks
of Trivandrum district, and

(b) the territories comprised in
the Peermede and Devikulam
taluks of Kottayam district; and

(c) the Shencottah taluk (in-
cluding Puliyara Hile Pakuthy)
of Quilon district; and thereupon
the said territories shall cease to

rm part of the existing State of
‘I'ravancore-Cochin.

2(a) The territories specified in
clause (a) of sub-section (1)
shall form a separate district to
be known as Nagarcoil district in
the State of Madras;

(b) the territories specified in
clause (b) of sub-section (1)
shall be included in and become
part of Mathurai district in the
State of Madras, and

(e) the Shencottah taluk (in-
cluding Pulivara Hile Pakuthy)
of Quilon district specified in
clause (c) of sub-section (1) shall
be included in, and become part
of Tirunelveli district in the State
of Madras.”

Shri Veeraswamy: 1 beg to move:

Page 3—
for lines 33 to 37, substitute:

“4, As from the appointed day,
there shall be formed a new Part
A State to be known as “Tamil
Nad"” comprising the existing State
of Madras excluding Malabar and
South Kanara districts and includ-
ing Agasthecewaram, Thovala, Kal-
kulam and Vilavancode taluks of
Trivandrum district, Devikulam
and Peermede taluk of Kottayam
district and Shencottah taluks of
Quilon district.”

Shri Nesamony: 1 beg to move:
(i) Page 3, line 36—
after “Shencottah taluk” insert

“ag it was before the first day
of July, 1956".

(ii) Page 3, line 38—

after “Quilon district™ insert
“and Devikulam and Peermede
taluks of Kottayam district”.
(iii) Page 4—

for lines 1 and 2, substitute:
“(b) the taluks of Agasthees-
waram, Thovala, Kalkulam and
Vilavancode shall be constituted
into a district and Shencottah

taluk shall !o:mnrl.d'ﬂnne}-
veli distriet.”

Shri Veeraswamy: | beg to move:
Page 4—
for lines 1 and 2, substitute:

“(b) shall be included in, and
form part of a new district to be
known as Kanyakumari district
in the State of Madars.”

Shri K. G, Deshmakh: 1 beg to

move:

Page 4—
after line 2, add—

“and thcreupon this State shall
be known as the State of “Tamil-
nad".”

Shri Nesamony: 1 beg to move:
Page 4—
after line 2, add:

“(c) the taluks of Devikulam
and Peermede shall form part of

Madurai district.”
Clause 5 —(Formation of Kerala -
State)

Shri K. P. Gounder (Erode): I beg

to move:

Page 4—
for clause 5, substitute:

“5. (1) As from the appoinled day,

there shall be added to the State of
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‘Travancore-Cochin the territories
comprised in—

(i) Malabar District, excluding
the islands of Laccadive and
Minicoy, and

(ii) Kasargod taluk of South
Canara district; and thereupon
the said territories

(a) shall cease to form part of
the State of Madras;

(b) shall form a scparate dis-
trict to be¢ known as Malabar
District;
and the State of Travancore-
Cochin shall be known as the
State of Kerala.”

Shri R. D, Misra: 1 beg to move:
Page 4, line 4—
omit “Part A",

Shri Shankargauda Patil: T beg to
move:

Page 4—
omit line 12.
Shri I, Eacharan (Ponnani—Re-
served—Sch. Castes): I beg to move:
Page 4—
after line 12, add:
“(iii) Gudalur taluk of the
Nilagiris district;”
Shri K. K, Basu (Diamond Har-
bour): I beg to move:
Page 4, line 25—
for “Mysore” substitute “Karna-
taka”.
Clause 7.— (Formation of a new
Mpysore State)

Shri K. G. Deshmukh: My amend-
ment No. 167 is the same as amend-
ment No. 12 moved by Shri K. K.
Basu.

Shri Gadilingans Gowd: My amend-
ment No. 219 is the same as the
amendment No. 12 moved by Shri
K. K. Basu.

Shri Raghavachari: 1 beg t0 move:
Page 4, line 27— .
add at the end:

“excluding the terrilories trans-
ferred to the State of Andhra
Pradesh by sub-section (3) of
section 3."

Shri Gadilingana Gowd: 1 beg to
move:
Page 4, line 27— '
add at the end:
“except Kolar district”.
Shrimati Maydeo (Poona South):

1 beg to move:

Page 4—
for lines 28 and 28, substitute:

“(b) Belgaum district except
Chandgad, Khanapur, Belgaum,
Chikodi (Nipani Bhag), Hukeri
and Athni taluks; and Bijapur
district; and Dharwar district; and
Kanara district except Karwar,
Supa and Haliyal taluks, in the
existing State of Bombay;"

Shri §. S, More: 1 beg to move:
Page 4, line 28—
for “taluka” substitute:

“and Khenapur taluks and pre-
dominantly Marathi speaking area
of Belgaum taluka to be deter-
mined by a Boundary Commission
and the Nipani Bhag of Chikodi
taluka or alternatively the pre-
dominantly Marathi speaking area
of Chikodi taluka to be determin-
ed by a Boundary Commission”.

Shri V. P. Pawar (South Satara):
I beg to move:
Page 4, line 28—
after “Chandgad taluka” insert:
“predominantly Marathi speak-
ing contiguous areas of 180 vil-
lages from Khanapur taluka, 83
villages from Belgaum taluka in-
cluding Belgaum city, 44 villages
from Chikodi taluka including
Nipani, 22 villages from Hukeri
taluka and 10 villages from
Athani taluka”.
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Shri Krishnacharya Jeshi: 1 beg
1o move:

Page 4, line 20—

Shri H. G. Vaishoar (Ambad): My .
amendment No. 358 is the same as the
amendment No. 134 moved by Shn
V. P. Pawar:

Shri V. P. Pawar: | beg 1o move:
Page 4, linc 28—
after “Chandgad taluka™ insert:

“and predominantly Marathi
spcaking contiguous areas of the
distriets of Belgaum and Kanara
10 be determined by the Boundary
Commission”.

Shri H. G. Vaishnav: My amend-
ment No. 354 is the same as the amend-
ment No. 135 moved by Shri V. P.
Pawar.

Shri Altekar (North Satara): 1 beg
to move:

(i) Page 4. line 28—
after *“taluka” insert:

“and Khanapur taluka and pre-
dominantly Marathi speaking area
of Belgaum taluka to be determin-
ed by a Boundary Commission and
the Nipani Bhag of Chikodi taluka,
or alternatively the predominantly
Marathi speaking area of Chikodi
taluka to be determined
by a Boundary Commission, and
the predominantly Marathi speak-
ing villages contiguous to Maha-
rashtrg State in Athni and Huker!
talukas to be determined by a
Boundary Commission.”

(ii) Page 4—
for line 29, substitute:

“and Dharwar districts and
Kanara district except Karwar
and Halyal talukas and Supa
Peta, in the cxisting State of
Bombay".

Shri S. S. More: 1 beg to move:
Page 4, line 29—

for “Dharwar and Kanara Dis-
tricts” substitiite:

“and Dharwar districts and
Kanara district except Karwar
and Jzlval talukas and Supa
Peta;” .

for “Kanara™ substitute “Kar-

war”.
Shri V. P. Pawar: 1 beg to move:
Page 4, line 20—

after “Kanara districts” insert:

“exccpt the whole of Karwar
taluka, Hallyal taluka and Supa
Mahal.”

‘Shri H. G. Vaishmav: My amend-

ment No. 355 is the samc as the
amendment No. 136 moved by Shri
V. P. Pawar.

Shri Shankargauda Patil: 1 beg

1o move:

Page 4, linc 29— ’
after “Kanara districts,” insert:

“Akalkot taluk, South Shola-
pur taluk and Sholapur city in
Sholapur district, Jath taluk of
South Satara district and Gadh-
inglaj and Shirol taluks of Kolha-
pur district,”

Shri H. G. Vaishmav: ]| beg to

move:

(i) Page 4, line 30—
after “Tandur taluks™ insert:

“and contiguous Marathi speak-
ing areas of Alnad taluka™.

(i) Page 4, line 32—
“after “Udgir taluks” insert:

“and predominantly Marathi
speaking contiguous revenue cir-
cles of Hulsur and Bhalki in
Bhalki taluka, Torna and Aurad
in Santpur (Aurad) taluka and
Ladwanti circle in Humnabad
taluka.”

Skri R. S. Diwaa: I beg to move:
Page 4, line 32—
after “Udgir taluks” insert:
“Bhalki and Hulsur circles of
Bhalki taluk, Aurad and Toma
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circles of Santpur (Aurad) taluk
and Ladwanti circle of Humna -
bad taluk.”

Shri Shankargauda Patil: 1 beg to
move: *

(i) Page 4, line 35—

omit “except Kasaragod taluk”.
(ii) Page 4. line 36—

after “Coimbatore district” insert:

“Talvadi firka of Gopichetlipal-
ayam taluk in Coimbatore di=-
trict, Nilgiri district and Hosur
taluk of Salem district”.

(iii) Page 5, lines 2 to 4 -

for “and the said Kollegal taluk
shall be included n, and
become part of, Mysore dis-
trict, in the new State of
Mysore.” substitute:

“and the said Kollegal taluk
and Talavadi firka shall be
included in and become pari of
Mysore district and the =aid
taluks of Akalkot, South Stola-
pur, Jath, Gadhinglaj, Shirol
and the territory of Sholapur
city shall form a district called
Sholapur district in the n..»
State of Mysore.”

Clause B.—(Bombay)

Shri Frank Anthony (Nominated—
Anglo-Indians): I becg 10 move:

Pages 5 and 6—
for clauses 8 to 10, substitute:

*“6. As from the appointed day,
there shall be formed a new Part A
State to be known as the Sta‘c !
Bombay comprising the following ter-
ritories, namely:—

(a) the existing State of Bombay
excluding—

(i) Belgaum district excdept
Chandgad taluka and Bijapur,
Dharwar and Kanara districts,
and

(ii) Abu Road taluka in the
Banaskantha district;

(b) Abhmadpur, Nilanga and Udgir
taluks of Bidar distriet, Nanded dis-
trict cxcept Bichkonda and Jukkal
circles of Deglur taluk and Mudhol
Bhiansa and Kuber circles of Mudhol
taluk, and Islapur circle of Boath
taluk, Kinwat taluk and Rajura
taluk of Adilabad district, in the
existing State of Hyderabad;

(c) Buldana, Akola, Amaravati,
Ycotmal, Wardha, Nagpur, Bhandara
and Chanda Jistricts in the existing
Statc of Madhva Pradesh;

(d) the territories of the cxisting
State of Saurashtra: and

(e) the territories of the existing
State of Kutch;

and thercupon the said lerritories
shall cease to form part of the exist-
ing States of Bombay, Hyderabad,
Madhya Pradesh, Saurashtra and
Kutch, respectively.”

Shri § S. More: 1 beg o move:

Page 5, linc 5—
jor “As™ substitute “Two years"” and;

Shri Altekar: I beg to move:

Page 5—

(1) line 5—

for “As" substitute “For two vears”
(ii) line 15—

add at the end:

“After the said period of two years
the said territories shall automatically
merge in the State of Maharashtra.”

Shri 8. §. More: I beg to move:
Page 5, line 5—
for “Part C” substitute “Part A",

Shri H. G. Vaishnav: 1 beg to
move:

Page 5—
omit lines 9 to 13.
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Shri Telkikar (Nanded): I beg to

Shel 5. 5. Mote: 1 beg to move:
move:

(i) Page 5—
for lines 9 to 13, substitute:

“(b) Thana. Kolaba and Ratna-

.after line 15 add:

“(2) After the termination of
the period of two years, as pro-
vided above, the State of Bombay
shall automatically merge with
and form part of the State of
Maharashtra.”

Shri V. P. Pawar: [ beg to move:
Page 5—
after line 15, add:

“Provided that the State of Bombay
.shall automatically be integrated with
and merged in the neighbouring
State of Maharashtra within a period
of five years, unless the Parliament
may resolve otherwise about the
future of Bombay."”

Shri Raghubir Sahal (Etah Distt.—
North-East cum Budaun Distt—

East): 1 beg to move:
Page 5—
after line 15, add:

“Provided that after a lapse of
five years from the date of inaugu-
ration of the State of Bombay as
contemplated above, this decision
may be reviewed.”

Shri V. B, Gandhi (Bombay City—
North): I beg to move:

Page 5—
after line 15, add:

“Provided that the Government
of India shall, within a period not
exceeding five years, review the
question of continuance or other-
wise of the State of Bombay as a
Part C State and place the matter
before Parliament.”

Page 5—
after line 15, add:

“Provided that the so formed
Part C State of Bombay shall
automatically be integrated with
and merged in the State of Maba-
rashtra within a period of two
vears from the lppoiut_ed day.”

Shri H. G, Vaishnav: 1 beg to

move:

Page 5—
after line 15, add:

“Provided that the said Part C
State of Bombay shall automati-
cally be integrated with and
merged in the neighbouring
State of Maharashtra within a
period of two years.”

Shri Dabhi (Kaira North): I beg to

move:

(i) Page 5—
after line 15, add:

“Provided that the Government
may, after ascertaining the will
of the people of the State of
Bombay through a plebiscite
taken after a period of five years
ifrom the appointed day, review
the question of the State of Bom-
bay and place the same before
Parliament.”

(ii) Page 5—
after line 15, add:

“Provided that the Government
of Bombay may, after ascertain-
ing the will of the people of the
State of Bombay through a
democratic method after a period
of five years from the appointed
day, review the question of the
State of Bombay and place the
same before Parliament™
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New Clause SA

Shri M. S Gurupadaswamy:
beg to move:

Page 5—
after line .15, add:

“3A. As from the appointed
day, the offices of the new State
of Maharashtra shall be located
in the city of Bombay.”

Clause 9 — (Formation of Maha-
rashtra State)

Shri R. D. Misra: I beg to n e:
Page 5, line 17—

omit “Part A".

Shri Gadilingana Gowd:

move:

Page 5—
after line 18, insert:

“(a) Greater Bombay,

(b) Borivali taluka of Thana
district, except the villages of
Bhayandar, Dongri, Ghod
Bunder, Kashi, Mire, Rai Murdhe
and Uttan, and

(c) the villages of **Mulund
and Nahur in Thana taluka of
Thana district, and thereupon the
said territories shall cease to
form part of the existing State
of Bombay.* *"

Shri S. S. More: I beg to move!

Page 5—
for lines 19 to 35, substitute:

“(a) Greater Bombay, Thana,
West Khandesh, East Khandesh,
Nasik, Danga, Ahmednagar, Sho-
lapur, South Satara, North Satars,
Kolhapur, Ratnagiri, Kolaba, and
Poona Districts; Chandgad Taluka
and contiguous Marathi speaking
areas of Khanapur, Belgaum,
Chikodi, Athani, Raibag and
Mukeri Talukas of Belgaum Dis-
trict; Supa, Karwar, Halyal
Talukas and contiguous Marathi
speaking areas of Yellapur and
Ankola Talukas of Kanara Dis-
trict, in the existing State of
Bombay;

1

I beg to

(b) Osmanabad, Bhir, Auranga-
bad, Parbhani, and Nanded Dis-
tricts and Ahmedpur Nillanga and
Udgir Talukas and contiguous
Marathi speaking areas of Bhalki,
Santapur, Aurad and Humnabad
Talukas of Bidar district; conti-
guous Marathi Adilabad, Asifabad
and Shirpur Talukas of Adilabad
District and contiguous Marathi
speaking areas of Aland Taluka
of Gulbarga District in the exist-
ing State of Hyderabad; and

(c) Budana, Akola, Amravati,
Yeotmal, Wardha, Nagpur, Bhan-
dara and Chanda Disttict and
contiguous Marathi speaking areas
of—

(1) Warasuni, Balagost and
Baihar Talukas of Balaghat Dis-
trict; .

(2) Sawnsar Taluka of Chhind-
wada District;

(3) Bhainsdehi and Multai Ta-
lukas of Betul District; and

(4) Burhanpur Taluka of Nimar
District;

In the existing State of Madhya
Pradesh; and thereupon the said
territories shall cease to form part
of the existing States of Bombay,
Hyderabad and Madhya Pradesh
respectively.

(1A) The various contiguous
Marathi speaking areas mentioned
in sub-section 1 of this section
shall be included in and become
part of those adjoining Districts
as may be determined by the
Boundary Commission, in the
State of Maharashtra.”

Shri V. P. Pawar : 1 begy to move:

Page 5—

for lines 19 to 35, substitute:

“(a) Greater Bombay, Thana,
West Khandesh, East Khandesh,
Nasik, Dangs, Ahmednagar,
Sholapur, South Satara, North
Satara, Kolhapur, Ratnagiri, Kola-
ba and Poona districts; Chandgad
taluka and contiguous Marathi.
speaking areas of Khanapur,
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Belgaum, Chikedi, Athani, Raibag
and Hukeri talukas of Belgaum
district; Supa, Karwar, Halyal
talukas and contiguous Marathi
socaking areas of Yellapur and
Ankola talukas of Kanara district,
in the existing State ot Bombay;

(b) Osmanabad, Bhir, Auranga-
bad, Parbhani, and Nanded dis-
tricts and Ahmedpur Nillanga and
Udgir talukas and contiguous
Marathi spcaking areas of Bhalki,
Santapur, Aurad and Humnabad
talukas of Bidar district; contigu-
ous Marathi speaking" areas of
Aland taluka of Gulbafga district
in the existing State of Hydera-
bad; and

(c) Buldana, Akola, Amravati,
Yeotmal, Wardha, Nagpur, Bhan-
dara and Chanda districts and
contiguous Marathi speaking areas
of —

(i) Warasuni, Balaghat and
Baihar 1alukas of Balaghat dis-
trict:

(ii) Sawnsar taluka of Chhind-
wada district;

(iii) Bhainsdehi and Multai
talukas of Betul district; and

(iv) Burhanpur taluka of Nimar
district;

in the existing State of Madhya
Pradesh; and thercupon the said
territories shall cease to form
part of the existing States of
Bombay, Hyderabad an@ Madhya-
Pradesh respectively.

(1A) The various contiguous
Marathi spcuking arcas mention-
ed in sub-scction (1) of this sec-
tion shall be included in and be-
vome part of those adjoining dis-
tric's in the State of .Maharashtra
as may be delerminéd by the
Boundary Commission.”

Shri H. G. Vaishnav: I beg to move:
Page 5—
for lines 19 to 35, substitute:

“(a) Greater Bombay, Thana,
Nasik, Dangs, East Khandesh,
West  Khandesh, Ahmednagar,
Sholapur, North Satara, South
Satara, Kolhapur, Kolsba, Ratna-
£iri and Poona districts, Chandgad
taluka and contiguous Marathi
speaking areas of Belgaum (in-
cluding Belgaum city), Khanapur,
Chikodi, Athni, Raibag and
Mukeri talukas of Belgaum dis-
trict; Supa, Karwar and Halyal

talukas and contiguous Marathi

speaking areas of Yecllapur and
Ankala talukas of Kanara dis-
trict in the existing State of Bom-
bay;

(b) Osmanabad, Bhir, Auranga-
bad, Parbhani and Nanded dis-
tricts, Ahmedpur. Nilanga and
Udgir talukas, and contiguous
Marathi speaking areas of Bhalki,
Santapur (Aurad), and Humna-
bad talukas of Bidar district, Adi-
labad, Asifabad and Shripur talu-
ka of Adilabad district and Aland
taluka of Gulbarga disirict in the
existing State of Hyderabad; and

(c) Bhandara, Nagpur, Chanda,
Wardha, Amravati, Yeotmal, Ako-
la and Buldhana districts; and
contiguous Marathi speaking
areas of—

(i) Saugar taluka of Chhind-
wada district;

(ii) Bhainsdehi and Multai
talukas of Betul district;

(iii)) Warasuni, Balaghat and
Baihar talukas of Balaghat dis-
trict;

(iv) Bastar; and

(v) Burhanpur taluka of Nimar
district in the existing State of
Madhya Pradesh;

and thereupon the afore-men-
tioned territories shall cease to
form part of the exisling States
of Bombay, Hyderabad and
Madhya Pradesh respectively and
will be included in adjoining dis-
tricts of the State of Maharash-
tra.”
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Shri 5. S. Mere: 1 beg to move:
Page 5—
Jor lines 19 to 23, substitute:

“(a) Greater Bombay, Thana
district, West .Khandesh, Nasik.
Dangs, Ahmedna;nr Sholapur,
South Satara, North Satara, Kol-
hapur, Ratnagiri, Kolaba and
Poona districts and Chandgad,

Khanapur and Belgaum taluks of
Belgaum district, in the exBting
State of Bombay;"”

Dr. Ram.. Rao (Kakinada): I beg to
move:
Page 5—

(i) line 19, before “Thana” in-
sert: “Greater Bombay and"”; and

(ii) lines 19 and 20, omit:

“except the portions specified in
clauses (b) and (c) of section
B.".

Shrimati Rena Chakravartly (Basir-
‘hat): My amendment No. 13 is the
same as amendment No, 1 moved by
Dr. Rama Rao.

Shri Altekar: 1 beg to move:
Page 5, lines 19 and 20—

Jor “Thana district except the
portions specified in clause (b)
and (c) of section 8" substitute:

“Greater Bombay and Thana
«listrict,”.

Shri Nand Lal] Sharma (Slka.r) I
beg to move:
(i) Page 5, line 19—

before *“Thana”, insert “Greater

‘Bombay,”.
(ii) Page 5, lines 19 and 20—
omit “except the portions specified
in clauses (b) and (c¢) of section 8”.
Bhri N. R. Muniswamy: 1 beg to
move:
Page 5, line 21—

omit “Dangs”.

Bhrli Altekar: ] bag 0 move:
(i) Page 5, line 23—

after “district™ insert:

area of Belgaum taluka {0 be
determined by a Boundary Com-
mission, and Nipani Bhag of
Chikodi taluka, or alternatively -
the predominantly Marathi
speaking area of Chikodi taluka
to be determined by a Boundary
Commission, and the predomi-
nantly Marathi speaking villages
contiguous to Maharashtra
State in Athni and Hukeri
talukas to be determined by a
Boundary Commission.”

(ii) after “district” insert “and
Karwar and Halyal talukas and
Supa Peta of North Kanara dis-
trict,”,

Shrimati Jayashri
urban): I beg to move:

(Bombay-Sub-

Page 5, line 24—

omit “The villages Mulund and
Nahur in Thana taluka”.

Shri R. C. Sharma (Morena-Bhind):
1 beg to move:

(i) Page 5, line 30—

for “Amravati” substitute “Amravati
excluding Melghat tehsil”™.

(ii) Page 5, line 31—

Jor “Bhandara” substitute
“Bhandara excluding Gondia
tehsil”.

Shri K. G .Deshmukh: I beg to
move:

Page 5, line 31—

after “districts” insert:
“Burhanpur taluk of Nimar dis-

trict; Bhainsdehi and Multai

taluks in Betul district and Saun-

sar taluk of Chhindwara distriet™.



3729 States Reorpemisation Bill 1 AUGUST 1956 Stetes Reovgawisstion Bill 1730

Shri Altckar: 1 beg t0 move:
Page 5, line 31—

after “districts™ insert:
“Waraseoni, Balaghat and Bai-
har tahasil of Balaghat district;
Saunsar tahasil of Chhindwara
district; Bhainsdehi, Betul and
Multai tahasils of Betul district,
and Berhanpur tahasil of Nimar
district”.
Shrimati Maydeo: I beg to muve:
Page 5,—

after line 32, add:

“(d) Khanapur, Belgaum, Chi-
kodi (Nipani Bhag), Hukeri and
Athni taluks in Belgaum district,
in the existing State of Bombay;

(e) Karwar, Supa and Halyal
taluks in Kanara district in the
existing State of Bombay; and

(1) (i) Greater Bombay;

(ii) Borivali taluka of Thana
district, except the villages of
Bhayandar, Dongri, Ghod Bunder,
Kashi Mire, Rai Murdhe, and
Uttan; and

(iii) The villages of Mulund
and Nahur in Thana taluka of
Thana district in the existing
State of Bombay;".

Shri Nand Lal Sharma: 1 beg to

move:
Page 5, line 34—
omit “Bombay”.
Shri Telkikar: I beg to move:
(i) Page 5,.lines 37 and 38—

after “Udgir taluks” insert:

“Bhalki and Hulsur circles of
Bhalki Taluk, Aurad and Torana
circles of Santpur (Aurad) taluk
and Ladwanti circle of Humnabad
taluk.”

(ii) Page 5, line 40—

after “taluk”™ insert:

“Utnoor taluk, Bela circle of
Adilabad taluk, Ada and Wakadi
circle of Asafabad taluk of Adila-

Shyi Gadilingama Gowd: 1 beg o

move:

Page 5—
after line 41, add:

“(3) Bombay shall be capital of
State of Maharashtra”.

Sbri S. R Telkikar: 1 beg to move:
Page 5—
after line 41, add:

“(3) The city of Bombay will

- continue to be the capital of both

the States of Maharashtra and
Bombay until the state of Bombay
is finally merged in the State of
Maharashtra”™.

Clause 10.— (Formation of Gujarat
State)

Shri R. D. Misra: I beg to move:
Page 6, line 2—
omit “Part A",
Shri N. R Muniswamy: 1 beg to

move.

Page 6, line 6—

after “Broach” insert “Dangs”.

Shrimati Jayashrl: I beg to move:

(i) Page 6, line 6—

after “Surat” insert:

“Dang and Umargaon”

(ii) Page 6, line 6—

after Surat insert:

“and Dangs”

(iii) Page 8, line 6—

after “districts” insert:
“Umargaon taluka of Thana dis-

trict and Navapur taluka of West
Khandesh district”, .

Shri N. R. Muniswamy: I beg to

move:

Pagel—‘
omit lines 12 to 14.
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Clanse 11— (Formation of & new
Madhya Pradesh State)

Shri R. D. Misra: I beg to mrve:
Page 6, line 16—

omit “Part A™.

Shri K G. Deshmukh: I
move:

Page 6, line 16—

for “Madhya Pradesh” substi-
tute “Mahakoshal”.
Shri K. C. Sharma: ] beg to move:
Page 6, line 19—
for “districts” substitute “areas”.

Shri Nand Lal Sharma: 1 beg to
move:

Page 6—

(i) omit lines 21 to 24;

(ii) omit line 26

(iii) line 28,—

omit “Madhya Bharat, Rajasthan”.
(iv) line 29—

omit “and Vindhya Pradesh”.

(v) omit lines 30 and 31.

beg 1o

Shri N. R. Muniswamy: I beg to
move:

Page 6, line 22—

for “Sunel tappa of Bhanpura Teh-
sil of” substitute “the”.

Shri 8. C. Singhal (Aligarh Distt):
I beg to move:

Page 6—

(i) omit line 26

(ii) line 28—

omit “and Vindhya Pradesh”.

Clause 12— (Formation of a new

Rajasthan State)
Shri R. D Miara: I beg to move:
Page 6, line 33—
omit ‘Part A"

Shri Nand Lal Sharma: 1 beg to-
move:

Page 6, line 35 and 36—

omit “except Sironj sub-division of”
Kotah"”.

Shri N. B- Muniswamy: I beg f#o-
move:

Page 7, line 4—

for “Sunel tappa of Bhtnpunf'
Tehsil of” substitute “the”.

Shri Nand Lal Sharma: I beg to.
move:

Page 7, line 7— .

‘omit “Rajasthan”.

Shri N. R, Muniswamy: 1 beg to~
move:

Page T—

omit lines 9 to 13.
Clause 13— (Formation of ¢ new
Punjab State)

Shri R. D. Misra: I beg to move:

Page 7, lines 14 and 15—

omit ‘Part A",

Shri Nand Lal Sharma: I beg to
move:

Page T—

(i) after line 19, add:

“(c) the territories of the .exist-
ing State of Himachal Pradesh.™
(ii) line 22—
after “Union” insert:

“Himachal Pradesh”.
Clause 14.—(Amendment of the First

Schedule to the Constitution)

Shri R. D. Misra: I beg to move.

Pages 7 to 9—

for clause 14, substitute:

‘14. Amendment of the First
Schedule to the Constitution:—
As from the appointed day, for
the First Schedule to the Consti-
tution the following Schedule
shall be substituted, namely:—
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“FIRST SCHEDULE
[Articles 1 and 4]
Name Territories
. STATES
1. Andhra Pradesh ) mmwuthﬂmmﬂﬂm&imvm
Esst Godavari, Wert Godavari, Krishna, Guntur, Nellore, Kur-
ndhmmm.ﬁnddlphmd districts and in the Adur,

; and

(i the districts d’l-lydtrlh-d. Me.ilt. Nlmhnd. Rm
) Warangal, Khammam, N an.!

(b) Alampur and Gadwari nluh of Raichur districe; Rc:hml
aluk of Gulbarga district;

(c} Tandur taluk of Gulb-rp disrict;

(d) Zahirabad taluk (exciuding Nirmna mcle). Nyalkal circle of
Bidar Tahik and Narayankhed taluk of Bidar district;

(e)Bd\kuﬂ-M]utmnldndDelhrulﬂd‘Md

(t)MudhoL Bhiansa and Rubct circles of Mudhol mluk of
( )Nﬁ'r fabad district " ex Isl le of Boath tahuk,
3 i istrict emept spur circ
Kinwat taluk and Rajura maluk of the Hyderatad State added
o the State of Andhra under section 3 of the State Reorgs-
nisation Ar.'t. 19%6.

Nore—Alur and Adomuhhwmmdudedmmdtmm
of Kurnool district, Rayadurg of Amantpur disrict
and the territories specified in (b):}c). (d). (e) snd (f} above
were included in and became Mahbubnaga-, Hmn.
bad, Medak, Nizamabad and A.dllabod districts respectively,
on the State of Andhra Pradesh.

2. Assam . The remitories which immediastely before the commencement of
this Constirurion were comprised in the Province of Assam, the
Khasi States and the Assam Tribal Aress but excluding the teni-
tories specified in the Schedule to the Assam (Ahteration of
Boundaries) Act, I19SL

3. Bihgr . . . The territories which immediately before the commencement of
this Constitution were cither comprised in the Province of Bihar
or were being administered as if they formed part of that Pro-

vince.

4. Gujerat . . The territories which were comprised in Banaskantha district
except Abu Road taluks, and Amreli, Mchsana,
Ahmedabad, Kaira, Panch Mahals, Broach and Surat

districts of the State of Bombay, the territories of the State of
Saurashtra; and the tenitoriex of the Stte of Kuich formed pan
of Gunm "State under scction 1c of the States Reorganisstion
Act, 1956.

i <. Kerala . (2) The territories of the Smie of Travancore- Cochin which
immediately before the commencement of this Constitution

were comprised in the corresponding Indisn Swmte (excludirg
Kalknlam and Vilivancode miuks

(b) the territories comprised in Malabar district (exchuding
the isiands of Laccadive and Minicov); and
(c)Kmxgnduludeanthndimfmlnnd
i:uh :;te.undummgdd:Sme
19%€.
Nou-'!‘hemwnﬁdm(b)md(c)lhmdnlhn
scparate districy in the Smie of Kenla
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Name

Territorics

7. Madrs

%. Maharashtra .

(-)mtmmud'du!iuuu{ Pradesh which imme-
ised i mﬁwm&gzmeuum
uunpn in
tered as if formed of that Province but excluding
m-:.' Mmﬁmﬂ Wardha, Nagpur, Bhan-
dara and Chanda districss;

(b)d:tmumdthe&undwnhnwhﬂm
distely before the commencement of this Constinktion were
comprised in the corresponding Indisn State excluding Suncl
rappe of Bhanpura Tahasil of Mandsaur district;

{c) the territoties which immedistely before the commencemen

of this Constitution was comprised in the Chicf Commissioner
Province of Pantha - Piploda;

(d) Sironj sub-division of Komh district of the Swme of Rajas-
than;

Bhopal
the commencement of this Coostitution Inin‘ndm
tered as if they were a Cl.ief Commissioner’s Province of the
same name;

() the territories of the Sme of Vind l'ndu.h w!ndl imme-
Lonely, :dff i & cu-rrnpaﬂ: Indnn S 'l-'nl'mad
com in ng tare
dt&StnedMan&rmmﬁdﬂw&m
Reorganisstion Act, 1956.

Nore—Sironj sub-division specified in sub-clause (d) was included
in and became part of Bhilsa district in the new Swate of
Madhya pradesh.

(1) The territories which immediately before the commencement
of this Constitution were either comprised in the Province of

Madras or were being administered as if they formed part of that
Province, but excluding;

(a) Srikakulam, Visakapainam, East Gc-d.lvan. West Godaveri
Krishna, Guntur, Nellme, Kumoo], Anantpur, Cuddapsh and
Chintoor districts and Bellary district (tnmfermd to Andhra
State and the State of Mysore under sections 3 and 4 of the
Andhra State Act. 1953);

(b) Malabar district excepr Laccadive and Minicoy Islands
transferred to the State of Kerala under section 5 of the Siates
Reorganisarion Act, 1956;

(c) Laccadive and Minicoy Island of Malsbar district and
Amindivi Island of South Kansra district which formed a
Union territory under secrion 6 of the States Reorganisation
Act, 1956; and

(d) South Kanara district except Kasargod waluks and Amindi
Island, and Kollegal aluk of Coimbatore district o

totMSmedecundnmm 7 of the Swmtes Reorgs-
nization Act. 1956,

(z) The territories of Agasthceswaram, Thovala, Kalkulam and
ilavancode Ilhof'f'nwndrmdulmmdsl’umuhuhh
o!' Quilon district of the Travancore-Cochin Swe, formed part of

the State of Madras under section 4 of the States Reorganisstion
Act, 1956.

. (1) The territories of Thana district (excluding Borivali raluk
except the villages of Bha » Dongri, Ghod Bunder, Kashi,
Mire, lhi Murdhe and Unan; and the Villages Mulund and

'I'huu taluk), West Khandesh, Esxt Khandesh,
Nuit. Ahmedoagar, Sholspur, South Sstana, North
Satara, Kcii}:rr Ratnagiri, Kolaba and Poona districts and

ol'Belpmndhlmofthtmd'm

385 LSD.
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. *

(3) Buldans, Akols, Amravati, Yeotmal. Wardha, Nagpur, Bhandars
and Chada districts in the State of Madhya Pradesh formed pant
of the new State of Msharashtra under section 9 of the States
Reorganisation Act, 1956.

9. Mysore . . . (1) The territories of the State of Mysore which immedistely _I:fm
the commencemer: of this Constitution were comprised in the
corresponding Indian State;

(2) Belgaum district Chandgad 1aluk and Byspur, Dharwar
and Kanars districts of the State of Bombay;
) Gulbarga district except Kodangal and Thandu taluka. Raichur

Olsisricr eacept Almput and Gadwasi taluks, and Bidar district
except Ahmadpur, Nilanga and Udgir taluks and Zahirabad
taluk except Nirna circle, Nyakal circle of Bidar taluka and Nars-
vankkhed taluk of Bidar district of the State of Hyderabad ; and

* (4) South Kanara district except Kasargod taluks and Amindivi

Islands and Kollegal 1aluka of Coimbmore district of the State
of Madras; formed part of the State of Mysorc under section 7
of the States Reorganisation Act, 1956.

10, Orisna . . ‘The territories which immedistely before the commencement of
this Constitution were either con:fpnxd in the Province of Orissa
or were being administered as if they formed pan of the Pro-
vince.

11. Punjab . . (1) The territories which immediately before the commencement of
this Constitution were either comprised in the Province of Punjab
or were being administered as if they formed part of that Pro-
vince; and

(2) ths territories which immediately before tae commencement of
this Constitution were comprised in the Patials and East Punjsb
States Union; form=d the State of Punjab under section 13 of the
States Reorganisstion Act, 1956.

1 Rijasthan;. . {1) Th: rerritories which immediately before the commencement
of this Constitution were either comprised in the State of Rajasthan
or were administered as if they formed part of that State, except
Sironi sub-division of Kotah district;

(2) the territories which immediately before the commencement of
this Constitution were comprised in the Chief Commissioner’
Province of Ajmer-Merwars;

3 de Road taluka of Banaskantha district of the State of Bombay
an

(4) Sunel tapps of Bhanpura 1tahsil of Mandsaur district of the
State of Madhya Pradesh; formod the Siate of Rsjasthan under
section 12 of the States Reorganisation Act, 1956.

NoTe—The territories referred in sub-section (2) formed a separate

district of Ajmer, and the territories referred in sub-sections
(3) and (4) were included in and became pant of Sirohi
and Jhalawar district respectively.

3. Uuar Pradesh . . The territories which immediately before the commencement of
this Constitution were either comprised in the Province known s
the United Provinces or were being sdministered as if they
formed part of that Provinee.
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Name

Territorics

14. West Bengal .

15. Jammu and Kashmir

2. Delhi

3. Himachal Pradesh

4. Manipur .

¢ Tripura

6. The Andaman and
Nicobar Islands.

9. The Laccadive, Mini-
coy & Amindivi
Islands

territories which immediately before the commencemept of
T?m@m:n;mnmmmmhuhmﬁvm
Bengal or wmhgbdu.ldnﬁ:‘iumd as Hm.f:md p-?ndn-
Province and the territory of Chandernagore as defined in clause
(c) of section (2) of the Chandernagore (Merger) Act, 1954.

The rterrit which immediately before the commencement of
this Cnmo:'i,t'utim was comprised in the Indian State of Jammu and
Kashmir.

11 THE UNION TERRITORIES

The icrritories of—

(a) Greater Bombay;

(b) Borivali taluka of Thana district except the villages of
dar, Dongri, Ghod Bundcr, Kashi, Mire, Rai Murdhe and
Uttan; and

(¢) the vil of Mulund and Nahur in Thana taluka of Thana
district of the Bombay State formed a Union territory under
section 8 of the Siates Reorganisation Act, 1956.

The territory which immediately before the commencement of
this Constitution was comprised in the Chief Commissioner’s
province of Delhi.

The territories which immediately before the commencement of
this Constitution were being administered as if they were Chief
Commissioner’s Provinces under the names of Himachal Pradesh
and Bilaspur.

The territory which immediately before the cummencement of
this Constitution was being administered as if it were a i
Commissioner’s Province under the neme of Manipur.

The territory which immediately before the commencement of
this Constitution was being administered as if it were a Chief
Commissioner’s Province under the name of Tripura

The territory which immediately before the commencement of
this Constitution was comprised in the Chief Commissioner’s
Province of the Andaman and Nicobar Islands.

The territories of Laccadive and Minicoy Islands in the Malsbar
district and the Amindivi Islands in the South Kanara district
of the State of Madras formed a Union territory under section
6 o the States Reorganisation Act, 1956".

Shri R. D. Mishra: 1 beg to move:

Page T—

jor lines 23 to 25, substitute:

of article 1
and of the First Schedule to the
Constitution:—(1) In article of.

“14. Amendment

the Constitution—

(a) for clause (2) the follow-
ing shall be substituted, name-

ly:—

‘(2) The States and
territories thereof shall be as

specified in the First Sche-
dule.”

(b) As from the appointed
day, in the First Scehedule to
the Constitution, for Part A, Part
B, Part C and Part D, the fol-
lowing parts shall be substituted
namely: —
Shri Raghavachari: 1 beg to move:
Page 7, lines 30 and 31,—

jor “sub-section (1)" substitute:
“sub-sections (1) and (3)".

the



1741 States Reorpenisation Bill 1 AUGUST 1856 States Reorganisation Bl 1742

Shri N. R, Muniswamy: I beg to

(i) Page 7, line 32—
add at the end:

“and the territory of the com-
mune of Yanam”

(ii) (a) Page 8—
(1) for lines 7 to 9, substitute:

*4. Bombay .... the terri-
tories specified in section 8 of
the States Reourganisa'‘on Act,
1956 ™.

(2) omit lines 31 to 33, and
(b) Page 98—

omit lines 24 and 25
(iii) Page 8, line 12—
add at the end:

“and the territory of the com-
mune of Mahe”

(iv) Page 8, line 30—
add at the end:

“and the territory now com-
prised in the erstwhile French
settlements of Karaikal and

Pondicherry™.
Shri K. G, Deshmukh: I beg to

move:

Page 8, line 37,—

for "Orissa” substitute “Utkal”.
Shri S. C. Singhal: 1 beg to move:
Page 9, line 7—

add at the end:

“and the territories comprised
in the State of Vindhya Pradesh™.

Shri K. G, Deshmukh: I beg to

move:

Page 9, line 8—

for “West Bengal” substitute
“Wanga Desh”.

Shri Krishaacharya Jeshi: 1 beg

to move:

Page 9, line 21—
add at the end:

*“snd that part of Kashmir
known as “Azad” Kashmir which
is under the illegal occupation
of Pakistan™.

Dr. Rama Eae: | beg to move:
Page 9—
omit lines 24 and 25.

" Shri K. K. Basu: My amendment
No. 24 is the same as amendment
No. 5 moved by Dr. Rama Rao.

Shri N. R. Muniswamy: I beg to

move:

Page 9—
Omit lines 30 to 34.
Shri R. D. Misra [ beg to move:

Page §—
(i) after line 44, insert:

“PART D"

(ii) line 45—

for “6" substitute “1".
(iii) after ¥ne 46, add:

“2 The Andaman and Nicobar
Islands.—The territory which im-
mediately before the commence-
ment of this Constitution was
comprised in the Chief Commis-

sioner's Province of the Andaman
and Nicobar Islands.”

New Clause 14A
Shri R. D. Misra: I beg to move:
Page 9—

after line 46, add:

‘14A. Comsequential, supple-
mental and incidental amendments
of the provisions of the Consti-
tution—In order to give effect
to the provisions of this Part of
the Act the supplemental, inci-
dental and consequential and minor
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amendments directed in the fol-
Yowing schedule shall be made in
the Constitution: —

“THE SCHEDULE

Article 1.—(a) for clause (2)
substitute the following *(2)
The States and territories thereof
ghall be as specified in the First
Schedule”™;

(b) in clause (3) for sub-
clause (b) substitute the fol-
Jowing:—

“(b) the Union territories
specified in the First Sche-
dule”

Article 3—In the proviso, omit
“specified in Part A or Part B of
the First Schedule”.

Article 31A.—In Sub-Clause (a)
of clause (2), for ‘Travancore-
Cochin” substitute “Kerala”.

Atticle 586—In the Explanation,
omit “or Rajpramukh or Uprajpra-

mukh”.

Article 66.—In the Explanation,
omit “or Rajpramukh or Uprajpra-

mukh".

Article 72—In clause (3), omit
“or Rajpramukh”.

Article 73—In the proviso to
clause (1), omit ‘“specified in
Part A or Part B of the First
Schedule”.

Arlicle 80.—(a) in sub-clause
(b), of clause (1), after the word
“States”, the words and “of the
Union territories” shall be added.

(b) in clause (2), ajfter the
words *“of the States”, the words
“and of the Union terrilories™
shall be inserted.

(¢) in clause (4), the words
and letters “specified in Part A
or Part B of the First Schedule
shall be omitted; and

(d) in clause (5) for the words
and letters “States specified in
Part C of the First Schedule” the
words “Union territories” shall
be substituted.

MMMMIAWUSTIﬂMWM‘?,M

Article 101—In clause (2), omit
“specified in Part A or Part B of
the First Schedule”™, and for “such
a State” substitute *“a State”.

Article 112—In sub-clause (d)
(iii) of clause (3), for “a.Pro-
vince corresponding to a State
specified in Part A of the First

Article 151.—In clause (2), omit
“or Rajpramukh”.

. Part V1.—In the heading, omit
“IN PART A OF THE FIRST
SCHEDULE".

Article 152.—for “means a State
specified in Part A of the First
Schedule” substitute “does not
include the State of Jammu and
Kashmir”,

Article 168.—In clause (1) in
sub-clause (a) the word “Bom-
bay” shall be omitted and after
the word “Madras” the word
“Mysore” shall be inserted.

Omit “Part VII".

Part VIII.—fjor the heading
“The States in Part C of the First
Schedule” the heading “the Union
Territories” shall be substituted.

Article 241.—(a) In clause (1),
for “State specified in Part C of
the First Schedule”, substitute
“Union territory”, and for *“such
State™, substitute “such territory".

Omit *“article 242".
Omit “Part IX".

Article 244.—Omit “specified in
Part A or Part B of the First
Schedule”.

Article 246.—In clauses (2) and
(3), omit “specified in Part A or
Part B of the First Schedule” and
in clause (4), for “in Part A or
Part B of the First Schedule”
substitute “in a State”.

Article 254.—In clause (2), omit
“specified in Part A or Part B of
the First Schedule”.
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Article 255.—Omit “specified in
Part A or Part B of the First
Schedule”.

Omit “article 258™.

Article 267.—In clause (2), omit
“or Rajpramukh”.

Article 268.—In clause (1), for
“State specified in Part C of the
First Schedule” substitute “Union
territory™.

A .cle 269.—In clause (2), for
“Statc specified in Part C of the
First Schedule” substitute “Union
territories”.

Article 270.—In clauses (2) and
(3), for “States specified in Part
C of the First Schedule” substi-
tute “Union territories”.

Omit “article 278".

Article 280.—In clause (3), omit
“sub-clause (c), and relet
sub-clause (d) as sub-clause (c)".

Article 283.—In clause (2), omit
“or Rajpramukh”.

Article 201.—Omit “(1)” and
“clause (2)".

Article 299.—In clause (1),

omit “or the Rajpramukh”, and

in clause (2), omit “nor the Raj-
pramukh”.

Omit “article 306".

Article 308.—for “means a State
specified in Part A or Part B of
the First Schedule”, substitute
“does not include the State of
Jammu and Kashmir”,

Article 309.—Omit “or Rajpra-
mukh”.

Article 310.—In clause (1), omit
“or, as the case may be, the Raj-
pramukh”, and in clause (2), omit

“or Rajpramukh”, and “or the
Rajpramukh”.

Article 311.—In clause (2), omit
“or Rajpramukh”.

Article 315.—In clause (4), omit
“or Rajpramukh”.

Article 316.—In clauses (1) and
(2), omit “or Rajpramukh”.

Article 317.—In clause (2), omit
“or Rajpramukh”.

Article 318—Omit “or Rajpra-
mukh".

Article 320.—In clause (3), omit
“gr Rajpramukh” and “or Raj-
pramukh, as the case may be”
and in clause (5) omit “or Raj-
pramukh”.

Article 323.—In clause (2), omit

. “or Rajpramukh” and “or Raj-

pramukh, as the case may be",

Article 32¢.—In clause (6), omit
“or Rajpramukh”.

Article 332.—In clause (1), omit
“gpecified in Part A or Part B of
the First Schedule”.

Article 337.—Omit “specified in
Part A or Part B of the First
Schedule”.

Article 339.—In clause (1), omit
“specified in Part A and Part B
of the First Schedule” and in
clause (2), for “any such State™
substitute “a State”.

Article 341.—In clause (1), after
“any State” imnsert “or Union
territory”, omit “specified in Part
A or Part B of the First Sche-
dule”, omit “or Rajpramukh” and
after “that State” insert “or Union
territory, as the case may be”.

Article 342.—In clause (1), after
“any State” insert “or Union ter-
ritory”, omit “specified in Part A
or Part B of the First Schedule”
omit “or Rajpramukh” and after
“that State” insert “or Union ter-
ritory, as the case may be".

Article 348.—Omit “or Rajpra-
mukh”.

Article 356—In clause (1), omit
“or Rajpramukh™ and “or Rajpra-
mukh as the case may be".

Article 361.—In clauses (2), (3),
and (4) “or Rajpramukh” and in
clause (4), omit “or the Rajpra-
mukh”.
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Article 366.—Omit “clause
(21)", and for “clause (30)" sub-
stitute—

“(3) ‘Union territory’ means
any Unijon territory specified in
the First Schedule and includes
any other territory comprised
within the territory of India but
not specified in that Schedule”.

Article 367.—In clause (2), omit
“specified in Part A or Part B of
the First Schedule” and “or Raj-
pramukh”.

Article 368.—Omit “specified in
Parts A and B of the First Sche-
dule”.

Second Schedule.—(a) In the
heading of Part A and paragraph
1, omit “specified in Part A of the
First Schedule”;

(b) in paragraph 2, omit “so
specified”.

(c) in paragraph 3, for “such
States” substitute “the States”;

(d) Omit “Part B";
(e) in the head of Part C, omit
“of a State in Part A of the First

Schedule” and for *any such
State” substitute “a State”; and

(1) in paragraph B, omit “of a
State specified in Part A of the
First Schedule” and for “such
State” substitute “a State.”

Fifth Schedule.—(a) In para-
graph 1, omit “means a State spe-
cified in Part A or Part B of the
First Schedule but”;

(b) in paragraph 3, omit “or
Rajpramukh”;

(c) in paragraph 4, in sub-para-
graph (2), omit “or Rajpramukh,
as the case may be” and in sub-
paragraph (3), omit “or Rajpra-
mukh”,

(d) in paragraph 5, in sub-
paragraphs (1) and (2), omit “or
Rajpramukh, as the case may be”,
in sub-paragraph (3), omit “or
Rajpramukh” and in sub-para-
graph (5), omit “or the Rajpra-
mukh”.

Sixth Schedule—In paragraph
18, in sub-paragraph (2), for
“Part IX", substitute “Part VIII®,

and for “territory specified in Part
D of the First Schedule” substi-

tute “Union territory”.

Seventh Schedule.—In List I.—
in entry 32, omit “specified in
Part A or Part B of the First
Schedule”.

New Clause 15 A

Shri R. N. § Deo (Kalahandi-
Balangir): I beg to move:

-(i) Page 10—
after line 4, insert:

“BOUNDARY COMMISSION

1SA. The Government of India
shall, before the 1st day of January,
1857 appoint one or more Boundary
Commission or Commissions, consist-
ing of Judges of the Supreme Court
or High Courts, to go into the exist-
ing border disputes of different
States, and such disputes of different
States, and such Commission or Com~
missions shall after due investigation,
give awards on the disputes in ac-
cordance with the following prin=-
ciples: —

(i) wishes of the people of the
disputed area or areas concerned;

(ii) their historical, economic,
linguistic and cultural affinities;
and

(iii) considerations of adminis-
trative convenience;

and thereupon, the Government of

India shall take necessary steps io
implement such awards.”

(ii) Page 10—
after line 4, insert:

“BOUNDARY COMMISSION

15A. The Government of India
shall, before the end of 1956, appoint
Judges of the Supreme Court or High
Courts, to go into the claims of Orissa
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for the inclusion of the border areas
of—

(a) Singhbhum Sadar Sub-
division and Seraikella sub-divi-
gion of Singhbhum district of
Bihar; and

(b) the ‘Sankara Tract’' of Rai-
garh district of Madhya Pradesh,
and the Saraipali, Basna, Mani-
pur and Deobhog thanas of Rai-
pur district of Madhya Pradesh,
and the Jagdalpur and Konda-
gaon tehsils of Bastar district of
Madhya Pradesh;

in the State of Orissa. The Boundary
Commission shall after investigating
the claims, give awards in accordance
with the following principles: —

(i) the wishes of the peoplc of
the respective areas;

(ii) their historical, economic,
linguistic and cultural affinities;
and

(iii) considerations of adminis-
trative convenience;

and thereupon the Government of

India shall take necessary steps to
implement such award or awards."”.

Shri V. P Pawar. | beg to move:

Page 10—
after line 4. insert:

“15A. Notwithstand.ng anxthing
contained in this Part. the dis-
putes rcgarding the inclusion of
any arcas or the borders of the
States, shall be determined by the
Boundary Commission to be ap-
pointed for the purposce. by the
President and the findings of the
Commission shall b: [inal.”

Shri H. G. Vaishnav: My amend-
ment No. 364 is the same as amend-
ment No. 154 moved by  Shri V. P.
Pawar.

Shri V. P. Pawar: 1 beg to move.

Page 10—

after line 4, insert: .

“15A. (1) For fixing the boun-
daries ol the States, the Union

Government shall appoint a Boun-

dary Commission.

(2) The Boundary Commission
shall fix the boundaries by treat-
ing a contiguous revenue village
as a unit.”

Shri H G. Vaishmav: My amend-
ment No. 365 is the same as amend-
ment No. 155 moved by Shri V. P..
Pawar.

Shri Telkikar: [ beg to move:
Page 10—
after line 4, add:
“Part IIA
BOUNDARY COMMISSION

15A. Boundary Commission.—The
Government of India shall appoint a
Boundary Commission before the 1st
day of January, 1956 consisting of five

. Judges of the Supreme Court of India

or High Courts of Stiates to settle or
decide the border disputes between
two or morc States according to the
following principles: —

(i) contiguity of the disputed

arca to any of the proposed
Slales;

(ii) linguistic, historical, cul-
tural and economic affinitics;

tiii) wishes of the people of
the disputed area:

tiv) administrative conveni-
enee;

(v) interests of tribes;

(vi) a revenue village as a
unit, if necessary;

(vii) minimising discantent
among pcople as far as possible.

Provided that nothing in the fore-
going provisions of this scction shall
be deemed to affect the power of a
State Government to alter after the
appointed day the name, extent and
boundarics of any district or division
in the State.”
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Dr. Rama Rae: 1 beg to move:
Page 10—
after line 4, insert:

“15A. (1) Notlwithstanding the
foregoing provisions of this Part,
one or more Boundary Commis-
sions shall be appointed by the
Central Government to go into
various disputes about boundaries
and their inclusions and exclu-
sions from the various States.

(2) The Boundary Commission
or Commissions shall decide on
the basis of the principles of—

(i) linguistic majority;
(ii) village as a unit; and

(iii) contiguity of area.

(3) Regarding tribal areas peo-
ple belonging to the same tribes
should not as far as possible be
arbitrarily divided but attached
to those States where it is most
conducive for their speedy cco-
nomic, social and cultural pro-
Eress.

(4) The decisions of the Boun-
dary Cuommission shall be binding
on the States concerned and will
have effeet as if included in this
Part.”

Mr, Speaker: These amendments
arce now before the House.

Dr. Rama Rao who was on his legs
when the House adjourned yesterday
may continue his specch.

Dr. Rama Rao: Yesterdav I was
speakirg un our joint amendment ask-
ing for a Boundary Commission {9
Settle various boundary dispuies. 1
also explained how the hon. Home
Minister's proposal that Members
must settle them here is not practic-

able. It is not realistic; I am not op-

posed to it; it is not possible tn abide
by the intransigence of any group.
Here we want a judicial decision. The
Governmeant of India shou!d not lecave
any party to these disputes at the

sweet mercies of any other party. 1
gave an instance of the Sironcha
taluk in the Chanda distrit of
Madhya Pradesh which is predomin-
antly Telugu-speaking and which is
accepted. The Hyderabad Assembly
has passed a resolution tc that effect;
and I request the hon. Home Minister
to call for a meeting of the M.P. mem-
bers and the Andhra mcmbers, As
far as Andhra is concerned, a couple
of members would be good enough
just as my friend Ella Reddi or any
other Telen; na member. Let us see
its results. Here is a case of an
overwhelming majority of Teclugu-
speaking people. Just & or 10 per
cent. are Marathi-speaking and yet we
are unable to accept the inclusion of
it in the Andhra State, Therefore,
there is no use leaving things um-
settled. We must evolve a practical
and realistic method. And, 1 do not
see¢ anything more practicai than
having a Boundary Commission or
CommiSsions with judicial ofiicers.
For instance, we can have scveral
such Commissions appointcd, 10 or 12
and things can be settled completely
before this Bill is passed »n the Rajya
Sabha,

For instance, this morning we read
in the papers that Dr. Rajhakrishnan
has declincd to arbitrate petwecn the
parties in certain disputes. It is quite
right that we should not drag the
Vice President into these disputes. It
is for a judge to go into thease matters.
Therefore, I onc2 again appeul to the
Home Minister to consider the ques-
tion of establishing Boundary Com-
missions to settle these disputes. The
Home Minister should not be dragged
in all these petty wrangles; he should
not be worried with statements, peti-
tions and sotyagraha. Let him take
?hc proper mecthod, not only for ane
instance but for all the disputed areas
and let him establish Boundary Com-
missions. I do not know why Govern-
ment is dead against these Boundary
Commissions. The Home Minister
counts upon the Zonal Councils for
settling thesc disputes. Surely, they
will not solve the problem. Lastly,
I appeal to the Home Minister not to
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Jeave these disputes unsettled but to
establish Boundary Commissions fol-
settlement of these disputes.

1 come next to the highest blunder
that the Government has ed
in this Bill, the question of the non-
inclusion of Bombay in unhwhtfu.
1 won't repeat all that has been said.
Many explanations have been given by
Government, by the Home Minister
and by the Prime Minister and Wwe
have yet 1o receive a single explana-
tion, logical and correct, as to why
Bombay is excluded from Maharash-
tra. There are many reasons tut they
are all invalid and untenable. My
reading of the debate has been that
the vast majority of this House are
in favour of including Bombay in
Maharashtra here and now. 1 am not
speaking of the voting which may be
different. Secondly, that Government
has practically conceded the point
that Bombay is part of Maharashtra.
Thirdly, the Prime Minister's state-
ment, 1 understood, as $aying that no
plebiscite or referendum will be neces-
sary. Fourthly, he has also. ...

Mr. Speaker: The hon. Member is
not going to add anything to those
arguments. We have devoted 75 per
_cent. of the time to Bombay as if other
things did not count.

Dr. Bama Rao: Unfortunately, the
Chair will have the misfortune to hear
all those points. I am only summing
up.

Dr, Lanka Sundaram (Visakha-
patnam): The sting is in the tail.

Dr. Rama Rao: Things have changed
even during these few days. For in-
stance, the Prime Minister is now stat-
ing that no plebiscite or referendum is
necessary. He also said that a period
of five years is not necessary and that
it may be a shorter period. Then why
should we have this trouble? Many
Ministers have spoken; many hon
Members have spoken about the
wounds. Who has received these

wounds? Just remember that the per-
- . bott

proper
Quack remedy is not useful It will

kee‘pthewoundopenlo'lhnumﬂn
be further infection and complication.
l;iveu:emuienmedy. That is, an-
nounce today that Bombay will be
part of Maharashtra and then see the

_reaction of the whole of Mgharashtra

and also of the whole country. With
thee:ceptiomo!ltewvutedinm
even the Gujeratis are not opposed to
it. 1 know the communist party of
Gujmthaspuudarunluﬁm de-
mandjnsthntnomhaymhputnl
Maharashtra. Therefore, with the ex-
ception of a few handful of persons
a]lwlntﬂombnytoheinc]udd in
Maharashtra, here and now. Why
avoid this and keep the wound open
for further infection and complica-
tions?

If Government think that the Maha-
rashtra people will take this insult or
injurylyingdom‘l.theymmm
They will agitate. 1 want them to
agitate non-violently and peacefully
but to agitate persistently till they get
jt. I am not giving them the advice
of my friend, Shri Murthy and ask
them to wait We Andhras never
waited. As long as we waited, we
were made fools of. There is a saying
in our language, ‘Even a mother does
not give unless you ask for’, ‘We maust
ask for it. We must ask in a way
even the deaf ear will hear it
the Maharashtrians will not give
the agitation; they will be going
with it and if Government wants
stop all this, the only remedy,
sensible remedy is to include Bom
in Maharashtra. Therefore, I

Egesgrf

i
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Government will consider this even at
this late hour, at this eleventh hour,
and give the Congress Party freedom
of vote, Itiunotuiiitisaqueﬂion
of the Government and the Opposition.
It is a common point and, therefore,
Government must give the freedom of
vote to the Congress Members so that
they can vote for Bombay being in-
cluded in Maharashtra.

12 p.M.

Shri R, D. Misra: Yesterday I passed
on my chit indicating my Imdmr:'lﬁ
Nos. 275, 276 and 277, but 1 do not !u_md
them in the list which has been cir-
culated now.

Mr. Speaker: Has he passed on the
chit?

Shri R. D. Misra: I gave it yester-
day.

Mr. Speaker: Anyhow, let him send
a further chit and notice will be taken
of it. Evidently his slip has slipped
out,

Shri B. Shiva Rao (South Kanara—
South): My amendments are No. 116
to clause 5 on the formation of the
Kerala State, and No. 117 to clause 7
on the formation of the new Mysore
State,

The first amendment is on page 4
and reads as follows:

For line 12, substitute:

“(ii) the portion of Kasaragod
taluk of South Kanara district
situated to the south of the Chan-
dragiri river and its northern tri-
butary the Payaswani river;”

The second amendment is also on
the same page and reads as follows:

“In line 35, for “South Kanara
district except Kasaragod taluk”
substitute .“South Kanara district
except the portion of Kasaragod
taluk situated to the south of the
Chandragiri river and its northern
tributary the Payaswani river,”.

The scope of these two amendments
is the same. They seek to limit
area in Kasaragod taluk which, in
Bill, is proposed for transfer in
entirety to Kerala, only 1o the
south of the Chandragiri and
wani rivers. The meaning of
amendments is that we in
Kmradinrictmmb'j
away two-thirds of Kasaragod taluk to
Kerala with our goodwill, because in
thisuga. Ithe Malayalam-speaking

§§iﬁﬁ

i

that part of Kasaragod taluk north of
these two rivers, The Malayalam-
speaking population in this region, 1
understand from official sources, is
51°4 per cent., but many of them, like
the fishermen and the weavers who

that phrase—no doubt supports the
provisions as they stand, but this view
of theirs is not based on any consi-
deration of language. They want to
link up with and consolidate the posi-

tion of the Muslim League in Malaber
entirely for political ends.

This border dispute has often been
described as one between Karnataka
and Kerala, but my district above
these two rivers, which are mentioned
in the amendments, belongs, properly
speaking, neither to the Kannadigas
nor to the Malayalees. It is the an-
cient Tuluva Kingdom with a people
about a million in number, proud of
their past, proud of their culture, and
speaking a distinct language of their
own.'l'uln.which,infact.isthemin
language of my district. I, therefore,
appeal in all earnestness to this House
nottohrukupﬂnu[iono!then
people and transfer one part to Karna-
taka and the other to Kerala.

On a former occasion, when the
S.R.C. Report was being debated in
December, 1 gave all the relevant facts
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in support of our present demand. But
today I take my stand primarily on one
factor, because it seems to me that
that factor should weigh more with us
in this House than any other considera-
tion in the reorganisation of States.
That factor is: what do the people
themselves in that area want? About
that there is overwhelming evidence
without any challenge. Thirty-four
out of the thirty-six Panchayat Boards
in this part of Kasaragod taluk have
adopted resolutions in favour of
remaining in South Kanara, and only
umclnyatBonrﬂ.by-buemajo-
rity of one, has expressed its prefer-
ence for transfer to Kerala. All the
elected members of the State Legis-
lature and of Parliament from the
region north of these two rivers—and
we are fourteen—are unanimous in
the derrand that this area should be
retained in South Kanara. Not only
the elected members, but also
the P.S.P. candidates, who were our
main opponents in the last general
elections, are entirely with us in this
demand. And the District Board of
South Kanara has by a very large
majority also supported our demand.
Therafore, 1 ask, with all this evidence
in our favour, is it wise and proper
for the House to disregard the prac-
tically unanimous wishes of the people
and compel them to live in another
State?

We often claim to be a parliamen-
tary democracy, and we say that we
are the largest democracy in the world.
And so we are in numbers. But let us
ask ourselves whether our techniques
and our methods are consistent in this
matter with a proper concept of demo-
cracy. These enormous electorates of
ours, eighteen crores or possibly more,
create this sovereign Parliament and
can change its personnel every five
years; they can make and unmake gov-
ernments. We are proud of the fact
that our Prime Minister is a statesman
of world stature; but constitutionally,
he is Prime Minister only because
some 360 of us—I do not know the
precise strength of the Congress Party
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at present—gladly elected him our
Jeader after the last general elections.
And we, who occupy the benches
behind the Treasury Benches, in our
turn, were elected by our respective
constituents. We came into this House
ﬁveyemqoonavmdsﬁnit_e-he-
tion programme. The
otsutuwunumm-inthnpb-
gramme. Our electorates will have
the right to ask next February, or
whenever the elections are held—
fonumulylwﬂlnutmtom
that question because 1 am not seek-
ing re-election—whether they, who
can creste and uncreate a sovereign
Parliament, cannot exercise even the
right to decide for themselves whe-
ther the area in which they and their
ancestors have lived happily for cen-
turies should belong to one State or
whether they are to be forced against
their will into another State. I say
that we are grossly exceeding our brief
in this vital matter. Constitutionally,
what we are doing in maintaining
these provisions in the Bill in their
present form is highly improper. and
politically it is most unwise. I, there-
fore. appeal to the Home Minister and
to the Government to go back to their
original decision which was in favour
of the amendments that stand in my
name.

Shri Basappa (Tumkur): Mr.
Speaker, 1 thank you very much for
the opportunity you have given me. I
have not taken part in this debate So
far.

Shri A. M. Thomas (Ernakulam):
After moving the amendments con-
cerning a perticular State, some Mem-
bers from the other States concerned
may also be allowed to speak.

Mr. Speaker: Let others also think
about these amendments.

Shri Rasappa: This is a very im-
portant Bill and even a back-bencher
like me wants to take part. (An Hom.
Member: You are a middle-bencher).
This Bill has created such great pas-
sions not only inside this country but



In this matter, I have to congratulate
the Government for taking a bold
decision and implementing it. Acharya
Kripalani and other great men in this
House have be: 1 saying that  this
should be postponed till the passions
cool down. 1 am not one with them
because we have gone too far. It is
not today's occurrence. To say sp is
like pulling them back and it is in-
jurious to the country. So, we must
all give support for the Govern-
ment to see that thig Bill is passed
and implemented in its proper pers-
pective. However, 1 welcome this and
there is no question of postponing or
adjourning this issue,

The question has been  asked
several times in this House whether
it is the proper time to take up lingu-
istic redistribution. It has been
<learly stated that we are reorganis-
ing the States not only on linguistic
<onsideration but that cultural and
other aspects are also taken into con-
sideration. If that is so, I do not know
why these people are afraid of these
linguistic States. Is it a crime? The
mere fact that we are translating into
action what we have been saying so
far seems to them to be bad. To call
them that they are linguistic States
based on language alone is something
which I cannot understand. It may
look like a linguistic State; they are
linguistic States, But at the same
time, other factors have been taken
into consideration. Is it a fault if
they turned out to be linguistic
States. How does it lie in
the mouth of those people to
say that they are more patriotic and
that those who have been asking for
these ljnguistic States are to be con-
demned in this House, After all,

is going to develop vast parts of the
area and will tura its attention for the
development of the whole of India.
Karnataka has its own achievements
and if I begin to narrate it will take a
long time.

Mr. Speaker: Nobody is opposed te
it.

Mr, Basappa: Having said that, I
now tell the House that the next ques-
tion is this. What is there to ask for
after having got Karnataka? For the
last 150 years, the Kannada State was
dis-membered and it was distributed
in five States and they did not get
their due share. The Dhar Commis-
sion has stated that the southern dis-
tricts of Bombay have been neglected.
They have pleaded the cause very
well. There were five or six small
bits in different States and they were
not looked after properly, There was
encroachment on every side, It is
not as if Kannada people going and
occupying those areas. It was en-
croachment by the Maharashtrians or
the Telugus or the Tamils.

Take for instance= Sheolapur. The
mother tongue of the people there is
Kannada. It is a pitiable sight to see
how they are not able 10 read er
write Kannada. They speak it bat
they read and write in Marathi; the
administrative work is carried on in



people next. But, when we are orga-
ising the States, let us do it properly
and in a scientific manner, to the
extent it is possible. I think that we
have been proceeding on the right
lines and let us go a little further and
see that the process is completed. Let
it not be left to the future people to
say that we have not done this work
properly.

On the eve of this reorganisation, I
know there is a small ministerial crisis
in Mysore. But the moment this new
State is formed, 1 am certain that it
will set right all these things and it
will become a very good State in India.

£

I have a word to say about the
names of new States. You yourself,
Sir, I am told by Dr. Lanka Sundaram,
worked for the name of Andhra State;
I do not know if it is correct,

Dr. Lanka Sundaram: On a point of
personal explanation, Sir, I did not say
that you worked for the name of
Andhra State. In one situation, you
would have been called a Hyderabadi
and that disaster was averted. That
is what 1 said.

Shri Basappa: I am sorry if 1 have
misunderstood him. The idea remains.
The new States are cslled Andhra
Pradesh, Kerala and so on. Then, why
not call this State Karnataka State. I
do not want to quarrel on this issue,
But, when we are doing things, let us
do it properly. Otherwise, there will
be bitterness left We have accepted
the name here as our great leaders
advised us to do so for the time being.
Let it not be mistaken that justice has
not been done to them. The SR.C. has
called it by the name of Karnataka.
Because some leaders from Mysore
felt the other way, that name Mysore
has been retained, But, there must be
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to press that matter very much.

With regard to certain areas, our
friend Shri B. Shiva Rao has already
stated about Kasargod taluk and I am
not competent to say much on that
But, from what I see, it is better to
have the whole taluk in Karnataks as
he has stated. If, for any reason, that
is not possible then at least Chandra-
giri River should be included. 34 out
of 36 Panchayats have already declar-
ed in favour of that proposal. QOut of
the 169 schools that are there about
149 are Kannada schools. So there is
a clear case made out from the admi-
nistrative point of view and geogra-
phical point of view that it should be
with Karnataka.

There is another case about Mada-
kasira taluk. It has already been
argued and most of the Members who
spoke are agreed to a very great
extent on its inclusion in Karnataka.
The S.R.C., has completely argued th=
case for Karnataka. The High-power
Committee that was instituted almost
decided in favour of Madakasira taluk
going to Karnataka. I do not know
what happened subsequently to change
that decision. Now it has been left
there. 64 per cent. of the people there,
as estimated by the SR.C. itself, speak
Kannada. And, what is distance from
Hyderabad to Madakasira? It is 400
miles and odd. From all these points
1 say that Madakasira taluk should be
put in Karnataka.
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cent firka is 3,000 feet ow in & plain
in Gopichetty Palaya taluk in Coim-

plained this to the Prime Minister one
dlyundhewuabletoapprﬂiltlthat
point of view also. 90 per cent. of
the people there speak Kannads.
There is also geographical contiguity
and for all practical purposes it is now
under the police, criminal and civil
jurisdiction of Kollegal. Kollegal is
now given to Mysore and, therefore, in
the natural fitness of things this area
also should go to Mysore State.

About Hosur in Selem District I do
not say much because there are three
distinet languages spoken there.
Telugu forms the majority, next
comes Kannada and last comes
Tamil. So the Tamilians have no
place there. But we cannot give it to
Andhra because it is far away from
theupiulofAndhnandtheduire
of the people is the most important
thing. In my opinion, wherever there
is a question of difference, the ulti-
mate thing to decide the issue is the
desire of the people. And if you find
that the wishes of the people is for
going to Bangalore, which is only 25
miles from there and not 400 miles as
Hyderabad, I think it is a fit case to be
considered So that it should go to
Mysore.

There are other areas also, There 1s
the Bellary question. My friend Shri
Raghavachari asked me to hold my
soul in patience when I referred to
the bye-elxction in Bellary. I thought,
that bye-election which was fought
between Andhra and Kannada candi-
dates, had set at rest this question
Even a Congress candidate was not put
up in order to avoid these Members
saying that the whole Congress organi-
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rather put an
sticking on to that ‘dead guestion at
this stage.
Sir.Idonotwamtouh much
Bombay has

time. The question of
rousedpuniomlndtaeliu!olll
bers very much. Our Home Minister
mdthe?rime)l.iniﬂerhwem at



An Hon. Member: What about Maha-
rashtra?

Mr. Speaker; Msharashira has been
called and called. I would suggest this.
Whenever any hon. Nlember gets up
bhe may say what all he wants to sey
all round his State.

Sardar A. 5. Saigal (Bilaspur): Sir,
:you were kind enough to say that hon.
Members who have not taken part in
the general discussion will be given a
<hance.

Mr. Speaker: I will call only those
who have not taken part. In those
States also there are people who have
mnot taken part,

Shri M. D, Joshl (Ratnagiri South):
Doeg that mean that Maharashtra will
not be called or will it be called during
the course of the day?

Mr. Speaker: I am not able to fix
any particular time. As soon as this
is finished, possibly I will call Punjab.

Shri R. §S. Diwan: Some Members
have got their problems inter-mingled
with Andhra also. Should they speak
on them?

Mr, Speaker: Certainly, they should
speak all round,

Shri Krishnacharya Joshi: Sir, we
have moved our amendments.

Shri A. M. Thomas: As suggested by
You, Sir I will devote my time to ques-
tions affecting Kerala wversus Madras
and Kerala versug Kamatak.

Mr. Speaker: If there is anything
versus others also, you may spesk.

Shri A M. Thomas: When we are
on clauses 2 to 16, the question of
territorial adjustments affecting my
State crops up and that is why I want
to speak,

by several members of this hon. House.
I should congratulate my friend Shri
Shiva Rao for baving obtained the
sympathy of several Memberss One
honourable Member of this House had
occasion to remark yesterdsy, with
regard to territorial adjustments that
Kasargod taluk standg on a npecial foot-
ing. I just want to disabuse the
bers, who entertain such a
with facts and figures, Shri
has rightly conceded that, if
god taluk is taken as & whole,
predominantly Malayalee area.
just give the figures based on the
census statislics,

;§E§E;

Shri B. Shivg Rao: | said the area
south of river Chandbagiri is predomi-
nantly Malayalee. 1 did not say about
the whole of the taluk.

Shri A. M. Thomas: If you take
Kasargod taluk as a whole, the Mala-
yalee population comes to 73 per cent,
Tulu population 14 per cent, Kannada
population—my friend wants these ter-
ritories to be tagged on to Karmmatak—
is only 5 per cent, Marathi popula-
tion 4 per cent, Konkini 3 per cent,
and other languages one per cent.

My friend just referred to the area
north of the Chandragiri-Payaswani
river and he was addressing his argu-
ments with special reference to that.
What exactly is the picture of that
area and alsgp with regard to South of
Chandragiri-Payaswani river based on
the statistics published by the Madras
Government based on the censug of
19517 1 have calculated the population
figures. The total population north of
the Chandragiri-Payaswani river is
185,000 out of which the Malayalees
number 101,000 forming 55 per cent
of the population; 50,000 Tulus form-
ing 27 per cent of the population; and
Kannadigas—again I emphasise—17,000



176 States Reorganisation Bill 1 AUGUST 195 States Reorpanisation Bill ;768
-

forming 9 per cent of the population.
“The total population of Kannadigas is
only 17,000, out of the entire popula-
tion of 185,000. Thc balance 17,000
form another 9 per cent. My friend
‘Shri B, Shiva Rao said that the Tulu-
‘speaking population is about 27 per
cent, He placed some emphasis on it.
We all know that Tulu language is
more akin 1o Malayalam rather than 1o
‘Kannada.

Shri M. S. Gurupadaswamy: What
<do the peon'e say?

Shri A, M. Thomas; The figures that
were given by Shri Gurupadaswamy
when he spoke during the general dis-
<cussion show that the Kannada popu-
‘lation is 65 per cent north of the Chan-
dragiri river, I am glad that my friend
‘Shri Shiva Rao who knows more of
the area does not support my f{riend
‘Shri Gurupadaswamy. When some
Memberg speak about the particulsr
‘river it will appear that the Chandra-
-giri-Payaswani river is an impenetra-
ble barrier or a sort of a cease-fire
line. Saveral Members asked me, “Why
do you want the portion north of the
Thandragiri river? They asked me
that question without knowing any-
thing. This Chandragiri-Payaswani
river boundary has been given some
undue importance. If you take the
arca north of the Chandragiri river,
‘vou will find that majority population
‘there is Malavalee. The Kannadigas
form only nine per cent and my friend
Shri Shiva Rao wants this area 1o be
tacked on to Karnataka.

AM3s friend Shri Shiva Rao just men-
tioned that the majority of the people
there do want merger with Karnataka.
.But based on the information that 1
have got. I am not in a position to sup-
port Shri Shiva Rao, I am rather un-
willing to bring communal considera-
tions into this debate. Shri Shiva Rao
himself wag pleased to say that a sec-
tion of the Moplahs alone do want a
‘merger with Kerala and nobody else.
*The Muslim population who, my friend
:says, want union with their compa-
triots in Kerala, comes to 25 per cent
north of the Chandragiri river, let

w8 .

along those to the south of the river.
I am afraid my friend bag wrongly as-
sensed public ogimion in that mrea In
a particular way. My friend hag been
saying that most of the schools there
are Kannada. The educational institu-
tions in South Kanara, in the local

District Board in establishing or putm-
nising the schools, has not, bhowever,
been able to inform Kannada Schools
south of the Chandragiri river where
the Malayalee population, according Lo
Mr. Shiva Rao, comes to 80 per cent.
But they were able to suppress in a
way the Icritimate feelings of the
Malayalees north of the Chandragiri
river who, even according to Shri
Shiva Rao, form the majority popula-
tion. Does it mean that those people
have to remain in Karnataka?

If you take the matter' of schools, 1
might point out this. With regard to
Gudalur, for example, almost all
schools have got Malayalam as their
medium of instruction, The documents
are all written in Malayalam. The
court language is Malayalam. Even
then, i1 has not been given to Kerala
due to several other considerations. If
we take a predeminantly Tamil-speak-
ing taluk in South Travancore which
has been taken from Kerala and givea
over to Madras, we will find that the
bilingual schools are more in number
there rather than the unilingual
schools. There are considerable num-
bers of Malavalam schools there. So,
the arguments of my friend Shri Shiva
Rao cannot stand. As has been pointed
out by Shri Basappa. though Kannada-
speaking pcople were in a majority in
a particular area, the people were not
given educatien in their mother
tongue, Such developments have taken
place. That only supports my argu-
ment. In this particular case the
Malayalees were not given a fair deal
in this area,

With regard to the percentage of lite-
racy among the Malayalees, if the en-
tire country is taken into account, the
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Malsyalees kave been the foremost in
lteracy. But the least literacy amoug
Malayalees is found north of the Chan-
dragiri river. What does it indicate?
Their aspirations were not being met.

Apart from these considerations,
what is the justification for sub-divid-
ing a taluk, and giving s portion to
a unilingual area from another where-
in the majority speak the same langu-
-age of the state from where they are
sought to be taken away- May I res-
pectfully ask Shri Shiva Rao whether
in the scheme of reorganisation, in
any area or in any State, this standard
which has been laid down by Shri Shiva
Rao, has been adopted? Shri Shiva
Rao mentioned about the river. We
have not come across, in any place, a
river which has becn adopted as the
boundary.

Shri B. Shiva Rao: Has not any taluk
been sub-divided in respect of the other
parts of the country?

Shri A, M. Thomas: It has been sub-
divided, but only in cases where the
predominant population forms the non-
linguistic portion of the particular
taluk concerned. But here, in this
particular case, the Malayalee popula-
tion forms the majority. What is the
justification in this particular case?

My friend was speaking about
natural boundaries, mentioning the
Payaswani river. He referred to this
during the general discussion on a
previous occasion. In this instance, I
shall refer to the position in the four
South Travancore taluks and espe-
cially the Vilavancode taluk. Right
in the middle of this taluk runs the
Kuzhithua river. Some arguments
were advanced that this river could be
taken as the boundary of the portion
north of the Vilavancode taluk, and
it should be retained in Travancore-
Cochin State. But that argument has
not been accepted. One argument
was that'even when the Tamil taluks
demanded merger with Madras; they
hoisted their flag south of the Kuzhi-
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thua river, But 1 submit thst ail
these arguments are of no avail, as far-
Aas we aje .

My friend Shri Shiva Rao has re-
ferred to the opinion expressed by the
various panchayats. You must under-
stand that when the elections to the
panchayats took place linguistic for-
mation of the States was never the
issue. But 1 may peoint out that in at
least three elections to Presidentship
o ‘anchayats, this issue was definite-
ly mmade one of the grounds on which
decision was sought at the elections.
The Malayalees have won those elec-
tions. When this issue was clearly
put before the people, they won. I
may refer to the speech of one mem-
ber in the Madras AsSembly. His
name is M. Narayan Nambiar. He
has referred to the fact that with
regard to the recent election of three
panchayat Presidents, this issue was
prominantly there, and the Malay-
alees have won, The fact that the
panchavats have expressed their
wishes in a particular way js of no
consequence.

My humble submission is that there
is absolutely no necessity for depart-
ing from the provisions contained in
this Bill. Before I close, I just want
to make one or two observations,
because I may not get a chance to
spcak on these clauses when the other
amendments are moved. 1 am refer-
ring to Kerala and Madras. 1 do not
think this Hous® will scriously con-
sider the questions regarding Devi-
kulam and Peermedi which have been
the subject-matter earlier and which
have been discussed at length, 1 had
a full say in the matter when the
report of the States Reorganisation
Commission was discussed, and I need
not repeat those arguments now. But
there is the fact that the Gudalur
taluk should go t6 Kerala. There is
also an amendment regarding this.
On all considerations, I would think
that Gudalur ought te have come to-
Kerala, But I do not know whether
T should reconcile myself to the pro-
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visions in the Bill as they stand,
especially having been a Member of
the Joint Commitice to whose report
1 have not appended a dissentling nole.
Although we have got only a mutilat-
ed Kcrala, we have adopted ourselves
1o it for the sake of good relationship
between the neighbouring States, I
am glad to say that the Madras Gov-
ernment has also reconciled itself to
the decision with regard to Devikulam
and Peermedi; and is taking necessary
steps in co-operation with the Travan-
core-Cochin Government to implement
the provisions of the Bill as they stand.
1 do not think there is any use of
raking up these pld issues.

I just want to say one word with
regard to the name of the State of
Madras. While the hon. Home Minis-
ter Pandit G. B. Pant was speaking,
an interruption was made, 1 think, by
Shri Boovaraghasamy that the name
of the Madras State should be changed
into Tamil Nad, I am sorry {0 say
that this is carrying the linguistic
f{anaticism too far. We all know that,
though Madras is going to be more or
less a unilingual State, there is much
in favour of retaining the name of
Madras. There is tradition and his-
tory behind it. I respectfully ask, by
removing that name from the map of
India, what does it profit the Tami-
lians. It is hardly fair to the other
linguistic groups that have also con-
tributed to build up the city and that
have contributed to the growth of the
State. The opinion of the Madras
legislature is to the effect that the
name should not be changed. There
is a lot of goodwill in that name, the
value of which cannot be measured in
rupees, annas and pies. I ask the hon.
Members who want to change the
name, why should you squander the
treasurc in the good name that you
have got?

An Hon, Member: What about
Travancore-Cochin?

Shri A. M. Thomas: With regard to
Travancore-Cochin, from the very
start we have been agitating for a
Kerala State. Even now, you will find
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in the the Travancore-
Cochin Assembly is described as the
Kerala Asscmbly, We were wanling a
Kerala Statc from the beginning.

Shri Matthen (Thiruvellah): Cer-
tainly not.

Shri A. M. Thomas: My hon, friend
may not agree; he will never agree.

Shri V. P. Nayar: What is the name

of the PCC.?

Shri A, M. Thomas: Might be Tamil
Nad because it wss on 2 ingui
basis, so that if it was called Madras
P.CC. Malabar would have come in.
1 do not know why my hon. friend
Shri V. P. Nayar should be very
particular about the change of the
name of the Madras State into Tamil
Nad. ] am sure that a majority of
the Members of this House irrespec-
tive of the party considerations, would
not like to drop the name Madras
from the map of India, There is
another thing that I forgot to mention.
Even with regard to the people com-
ing from the south. whether Tamilians
or others, from our dress, {from our
language—even though I speak Malay-
alam—I am asked, are you a Madrassi

Shrimati Renu Chakravartty: The
South Indians object to that very
strongly. '

Shri A. M. Thomas: They may ob-
ject. What I want to cmphasise is
that Malayalees have contributed their
quota to the building up of the
Madras city and the Madras State,
Even if you are reorganising the
States on linguistic considerations, I
feel that the name of Madras should
be retained. As I said, even & Malxy-
alee is called a Madrassi though his
language is Malayalam, Whenever

- we go to big cities like Bombay, Cal-

cutta or Delhi, from our dress, etc.,
the people in the north ask, “Are you
a Madrassi”? There is something in
that name. I feel that that name
should be retain=d.

With these words, 1 support the pro-
visions of this Bill,

S‘lﬂ C. D. Deshmukb: (Ko'sba)-
1 did mot at first wish to intervene
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in this debate, having had my
opportunity. But, I {feel that 1 u.u_ght
to correct a few statements whnich
were made by the Home Minister
yesterday which, in my opinion, are
WTONE.

He said that there was full cun-
sultation at all stages, that there
were 14 meetings and nine months
deliberation and so on. Now, these
matters have no great bearin:: on the
Cabinet Ministers’ responsibility. The
specific point I made was that be-
tween the 10th or 11th when the
Cabinet decided that there should be
a separate city State of Bombay and
on the 16th when the Prime Minister
made his announcement that Bombay
should be Centrally administered,
there was no cabinet meeting which
took a decision to alter the previous
decision and also there was no power
given to any Committee of the Cabi-
net to arrive at such a decision.
Therefore, whether after the announ-
cem2nt it was reported to the Cabi-
net or not is immaterial with regard
to this point, There is also the other
point that the Prime Minister, with-
out consulting his c~olleagues, should
not have made that announcement
of June 3rd. Not because I am not
prepared to trust the Prime Minis-
ter’s leadership. If he were alone,
if the decisions had been left to him,
even now I say, Jet him decide every-
thing. Bul. we arc¢ working the
apparatus of western democracy. 1
think the responsibility for securing
that that apparatus is used properly
reste on Parliament. The Prime
Minister is not like the President of
the US.A, who can hear the Secre-
taries and come to a decision by
himself. Therefore, to say that there
was full consultation including con-
sultation with his Cabinet colleagues
and then decision was taken by the
Prime Mirister or one or two col-
leagues in addition, really it mnot a
sound defence. As I said, had it been
a matter of the Prime Minister
alone, I should not have bothered.
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Bul, this kind of thing is likely
be infective. This kind of thing,
my knowledge, happens in many
other States. I think in

4
i
2

Cabinet as a whole is being diluted
at all levels. That is why I aitach
great importance to this point.

Then, the Home Minister said that
I resigned—] have the speech before
me; 1 am not quoting from memory
—after the three-States formula was
agreed to, ] suppose in the Cabinet
meeting of 10th January. That can't
be. He savs—

“Shri Deshmukh also did not
like it sn much so that he
tendered his resignation after
the publication of that proposal.”

There was no publication of that
proposal. The proposal that was
published was that Bombay should
be Centrally administered, if 1 have
followed what he said. He said that
1 had been associated with the Sub-
Committee. Here again, I think he
is not knowingly perhaps, causing a
wrong impression, 1 did attend gome
of the .neetings of this Committee,
That was in connection with bound-
ary disputes all over, Belgaum city,

Adilabad, and so on. I attended mo. .

70 per cent. was right and that is why
I advisedly said in my speech that on
mature consideration. I think it
inflicts an avoidable measure of hard-
ship on large numbers of people and
that it is our duty to minimise it and
that is why I have supported this
proposs] that there should be a
boundary commission which will do
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it in accordance with proper orderly
proczdure. If these questions are
going to arise, it Is no answer to say
that zonal councils will be able to
deal with them, because the dispute
will be there, The only differsnce is
that the zonsal councils, being what
they are, will not be able to deal
with this question in a proper way,
in accordance with the proper pro-
cedure, whereas a boundary com-
mission will have far greater autho-
rity.

1r.mM,

Well, then, reverting to the chrono-
logy, 1 am in a difficulty now. 1 have
correspondence with the Prime Min-
ister which 1 wish to place on the
Table. My own letter of resignation,
I think, is not secret, and I do not
think that I require the permission of
the Prim2 Minister to place it on
the Table of the House. It is not
marked personal or secret or any-
thing. Anvway, it is my resigna-
tion. So, I would like to place it on
the Table in proof of what I am
saying that I resignad on the 22nd
January after the Prime Minister's
announcement on the 16th that Bom-
bay was to be Centrally adminis-
lered,

Now, the question will arise why
I waited these six days. 1 did not
know what kind of talk the Maha-
rashtrian leaders had had with
either the Home Minister or the
Prime Minister between the 11th and
16th. They did not report to me.
They did not see me afterwards.
They saw me before they went to
the Home Minister, but not after-
wards. Therefore, T thought, well,
it may be that they had accepted
Centrally administered Bombay. It
was not for me, then, being a finan-
cial expert, shall we say and not a
Proper politician, to raise any diffi-
culties. But, when the Executive
Committee of the Maharashtra Pra-
desh Congress Committee denied
that they had agreed and protested
and went to the length of saving that
they should resign, then I made up

my mind that whnatever they hu!
done, it was nol acceptable to t:
colleagues on the Maharashira

desh Congress Committee, far less
was it acceptable fo the people of
Maharashtra, and 1 formed the view
that was as their supposed lcaders
had failed them in getting what they
wanted or in securing their best
interests. Therefore, I thought it was
only right that plenipotentiaries who
had failed in th2ir job should resign
their job and make way for better
people. I cannot see anything wicked
or wrong in this.

The next question is why 1 did
not press my resignation. That will
be clear from the Prime Minister's
reply, but I cannot place it on the
Table of the House. I made a gencral
reference to it, and that wag that it
held out hopes of bigger bilingual
States, Dakshina Pradesh and so on,
and since as you know 1 have never
wavered in my supporlt of the
bigger bilingual Bombay as thc best
solution. 1 thought I had better wait,
In any case, as violence had broken
out 1 also thought it was the duty
of everyone not to do anything that
would exacerbate the people further.
Thercfore I held my hands. Then,
there were Niembers nf Parliament
who came to me. 1 did not mention
any names, but I do not think they
have so turned against me that they
would mind my mentioning  their
names. It is a fact that it was Shri
Feroze Gandhi and Shri Dev Kant
Borooah who came to me and said:
“This matter will now be in the
hands of Parliament. Why aie vau
in a hurry?™ This was January ;rou
must rcmcember and the session of
Parliament was 1o come in Feb-
ruary. Also, I was in a responsible
position. I had prepared the
I had to deliver it. | had to secure
the passing of the taxation measures.
T‘hen there were various other
Pieces of legislation which wera>
important. The Plan had to be
finalised. In my humble way 1
thought it was my duty to stand
the country and not to press the re-
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[Shri C. D. Deshmukh]
signation. 1 do not sce therc was
anything wrong in it. I claim that
jn those three or four months 1
worked harder than 1 worked in the
previous five years. 1 am hoping—I
have® some ‘faim hope—that Some
Members at any rate will acknow-
ledge that something valuable had
been done for the country as 2
result of my holding back the resig-
pation. But my resignation was never
withdry n. As 1 said. 1 refrained
{rom p. -sing
considerations.

it because of these

There is only one more letter ~I
would place on the Table, but that
can be only with the Prime Minis-
ter's permission, but 1 have to read
out of it. It is marked “personal”,
not “secret” or “private”, and it
says—this is when 1 offered to resign
again towards the end of April when
1 found that things were no better—

“your resignation will ob-
viously not be helpful “even, 1
think, from the point of view of
helping in a solution which you
so much desire. The Bill is
going to be referred to the Select
Committee, The final stage will
arrive when it comes back from
the Committes. I would like
vou at least to wait till then™

And that is what 1 did. I waited
till then, But, in the beginning of
June I found that the Prime Minister
had made a statement which, to my
mind, spiked the guns of the Joint
Committee, In other words, in the way
pointed out by Shri Kripalaniji,
naturally the Members of the majo-
rity party who were in the Joint
Committee found that because the
Prime Minister had now more or less
made a pronouncement, it was not
right for them to go any further.
Now, as 1 pointed out, had it been
something which would help the
cause as 1 understand it, what I
stand for, then 1 would not have
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pressed the resignation, but it is my
honest view that it places Maha-
rashira in & wWorsz condition than if
they hud had & City State. The hon.
Home Minister said it passes his

vears or three vears, That is a simple
matter of arithmetic. Also, when it is
a Centrally administcred area, whether
1o pass anhctofmtiopluanm
to terminate it is entirely at the will of
Parliament. but they have added a
rider by way of an executive pro-

wishes of the pcople of Bombay ar2
ascertained, not by regular voting but
the sense. 1 do not know how one as-
sesscs the sense, There again 1 thought
that that was worse than if Parliament
had entirely been seized of the
matter. The trouble with this finding
out of the sense of the people is that
nobody knows how it has been as-
ceriained, Today, can anyone put his
hand on his heart and say that the
people of Bombay City want Bombay
Citv to be separate {from Maharash-
tra? What proof is there? The only
evidence is that about 45 per cent
minus one want that Bomhay City
should go to Maharashtra. Now,
there are five or seven per cent.
Konkani-speaking people who, 1
know, will be taking the Same view
as Maharashtrians. Then there are,
as 2n hon. Member said, about five
lakhs of Tamil clerks. I sec no reason
why the Tamil clerks should object
to Bombay City going to Maha-
rashtra. They are going to ply their
living or whatever it is, irrespective
of it. They are not allowed to
use Tamil there as an official lan-
guage for the region. They have to
learn Gujarati or Kanarese or Mara-
thi far that purpose. So, it makes
no difference to them whether they
or their children learn Marathi or
Gujarati. We have not gone to that
length. We are prepared to give
any kind of safeguards to minorities
1f Bombay should have Gujaratis and
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Mawathis, let them have the.freedom
of choicc. Gujerati is a very important
language for the business of Bombay
and 1 would like to make it compul-
sory for every child in Bombay City
to know Gujarati becausc he then
understands business and therefore
instead of having only valour or more
valour, he will have a litile more dis-
.eretion. Now, therefore, I say that
there is no one here who can prove
today that Bombay City wishes 12
remain separate. If that is so, why
give an option?

So, according to my visw, what
‘the Prime Minister stated did make
‘the matter very much worse, and
‘that statement was made without
any reference to any person, to my
knowledge, in the Cubinet—at least
it was not a Cabinet meeting or
‘Cabinet committee meeting—and poor
me who was known then to have
‘offered his resignation, who was
asked to hold his soul in patience
till the Joint Committee sat and
pronounced, was not even consultled,
or asked: “Is this likely to meet your
wishes? Do wou think that would
help vou? I am not worth very
much, I have always held that no
man is indispensable. T have always
acted on the maxim that everv man.
every officer in a high job, should
deliberately try to make himself dis-
pensable and build up his office so
that he is not missed afterwards, and
I am quite certain I will not be
missed;: 1 have been written off
already.

So, that is my reason why I attach
very great importance to this. and
whether this correspondence goes

on record or not depends on vour

discretion. I am not anxious to put
‘the Prime Minister's letter on the
‘Table of the House if you are going
to believe me that this is the extract
from that Jetter. But if you are
going to say I am quoting from some
fabricated letter, then I must put it
forward because his signature is
there. So, will you kindly give your
ruling as to what I should do?

Mr. Speaker: 1 think the House is
satisfied with the hon. Member’s oral

statement.

' Shri C, D. Deshmukh! Later on, 1
dare say the Prime Minister will
permit me to publish this corres-
pondence.

Only one short point. 1 asked for
ten minut=s. I think I have taken
eleven minutes. The hon. Home Min-
ister said that I agreed to the States
Reorganisation Bill as every member
and therefore there is a kind o
estoppel against me. 1 cannot see how
an estoppel can act against me, when
my resignation is pending from the
22nd of January, when on the 24th of
April, the Prime Minister says, ‘Please
wait and see what the Parliament
does’, when Members of Parliament
come to me and say, ‘Please wait and
see; maybe, we shall be ‘able 1o do
something to bridge the gulf”, I do
not remember now the date on which
the States Reorganisation Bill was in-
troduced, I have not vet had time to
make that research. But I think it
was sometime towards the end of
April. I think it was about that time.

When the States Reorganisation Bill
was introduced, I said to the Prime
Minister that ‘Since you are not now
going to make a change, will you please
allow me to speak against the Bill and
to vote against it, and if for that pur-
pose you think that 1 should not be a
Cabinet Minister, then I am entirely
agreeable that I should not be a Cabinet
Minister'. That letter is on April 26th,
to which this other letter is the reply.
That is my own letter, it is only
marked ‘confidential’. But it is no
longer confidential. Therefore, I am
going to put a copy of that on the
Table too. It shows that no estoppel
can operale against me. I have always

Mr. Speaker: That is not the main
issue or the very relevant issue here,
though, no doubt, I allowed sh oppor-
tunity for the hon, Member......

Shri C. D. Deshmukh: I shall finish
now.
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Mr. Speaker: It is not a guestion so
much of time as of the relevancy of
that particular paper to be put on the
Table.

Shri C. D. Deshmukh: These state-
ments made by the Home Minister
would make me out to be an incorrect
person. Now, I bhave no other oppor-
tunity of correcting them, And I have
documentary proof that it is he who is
wrong, and not I. How do I manage
that? Would the Speaker tell me?

Shri Gadgil (Poona Central): Even
under the general provision of offering

a personal explanation or clarification,
he is entitled to do that.

Mr. Speaker: Then and there, he
may have asked, As soon as these state-
ments had been made, he might have
asked immediately for an opportunity
1o give a personal explanation, 1 do not
want to st#nd on any formality. But,
fs it necessary to put a particular
paper or his resignation letter here on
the Table?

Shri C. D. Deshmukh: ] do not
mind. It is in the rules of the House
that if a Member reads from a letter,
he should put it on the Table. I am
not very familiar with rules.

Shri S. S. More: Is it not necessary
that other Members also should know
all the relevant facts before they come
to some conclusions? From that point
of view, all these documents will be
of great importance,

Mr, Speaker: Are we deciding this
issue on the grounds of resignation or
otherwise of Shri C. D, Deshmukh?

Shri C. D. Deshmukh: Then, I shall
abide by vour advice. I shall not place

any paper on the Table of the House.
1 have done,

Shri T. Subrahmanyam (Bellary):
The decade 1947-57 js likely to be the
most eventful decade in our history. I
think it will go down as a decade of
revolution, Our country. became free

in 1947, and then Tundreds of princely
States covering 360,000 square miles
and with a popul#tion of about 60
million people were integrated. The

is

mercly blood-letting, or iooting or
arson or burning. It means a basic
social, political or economic change.
Since we have really brought about

momentous, eventful and revolution-
ary decade.

Some matters must be treated as
finally closed. We cannot go on end-
lessly treating a matter a#s closed and
then trring to reopen it. In this con-
text, 1 feel that Bellary is one such
matter. 1 would not have referred to
this, but for the fact that some Mem-
bers of the Opposition tried to reopen
this issue through amendments No. 66
and No, 217.

They say in those amendments that
three firkas of Bellary taluk and
Bellary town should go to Andhra
Apgain, in amendment No. 217, they
say that three talukas of Bellary dis-
trict, namely Bellary, Hospet, Siru-
guppa and that portion of Mallapu-
ram sub-taluka where the Tunga-
bhadra project and the dam are situ-
aled, should be transferred to Andhra,
according to the recommendations of
the Reorganisation Commission.

The Government of India have
teken a final decision regarding these
matters. After the very careful and
full consideration that they gave to
this matter, they stated in the explana-
tory note on the draft States Reorgani-
sation Bill and the proposals for
amendment to the Constitution, after
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the decisions of 16th January, as
follows:

“Three decisions did not cover
the Commission’s recommends-
tions relating to the proposed
Punjab State, and the formation of
a residuary Hyderabad State or in
the alternative of a larger Telugu-
speaking State and the transfer of
certain areas of the present Bellary
district of Mysore to the State of
Andhra. The Governm.ent of India
have since considered the out-
standing issues very carefully in
consultation with the State Gov-
ernments and the parties and in-
terests concerned, and the deci-
sions which have been taken as a
result of such consideration are
based largely on agrecment.”

1-15 p.M.

[Mr. Depury-SPEAKER in the Chuair]
Then, they say at page 2, para 7,

“As regards the proposed trans-
fer of certain areas of Bellary
district from the existing State of
Mysore to Andhra, the Commission
has recommended the review of the
previous decision mainly to ensure
the smooth and efficient execution
and working of the Tungabhadra
project. The Government of India
recognise the vital interests of the
people of Rayalaseema in this sub-
ject. However, they ‘eel that the
territorial adjustments proposed by
the Commission are not necessary
to secure the object in view. The
high level candl scheme, to which
the Andhra Government rightly
attach great importance, has al-
ready been examined jn some
detail by the Government of India,
and the project as proposed by that
Government has been broadly
found to be in order. It is the
intention of the Government of
India to take all necessary steps
to ensure the satisfactory and
speedy execution of this scheme.
The purpose which the Commission
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Bellary, which has siready
eng

tion Committee’s Repo
poris of Justice Wa: e
Misra, and finally the decision of the
Government of India in 1953,

The States Reorganisation Commis-
sion’s recommendation which hag been
referred to, wis based mainly on the
Tungabhadra project. It is interesting
to mention here that a conference was
held in Bangalore on the 18th of June,
between the representatives of the
Andhra Government and the represen-
takives of the Mysore Government, By
a good and lucky coincidence, 1 hap-
pened to be there at that time, when
talks took place. Shri N. Sanjeeva
Reddi, Deputy Chief Minister of
Andhra and Shri Kadidal Manjappa,
Minister of P.W.D, and Revenue, and
Dr. R. Nagana Gowd, Minister for In-
dustries, Mysore, were present in that
conference, and the talks proceeded in
a very cordial and friendly atmes-
phere. An agreement was reached
there to the effect that 35 per cent. of
the waters of the high level canal
should go to Mysore and 65 per cent.
to Andhra. The agreement gave full
satisfaction to both the sides, and it
was made in a friendly and cordial
atmosphere.

My hon. friend Shri Raghavachari
#nd one or two other Members referred
to the question of the bye-election.
Hon. Members may have read from
the papers that recently in Bellary
taluk, a bye-election took place. The
bye-election was caused by the resigna-
tion of the then sitting member of the
Mysore Assembly from Bellary taluk,
who has been supporting the Andhra
cause. He gave his resignation as a
sort of challenge, @nd it was accepted

g§a
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as a challenge by the leaders of the
Andhra State. The Deputy Chief
Minister of Andhra and the other
Jeaders of Andhra said, “This is
virtually a picbiscite.  We  shall
abide by what the result would
be. If we get defeated, we shall not
reopen this question. This question
will be treated as closed. But if we
succeed, it is virtually going to be a
plebiscite.” The Kannadigas did m?t
take it as a plebiscite. They took it
merely as a bye-election, Whatever
it may be, in the bye-election, the
candidate that supported the Andhra
cause was defeated by a clear majo-
rity. Then, the Deputy Chief Minister
.of Andhra, Shri Sanjeeva Reddi said,
“I accept the dafeat; I shall accept the
matter as closed. We are not going
to refer to this subject again”. But
some friends have fallen into the
habit of reopening matters over and
.over again. Shri Raghavachari was
irying to analyse the result of the
polling by saying that in” three firkas
the Andhra candidate got a majority.
1 do not know where he got his figurcs
from. , Probably, his other colleague.
:Shri Ramachandra Reddi, appears 10
be better informed. He stated that it
was only in one firka that the Andhra
candidate got a majority, In all the
others, the Kannada candidate got a
majority.

It is also a matter of significance
that in the Joint Committee no at-
tempt was made to reopen this issue.
I consider that it was not a mere acci-
dent. I have reason 1o believe—the
President of the Andhra Pradesh Con-
gress was there; there were also other
Andhra Members—that thev must
have felt that after this agreement
with regard to sharing of the Tunga-
‘bhadra under the high level and the
result of this bye-election, no purpose
"would be served by reopening this
subject. Therefore, no amendment
was moved there,

I shall now appeal to the Andhra
friends to treat this matter as closed
‘and help in creating a healthy and

States Reorpemisation Bill 1 AUGUST 1956 States Reorgonisation Bill 31786
€

co-operative and constructive atmos-
phere in that district.

1 must say a word with regard to
border problems. Border problems
are to be found beiween the borders
of all the States throughout India.
Therefore, 1 shall not refer to all the
border problems. There is always
room for give and take with regard
to these border disputes. For instance,
between Mysore and Andhra, there is
a claim for some portion ef Rajuls-
banda, for Andhra. There is a claim
for part of Alur, Adoni and Rayadrug
on behalf of Mysore. There is also a
claim for an adjustment near Madak-
sira, These matters, I hope, will be
adjusted amicably if not now, in the
future.

Now, 1 must say a word with re-
gard to Bombay and Punjab. Since
we are all citizens of India and should
not take a mere parochial view of the
situation, 1 feel bound to refer to
these matters. 1 also raise my humble
and small voice in appealing for a
cordial and constructive climate being
created in Bombay and in Punjab.
The House will be interested to learn
that Shri Lokmanya Bal Gangadhar
Tilak is the only Lokmanya of India,
He visited Bellary a few months
before his deporiation to Mandalay.
He came for an inaugural function.
Then he said that Maharashtra deriv-
ed much inspiration from the tradi-
tions and history and greatness of the
Vijayanagar Empire. He said that the
history of the Vijayanagar Empire
was inspiring to the founders of Maha-
rashtra. They took the same tradi-
tions and ideals. He referred to the
fact that Shivaji was assisted in found-
ing the Maharatta Empire by Samarth
Guru Ramdas, the saint of Maharash-
tra, and the founders of the Vijaya-
nagar Empire, Hukka and Bukka,
were helped by sage Vidyaranya.
Therefore, the greatness of the Vijaya-
nagar Kings has a special significance
in modern times also. Those people
bent all their energies and resources
for constructing irrigation projects,
for opening tanks, completing canaks
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and building big temples. Besides
this, they showed a remarkable spirit
of toleration with regard to religious
and linguistic matters, 1 want to lay
special emphasis on this fact. One of
the titles by which the Vijayanagar
rulers were described was:

Chatus Samaye Samuddharta.

‘Samaya’ means religious path. They
protected and encouraged all the reli-
gious faiths, Shaivism, Vaishnavism,
Jainism and Buddhism. Besides, they
gave toleration and protzction to
Muslims and Christians. With regard
to linguistic matters, they encouraged
poets and writers in Sanskrit. in
Kannada and in Telugu. Krishna-
devaraya is described as a Karnatak
ruler., He wrote a monumental work
in Tclugu and the theme of it was the
life of a lady saint of Srirangam in
“Tamil Nad. That was the spirit which
animated them. It is a fine example
of religious aud linguistic toleration
and encouragement, It is even today
very helpful and is to be copied by
us.

In Maharashtra, Shivaji was a very
brilliant and shining example of tol-
eration and the spirit of encourage-
ment of all religions and languages.
W2z have similar examples in all parts
of India. Maharashtra has produced
the only Lokmanya. Gujarat has pro-
duced the only Mahatma. Therefore,
I appeal to all the friends of Gujarat
and Maharashtra to take an active
part in setting up a cordial, construc-
tive and co-operative atmosphere and
solve the problem of Bombay in
which all sections of this HouSe are
interested.

With regard to Punjab...

Mr. Deputy-Speaker: 1t would be
‘best if he concludeg with the appesl.
Appeal would be the most effective
-‘way of concluding. He has already
‘taken tem minutes.
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Shri V. P. Nayar: Let him make a
more fervent appeal. .

Shri J. Sabrabmanyam: ] am con-
cluding with a reference to Pun-
jab. With regard to Punjab, I feel
it has a bright history. It has a
great future also. We have examples
of the lives of Guru Nanak and the
great saints that followed him. They
are all part of our precious heritage.
Therefore, even in the case of the
Punjab, 1 appeal to the people con-
cerned to accept the regional formula
in a good spirit and work it in a co-
operative and constructive spirit.

W "o fe WEW : AT AGIH
(sreiva) ger e wRE § agl
Iufeqa Y ¢, 97 & I X w9 fawme
TEAT AT E | AT Ve F wwy &
Fraves ko sw § I Wy
aran § fos aremae Fo® & Ay, -
qr WX aggT aE, AL fexam
fas W FHx aE AR I oS ¥
faxdl WXy A ww A
fo ®1 TEEI ATGw, TG A
a1 WY S2w AW IR @ frere a7
74 wgrae & faan fad S v w1
§ 7z aa7 § fF agr & 7 70 awa
garamiam a0 T IR §
TH a7 A W9 W TOAN He vy,
4o, I]Y, 22, Y& KX 31&R faah
fort & qg ad foret TE 1

% aq arg gk frx o e
Arofire Fa FaTHI Ao L¥v &Y § fomd

IR g E

“(b) the ‘Sankara Tract’ of
Raigarh district of Madhya Pra-
desh, and the Saraipali, Basna,

_ Mainpur and Decbhog thanas of
Raipur district of Madhyx Pra-
desh, and the Jagdalpur and
Kondagaon tehsils of Bastar
district of Madhya Pradesh
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[fTT we e wgT)

o T W o1 27 § aﬁ
foer femr @ 1 W0 & TE e
fi5 v W w2z Foaremgae fae
(e g sfdgT) W Eﬁ.a’r
w9 ®Y gar 9w fe fer s ¥
SEE T Tl w der 7 faea A
famrfon A ¥ | & WToE AU I
& anX 7 o wg 3N arfow Fwa E |
gww ¥ A 7 wew foamareraT
friR (Tow gien wfag) & 'W
133 T & ¥e i § fomn § -

“The Utkal Sammilani's claim
to portions of the ‘Bastar distrirt
is based, among other reasons, on
an alleged’ affinity between Halbi
and Parjhi on the one hand and
Oriya on the other, which in our
opinion hag not by any means
been adequately proved. Besides,
our more general remarks in the
immediately preceding paragraph
are also applicable in respect of
this demand.”

THE AT WY H W9 ¥ qg WA
FEm f& ot s 97 gare fant
F wredl 7 o @ ot &) v A
¥ % @ 7 frive & §TTOTe =¥
Hex wyer & frmr & -

“The claim which has been ad-
vanced on bchalf of Maha
Vidarbha to Bastar, it is interest-
ing to note, is also based on the
argument that Halbi is a dialect
of Marathi. Eminent linguists
like Grierson and Sten Konow
have, however, differed on this
point; and Vidarbha's claim can-
not, therefore, be considered to be
stronger than that of Andhra or
Orissa which we have found it
necessary to reject.”

& #w ¥, ITere WP, woRy
frar? & 23 <, ¥ 133 9% it

gl T u aw fEifoew dwew
(vfogifee aar) *t aF v § o

wigh & e x@ oI 9T @ g 59
o faw il 1 sfer a7 ¥y =l
e oy & WX e (W) &
w1 § g F ST 9§ W AT T e
grvlﬂﬁnimﬂ&'ﬂii:mu.
A —

“Overemphasis on the historical
factor is likely to lead to the:
growth of a sense of rivalry, ex-
clusiveness and narrowness in
different regions. This revival-
ism; which is the basis of many
claims to statehood, is mnot in
itself an evil thing so long as it
is kept within bounds and is
related to the main currents of
Indian history.”

fe=ziform w97 @ fasit 1
¢ S ¥ X & W A g7 T%T §,
% AT H AT GTTE A WTORT T X7
T §, ;g A A e 7 %0
&1 7| IS BT AH A W FY FT A
oA A ¥ qEEE @ aawran ()
fam & WY ot ot miREY v T §
ST A4 BT FHTA A OH A%
forar & 1 v @ & s § F o aady -
o % frerfd §, T frasmany
oY wrE feqrs A €1 1 gAY famsi &
TSl F o avHT am Y § g% T
7 3R ag I & e AT, amve
aqr TEE arre aemae fefew §
Fm W #E A AU AR
weu § foomd 9 | F o dw
HEAT § | I9TeAw WEEw, AT W
ag %3 § fe w9 Tre ¥ gy i
#T e ¥ 7 128 7 TH Ve #Y
ofed | TER IER e W wEeR
w1 fax fr & 1 woiter w7 ween
& —

“The suggestions made to this

Commission regarding the exact
extent of this State have been.
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various and mﬂicﬁng. In parti-
cular, the following claims and
counter-claims have been made..”

Tg A O T AT B IE F o
o ar @ ¢, & v o ww foar-
AXITA wgT 7 Aw qen foR
‘ot oY, 39 v OO A & RO
formr a1 1 57 wHIEA A AR /W W AR
fear X 5 <ATHT & A F o A
F oA g A7 ¥ wT & AT €
AT T @ 7 S W W
wii froe fer g, g g T € 1 0%
T TR H O IwT 7§ o W
FH ST EAT EWT | FHIAT T W&~

“(i) it has been argued on
behalf of Maha Vidarbha that
the boundaries of Mahakoshal
should be so drawn as to exclude
the following areas, namely, the
Marathi-speaking portions of the

Nimar, Betul, Chhindwara, Bala-
ghat and Bastar districts:”

X AF TS A TAF ON §T
s i e Wi AR SRR B AR
o Z1 W & o w77 ¥ Aqw &
T EIT. AT WALT ZT AYAT 7T T TF
§ 5 w17 ¥ N9 1 39 fow § faw
XA 4 | WL W 4T AA5wqT &
WTATT 97 F7 T OATAT T AT F0A &
oY =y # 5 v e &3 a1 g
T w7 AwT § A/ T 4 AT
T E ) T wF § w9 Awr g, 4
SYE STHA WT AT |

ﬁ'mﬁnﬁmmg
& m@ == foE 9z 7= wim
A § fawr @ @ °r, fo &Y
fr srife 7 9 Ao &, S6d o=@
TG T A @ T 9r Sy
R §:

This House, after considering the
States Reorganisation Commission’s

Report, hereby resolves that
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“A new State of Madhya Pra-

desh comprising 14 Hindi speaking
Districts (Mahakoshal) . ...

A new State of Maharashira,
comprising the Marathi-speakiag
areas of the Bombay State (ex-
cluding Greater Bombay), e
Marathawada districts of Hydera-
bad =and the Marathi-speaking
areag of Madhys Pradesh be form-

ed....

o STa #1 3 faear Ty & A
TET TQAT GT AT T AW €A TATHT & A
WA §T ST @ R T FATA 9 A
a1 4 fE T XA § g% 7 aE
AN TF | & WA WA A D
q W aoA aCHE T ST ERA G
AR AAH AT A WAq Qe wifgd
a1 f& 37 W (F%9) 77 e
TAT AT HEw NIW BT FIOTT WY ACF F
IAHT A T AT M FGA LT T OGN
qEA § | AfwT I9Tery Wy, o3
g gE 1 T T AT N 97 g
g o e g —

“This House approves of the
provisions contained in the Draft
States Reorganisation Bill ard
recommends its introduction in
Parliament"”.

AT H o w77 wngan § T afz agi

& Tarez (sfafafa) @ o w1 fazst
# fan wga 9 @1 S WY e
AL A FTE TR TT A W ) FJTH
wfed v s & aveird o w2y

= A @ A F 7y N s
e § 5 e g § 9@ ¥ wrd
W o SRy § 5 I g e 2
feu v 1 ok AR 7 IR uw ach
T 2YY & § 1 WY IEAT Y v
+1 seffem (wraay) o fed, wd
9 At anwr T N W few @
frmISfT i@ e w
TR %1 IEET A fa= fear ame
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farw o aan faedt gae, wre & faev
e o, 7% @ § | O ok o
o 2t #r st & aw Tl A
o W T s gy o T
e W W) aTa A § W e
* &g SAT A% G g1 AN
¥ wd s g o wo frr e g AT
aTq wTq @ § W7z oF A A 7
wry farn & W %9 & st foaem #7 &9
T a7 & 1 T 9 Y Tad g i
w@nfﬂﬁmﬁuﬁmzﬁa
aﬁénﬁﬁ:ﬁ%ﬁ{maﬁiﬂm
mmﬂ'mgfmimﬁqﬁﬁw
FHT AR

o o1 F WG ST AR qgl T
oy #Y o7& &, I & fadra FOE

Shri Gadilingana Gowd: Sir, after
hearing the speeches of several coi-
Jeagues of mine, 1 was very much
anxiously waiting for the speech of
the hon. Home Minister. After I hear:}
the speech of the Prime Minister I
thought the Government is going to
concede this just request of the Maha-
rashtrians by ordering the immediate
merger of Bombay with Maharashtra.
It is an utter disappointment to me
that the hon. Home Minister, though
he took a lot of time in replying to
the debate and devoted three-fourths
of hig time to clarify the two points
raised by Shri C. D. Deshmukh, left
those two points unanswered in spite
of his clever and intelligent and well-
worded sentences.

The two points raised by him are
those relating to the creation of the

Reorganisqtion Bill 1 AUGUST 1836 Stutcs Reorganisation Bil! 1794.

Andhra State and the position of
Bombay. The hon. Home Minister, if
1 remember aright, said that the
principles and policy were laid dowm.
in 1948 and the matter was not placed
before the Cabinet. Similarly, regard-
ing Bombay he said that the Bill was
placed before the Cabinet. Naturally.
one can understand that a Bill will
be drafted only after the decision has.
becn taken by somebody. So. that
means that at the time of taking the
decision, the Cabinet was not consult-
ed, and the two points which were
raised by Shri Deshmukh remain un-
answered. The hon. Minister’s effort 10
create the impression in the minds of
the people that every matter was being
conducted or decided in a demoacratic
manner is not successful. The people
are now aware that evervihing is
going on in a most undemocratic
manner though we are told that we
are being ruled under democratic:
methods.

Mr. Deputy-Speaker: The hon. Mem-
ber may remember that he has only”
a very limited time.

Shri Gadilingana Gowd: I am
aware of it and shall try to finish-
within the time allotted to me.

1 frankly submit that dictatorship is
going on in the name of democracy.

We have been agitating for the last
40 years or so for the formation of
these linguistic States. The Govern-
ment have now come before the House
with a Bill for the reorganisation of
States in linguistic basis. But I submit
that when States are being carved out
on a linguistic basis, I dv not under-
stand why Punjab Suba and Hanana
Pranth should not be created. The
Government must stand on some
policy, which is definite and clear. It
they are going to carve out these
States on linguistic basis, let them do
so on that basis alone, either taking
village or taluk or district as the unit.
Let them not give some places Yo one
State on a linguistic basis. When they
do not want to give some places to
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seme States, they gave their =t
administrative convenience,
and in some cases, & third reason, the
wishes of the people. 1 therefore,
urge that one principle should be
adopted in carving out the States, and
on the basis of the linguistic principle,
it may be either village or taluk or
district as the unit.

Coming to Andhra, which is the
State I represent, ] thank the Govern-
ment for bringing the two parts of
Andhra together by creating Andhra
Prad: : Our Stat- has some more
claim on Kolar, Parlakimedi and Pav-
gada of Mysore State. I do not propose
to stress my claims particularly, but I
only wish to emphasise my claim on
the basis of language. If there are any
Kannada-speaking areas in Andhra
State. 1 have absolutely no objection
to their going away to Mysore.

The new State of Karnatak is going
to be called the Greater Mysore. Kar-
natak has got its own culture for the
last thousand years or so. I. therefore,
submit that it should not bhe called
Mysore. but it should be called Kar-
natak. In fact. some of my hon. friends

. from Mysore have also expressed their
view in favour of this. Similarly,
Madras should be called Tamil Nad.
As you know, Dravida Kazhagam is
the most important party in Madras
State and its leader has expressed that
the State should be called as Tamil
Nad and not as Madras.

Coming to the question of protection
of minorities, if only the Government
would take some more trouble and
see that these minorities are reduced
as far as possible, taking contiguity
into consideration, many problems will
be solved. If the minorities are left
in unilingual States, again new pro-
blems will be created, because they
will have to be given education in
their mother-tongue, and posts or
appointments will have to be reserved
for them in the services. Therefore, I
submit that these minorities should be
minimised as far possible by applying
a certain fixed policy. Of course, you
cannot help pockets occurring in the
middle of some States, for which some
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safeguards are essential. 1 am glad
lhattheaonmnuﬂlismln(hﬂﬂ
rightdirecﬁannol‘arutﬁsmublﬂn
is od .

this Bill. According to my information,
about 31 spoke in favour of Bombay-
being given to Maharashira, and only
10 against Bombay going to Mahs-
rushtra. You say that Government is
administering things on democratic
methods. After hearing the 31 Mem-
bers in favour of Bombay going to
Maharashtra—out of 70, 31 were in
favour, and 10 against—things are -
decided in this manner by Govern-
ment. Still the Hon. Home Minister
says that the Bombay should be cen--
trally administered 1 do not under-
stand whether it is democracy or auto- -
cracy, and it is for you to kindly come
to some mnclu\sion.

Mr. Deputy-Speaker: But both sides
might not have been given equal.
opportonities to speak, but the blame
might lie with the Chair.

Shri Gadilingana Gowd: Out of the
70 Members that spoke....

Mr. Deputy-Speaker: Still more can
speak: that cannot be conclusive.

Shri Gadilingana Gowd: In that case
if a free vote is given to Members, I
am sure there will be a large majority
in favour of Bombay going to Maha-
rashtra. It is not too late even now,.
and Government may kindly think
over the matter and see that things are
amicably settled and that Bombay is
given to Maharashtra.

Shri V. P. Nayar: 1 do not wish
to entangle myself in any boundary
question or any of the controversial”
issues which have been debated at
sufficient length.

1 propose an amendment which 1
want the hon. Home Minister to con--
sider in sll seriousness.

You will find that under the defl--
nition, as given in the Bill, of “sitting:
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[Shri V. P. Nayan]

.membar”, a whole ares comprising
.of about 12} million people will be
denied the benefit of this definition—
7 mean the area which is now Tra-
-vancore-Cochin and which will form
a substantial part of the future
‘Kerala State. We know that in Tra-
-vancore-Cochin we are having what
js called the President’s rule. I am
not going into the details of how we
had it or the Government's case for
having it. ‘1 want the Government
now to consider what harm is there
in allowing the mcmbers, who func-
tioned as members of the Travancore-
‘Cochin Assembly before it was dis-
solved by the President by the
Proclamation, to function as mem-
bers of the Assembly of Kerala
‘State, which is to be constituted. At
the time when we were discussing
the President's Proclamation, the
hon. Home Minister's argument was
that if elections were held from
October 1st, this year, we are likely
to have new States and, therefore,
another election will also have to be
‘held. Hc does not apply the same
‘argument to Andhra unfortunately.
But I want the hon. Home Minis-
ter....

Mr. Deputy-Speaker: Unfortunately
life can be knilled but caano: b
restored.

Shri M. S. Gurupadaswamy: He
is speaking about the Travancore-
Cochin Assembly and revival of that
Assembly, I think that the hon.
Member's point may, be relevant
when we take up for consideration
clauses 30, 31, 32, etc, under the
heading “The Legislative Assem-
‘blies” because those clauses deal
‘with that question.

Shri V. P. Nayar: I am thankful
to the hon. Member. Later on when
we take up those provisions, and if
the definitions which come earlier do
not provide for this, then we will be
forced to the necessity of coming
back to the definitions and changing
them.

This is the first place where we
can introduce the amendment and on

7 States Reorganisation Bill 1 AUGUST 1955 States Reorgunisation Bill ;798

of the Constitution:

“Any law referred to in
article 2 or article 3 shall econ-
tain such provisions for the
amendment of the First Sche-
dule and the Fourth Schedule as
may be necessary to give effect
to the provisions of the law and
may also contain...... mark
the words, “....such
mental, incidental
quential provisions
provisions as te representation
in Parliament and in the Legis-
lature or Lepgislatures of the
State or States affected by such
law) as Parliament may deem
nceessary.”

So. I submit that it is very clearly
specified that, if this House wants
any law relating to representation of
mammlnhssmblyn can be
made the subject matter of legislation
in this House. In view of the very
clear provision in article 4, I do sub-
mit that it is within the competence
of this House to pass this amendment.
There is nothing repugnant to the
Constitution, nor does it go against
the sense of justicee. We have enact-
ed and given to ourselves this Cons-
titution.
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1 p¢t this very simple guestion.
372 million people will mere or less
have their aspirations sstisfied on a
given date which is very near. Some-
thing ' has ' happened in the State of
Travancore-Cochin. 1 am ‘not going
into'the details. The Home Minister
gave-us some details. But, I am sure

‘the ‘Home Minister will also desire
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have been elected ‘two years ago
while the members from Hyderabad
will face re-election. There are con-

purposes. After
all this is only an interregnum and
it cannot last for ever. There is
bound to be general elections.

‘+Shri Mohinddin: May 1 enquire
whether the Proclamation made by
the President dissolving an assembly
can be revived legally?

Shri V., P. Nayar: 1 would very
earnestly ask my friend to read the
Constitution, especially article 356
under which the President has issued

- Mz, Deputy-Bpeaker: ] admit that
"both have read it but interpret it
differently.

«.Shri V. P. Nayar: I would like him
to . read it with a little more care
Under article 358 (1) the Proclama-
tion has been issued. It iz within the
power of the President to revoke or
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We know how peassions have
riot in, this debate. There are
and a quarter million people for whom.
the States Reorganisation Bill, on the
date it comes into effect, has no
meaning at all. The Constitution has

“We, the People of India, hav-
ing solemnly resolved to comsti-
tute India into a sovereign demo-
cratic Republic and to secure to
all its citizens:

Justice, Social, ecomomic snd

Assembly. He has taken mtnn"
tbenobpmnl:h under article 356 (1) .
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taluk of - the Quilon district as
from the 1st July 1956, and it has
.. been agreed between that Govern-
ment and the Government of
transferred from Travancore-
Cochin to Madras may. now be
. described simply as . Shencottah
. taluk.” : i

. No complaint can be made ' against
it becawse the revenue officers of ‘the
Travancore-Cochin State and the re-
mﬂnuﬂwd'mm'M'
mmh.d.peedthﬂﬂ!mm
gothgwutofthew:unhedmm‘llﬂ
to Travancore-Cochin and the ares to
the east should go to Tirunelveli So
his amendment does not stand. Mr.
Nesamony has brought another
amendment about Devicolam. This
matter was discussed and all argu-
‘ments, for and against made during
the discussion at the consideration
stage of this Bill. My point is that
the time has come when we should
not bother about these things,

1 have one word to say about the
linguistic minorities. There must be
provision made in this Bill by which
if at all there are some linguistic
minorities they must feel safe that
nothing wrong would happen to
them, and their culture, their langu-
age, the education of their children
will be safeguarded. Moreover, you
have shown by your sagacity in Pun-
jab how even though there may be
distinction with regard to language
and with regard to other matters, in
the national interest all these matters
should go to the background. The
Akali Dal has shown that it is not an
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a Marathi bis. A compiaint was
made and Mr. Bowmmn, who was the
man in authority, had to run down to
Belgsum. His decision on that is well-
known as the Bowman Award. Ac-

®0 be accepted as floal being held at Belgaum and it was
in our view perfectly relevant to
Now, it may be noted that political- the affairs of u::'-u Conter-
ly these parts have always been in ence, beoause mcmh#
the Belgaum district and never form- mu:cu:wnnull‘u
ed part of Maharashtra. These were, thnndprmpmﬁ:‘ rdam-ﬂn
including the Belgaum City, formerly thi language as -
in Bellary district in the Madras Pre- to other languages. eﬁm—m
sidency. Afterwards when it was tueuprdit-mwm
taken over from Madras Presidency the President took the view
and tagged on to Bombay Presidency; cllu:‘{:;ud"mm“
out o :

%
|
d
:

by Sh 8 esdquar- i i , P. V. Kane and
ters of Belgaum district and that this  soreh- O JOAIKAR

comes within the Congress Province .-

of Karnatak. The Karnatak Con- people.
gress Session was held in Belgaum hose :
and nobody objected at that time. :lgnclurnndtbechmmm
The Maharashtraian leaders like Shri , ” "
N. C. Kelkar, Shri P. V. Kane and be seen, is of very recent origin.
others have in a statement admitted
Belgaum as part of Karnatak. I now
this Heuse one statement issued by
the Maharastrian leaders at the time
when the Marathi Literary Confer-
ence was called in Belgaum. A re-
solution was brought forward by some
Ppersons and as it was objected to by
some Kannadigars, the Maharashtra
leaders had issued a statement which
is as follow:

E
;
14

“Our purpose was only to con-
centrate attention upon, and to
<linch the fact that the Belgaum
District has been 50 long, and is
at present a district in the Kar-
natak Province—a fact borne
out both by the British Govern- ak ares .
ment  treating the Belgaum economic affiliations with
District as an administrative unit tra to

and by the Congress including
it by the common consent of
both Maharashtra and Karnatak
people’ within the territorial



there is the wellknown geo-
graphical factor. Geographically also
Belgaum town and the other parts
now claimed by “laharashtra are
closely knit with Karnatak area on
three sides. It is only on onk side
that it touches Maharashtra. The
most important point on which the
SR Commission has given much
stress is what is known as the deve-
lopment of the Malenad tract, Bel-
gsum and other parts claimed by
Maharaghtra. They form part of the
Malenad tract of Karnatak. It ex-

Now it may also be noted that the
Kannada people and the other minori-
ties of the Belgaum town who come
to roughly 50 per ceni. have pleaded
before the Commission, before the
Government and before Congress Sub-
Committee that it should go with Kar-
natak and that Belgaum should form
the headquarters of Belgaum district.
They had given all the evidence re-

proved by the Joint Committee,
should not be disturbed by this hon.

4]
Then coming to North Kanara dis-
trit, only three talukas are claimed

House some material signifioance
which will enlighten House om
this point

Brahmans with Sanskrit words.™
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age in the Census held prier to
1041. It should also be censider-
od 38 en independent langusge in.
the Census of 1941 also.”

Thirdly, 1 shall quote from the
memorandum submitied to the States
Reorganisation Commission by the
Konkan Institute of Arts and Science,
Banbpy. It says:

“The language of the Konkan is
Konkani which is sn independent
Yorm of Indo-Aryan speech evolv-
ed by the fusion of the Magadhan
Prakrit with the particular form
of Dravidian speech spoken in
the Konkan during the Mauryan
rule.”

we will have to approach this problem
in the context of this reorganisation.
In the light of the reorganisation of
the States, there is an opportunity
afforded to all the linguistic groups
or the cultural groups to come with-
in one State or at least to form an
integrated unit under one administra-
tion. The whole of the Kanara dis-
trict was formerly part of Bombay
Presidency. The British Government
divided if into North and South
Kanara and South Kanara was added
on to the Madras Presidency and
North Kanara was retained in the
Bombay Presidency. Before the
British effected this change, the whole
district formed one single unit When
we are now given an opportunity to
readjust things, when there is a chance
of rational distribution of those parts,
why not allow the Konkani people to
have one unit and one administration
s0 as to form one integrated umit, so
that they may have an opportunity to
advance culturally and progress in
every direction? Therefore, from that
point of view also, it should form a
separate unit, and there is no special

reasog why two groups of peopie be-
longing to the same area, namely,
Konkan, should be separsted. :

Mr. Deputy-Speaker: How Jong will
the bhon. Member go en?

thl
5

giaﬁgg

Heid e

WQRTC o Wt Fe forrdt (Gur) :
W R R e e R g e
forg & wreet wreR 2 §
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- & wrk wk e wft wpw g
i oY ww & TR Y YO, T W
mwmamtmiz(m
ﬂ)tliﬂwmu’tqtﬁ
A wrr oY wow § @ fear wg
¥ s farw 9 fs farey 9 & o
¥ gwrar wre &, v age @ frawr g
¢ v o xEt wew w2w F foraman
1 § a s e Wt 7w e g R
# | g T AT WA AT W@ fiw W
WY JEN UF W WA e
Yo ¥TW % W ug ¥ T, A A IEW
feamive (fawre) off § o 1 T
g i 9u g foey wdw Y e
* Iy e i feR ud fexawie
#Y T o OF @ § | E s
farw o ¥ Qe w2w & wifslew o
fecfregre (fercn) @ @ ¢, wo¥
a1% w1 & fi faecr R & wma 29
el freire (@R A w1 AT ST )
ot ¥ ge gE @ m § W IEn
feginarcie fasfaa w7 %t $ifow %t
o @ & @ g § faes RE w
Senfag wow N2A 7 FE KATS T N
gair 7 g o | wg o § e
faren sRW & W v WS N2w §
frerr w1 wigd | faeew Ry F forrft
@t Pfafere afte (Twfow &)
¢ & wivw § vl o (T-
o Tw) §, T wow afewg §, 9 @9
e €, 57 ¥ A 0% T TG W
wifex ¥ &, fie faesg Rwr Y ¥t TR
¥ wraw @A e 1Y 1 W W _e-
w2 e v QTR e ¥ §, fen-
w& Wy €, &t WY frsw T W
o oerE & w7 F ¥t A W ' |
nm‘nm{hmmt
Wt Gar ¥ ae A e wigd, W
fag feomaw ¥ oo var W @@ &
@ fex Wy fes W & arw R @

.

wqw Wil e o oot o
wo oot & vy F it ol ot
W, wafe agt & Wi & N W

war ¢

el aohw ¥ g ¢ & e
uwY e Tl T AT wT A JewY
Fer< 2w # five feam A0 | FOC KW
& g wiw, wrerdra aiw o @ § Wi
R e oot ¥ qpwen g Qv §
afz g W f o e ¥ Frer few
ararr &Y g oY T AW @ W I
¥E® wamn I 2w oF qur e §
farait fs wfre ek aff § WK gfe
farer R & W whw oo ¢,
A wg AT aTE ¥ @ g AT W
fedayiz gz waw | Ot gwe § g
Wy g wgd & e ey s F g fra
¥ wamd FeT Ry ¥ § g %t firer fen
ara | fedw waa (v ufufa) &
¥ wraRw wary Fag @t A o fs T
AT & U% T §, ww wray ¥ O I
acir du % o, faw %t fis Pz We
wrie (Frw fawg) W R fear
a1 | 7 T wed G § v fedw
sy § aft v g AN WL W
ey W @ fear o § @ 9
w7 ¥ g T grow arew § 1wl
9T Y@ ATE WY aCT Jw A A wwd
& Wi W W T § fe agl W T
Wz wrs W gt at F gy fafre
T & i e s forg g IEH
gt ¢ fargre i e & a7 o faw
Yy fea @ S8 o W O v e
farer W & WX N AW S WOR
¥ ot g W TAORY ¥ e
vt g

ot wewT (e tﬁﬂ-
wgfve otfat) ;s L
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* 3w v wgrog & W Fagw
wTEET § 1wk W wgrng F
w1 gwrw ww ¥ g foid wwrfew gk €,
wi w1 faw war @y § dfe sowr ok
werroors g g rarawr § 1 A
ware § s x@ qamw ot 3w gu sl
shaNsf g fgogd
Yo% daeT g wfgd T Iw A &
AR gar § | W WP T 6 0Ty
wg e 3 @ § e ad wgrag
BY 7 T oI W=y fear § ) v fdt
ff g § wF a1, TN I T N
faem fe sgrog & e gwr § 1
oo g Y e grm f wgrarg & g,
ferat s awaY & agi At wgrog Wk
ot § g § WO /i W e
$ FE AT, TE w1 |

gk A, s fafret W@,
(e woY) F g @ wew § e o
Tgrang w1 A §, e vy § e owg
qi T ¥ ATX JFTAS Y > AT
Ty § v € femw waw awde
a1 wqw waiy fggw @ &% &, ¥
&, e Gy (=) 2re T & WK
o A § 1 A0 www F A e fe
ax vt WA ¥ §, (@ TG ¥ &
e v §, O fa o &1 R
Y 2T F W AT § W g E |

o wfafoe & ag st wg=n Sgan
g Fs sgraeg & wf o8 s g
@ & wu Ay e vt 7 § 1 79
i (W) e ) fear ww § Wi
¥ W Wy 2w Wy R fear
Jawt vk w2ut F aiz fem m 1 ¢
wer SRY WY AFA xwwer o g —
Taw! gay sarer yarer faw €

PR W arE & sy 5 wgos
R g% @Wt 8 avd ¥ Pk ¥ fag
wivde (duhwr) wg § e R
FawT fadw fiear | dfen TR aw
qur % o€ ford (wivd) dw off ¥F 4
#wmimig:ﬁntm

g §

Wimmmw
AT wi,30¥ § WX flr N ot
! arre 35,340 € | ST 4 TR
NeF arEl Y AR ce,133 § WIT
fgih’taﬁmﬁﬁmawcvts

st WY : W W A I wwH
Y & . W I W W Are TS dad
IR I AT g daw A § fe @
TE A A, TN wgrag W
farert wifgq | 3fer ame ghar § fiw wgi
eE g s femar @ § s

ATRAAH AR A e w
i oY 3§, ag O AT § @ we
FEaE A AT

IR wamar fe wor wow wasast
¥ qg @ Wi g v af | A wgw
7% & fr fom & o8 @0 &, o A
da e &

TRt M AR I ¢
f& 0w v0w 9w o 7% vk &
wgrrs § A fear an wwar ¢ W
wreovr 7g T § e xoo e i Wi
Faas§adt | Fowmgmagife
gt <& gwr ¢, wgt Td = ¥ wel
& ot wifgg 1 vt 7 §af @
Iu® afieemr ook T gR—wrow g |
g wiTae it § e



PO & WA I SR R g
& I

w1 & ag wgm g § f5

7% ETdw (Hmmi) & a7 e
wA ¥ fag wik arged s (W
/mw)afflﬁm,mm T A
=Y & grq =g A @em ) A9Th W

T 4T A AT FHEA G AT
wfgy WX o1 wrfegwT (wregeqan)
¥ gra g =g 1| W EEEe i
T ¥ HAL FT §, A @O
¥ ST F W S T o

Shri Telkikar: Mr. Deputy-Speaker,

.1 have proposed some amendments re-
lating to clauses 3, 7 and 9 that deal
with the formation of Andhra, Mysore
and Telengana. In these amendments
I have suggested that some portions
have to be excluded from one State
and included in another State. Whe-
ther these portions belong to one State
or the other has to be decided on the
basis of population. I am not going
to take the time of the House in giving
those figures here. In short I may
say that, on the basis of population,
the revenue circles that I have suggest-
ed here should be included in Maha-
rashtra. 1 am sure we cannot decide
this question here and now; because,
there will be other arguments. We
are not going to decide on the basis
of population here. Taking into con-
sideration this aspect of the problem, I
have suggested one amendment to
clause 15 which demands a boundary
commlnim} That boundary commis-
slon should decide the border issues

principle is there, if you try
to negotiate as was said yes-
terday by the hon. Home Minister,
nobody would agree, and mo negotis-

' 4

anybody. After all it is a matier

inference and it is dificult to read the
minds of others and find out what ex-
actly they think. This is a solitary
example of distinction, something
different from the others. The reason
given is that it is a cosmopolitan city.
but in Hyderabad the Andhras are not
more than 30 per cent while the
Mohammedans are 51 per cent, the
rest comprising Marathas Kannadigas
etc. It has been given to Andhra. In
Bombay the Maharashtrians form 43
per cent. and Gujaratis are only 14
per cent. They say it is for the sake of
these Gujaratis, because of the possi-
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they ‘are not going to get this ¢ity for
their State. I at all they are
interested they are interested omly in
depriving Mabarashira of this great
city which is the only port and source
of commerce and industry.

_ It is said that Maharashtrians have
Jost their. case because of the violent
activities and other bappenings in
Bombay City itself, but I am at a Joss
to understand why there should be so
much wvalue attached to it As a
lawyer 1 know of cases where some-
times a lawyer provokes the
magistrate or the judge and uses
abusive language, as a result of which
the case is decided against his client,
but we praise only those judges or
magistrates who decide the cases only
on merit in spite of the provocation
from the lawyer. Similarly, some
thousands of people living in Bombay
might have indulged in wviolent
activities, but should the three crores
of people in Maharashtra, who are
waiting for a just decision, be pun-
ished for this? You may punish or
find fault with those who are guilty,
but not the others for no fault of
theirs. That would be wrong. Let
not our leaders think of their prestige
or the steps they have o retrace. Let
them decide on the merits of the
case alone. By that their prestige
and the prestige of the country will
be enhanced not only in the eyes of
the Maharashtrians, but the world as
a whole.

At page 5 in line 24 there is a mis-
take. Instead of the present line, it
should read:

“(b) Aurangabad, Parbhanij,
Bhir and Osmanabad districts,”.

A correction hag also been issued
along with the Bill, but some Members
might not have seen it In view of
the correction, I do not think I need
press my amendment to this effect.

In Bhalki and Hulsur circles onf
Bhalki taluk, Aurad and Torna circles
of Santpur (Aurad) taluk and Lad-
wanti circle of Humnabad taluk, the
majority of the people are Marathi-
speaking and - these areas should be
included jn Maharashtra. Again, in
Adilabad District there are some

Page 5, after line 15, add:
“Provided that after a lapse of
five years from the date of inau-

We have heard very passionate-
speeches og this subject in this august
House during the last few days.- My/,
object in moving this amendment is.
not to give_my advice to my friends
from Maharashtra, because, I have.
no such pretensions to give m'
advice to anybody, but only in the
discharge of a public duty 1 have
thought it proper to move this

the hoo. Home Minister have realised
the gravity of the situation and they

te poli question
as this, but there are many other fac-
:m also t0 be taken into considera
on,
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“{Shri Raghubir Sehai]
 In this controversy, several hon.
Members have quoted the examples of
Calcutts and Madras, and just a little
while ago, one bon. Member quoted
the case of Hydersbad. With very

grest respect to all these hon.
Members, 1 would submit that all

these examples are beside the point,
for, even in the Report of the States
Reorganisation Commission, jt has
been said that so far as Calcutta and
-,.Hadrummc&mcd.theyben no
" comparison to Bombay, because in
dboth these cities, the majority com-

munity is about two-thirds. There is

«<one other reason also, It is true that
-Calcutta is a metropolitan city, Madras
4s a metropolitan city and in the same
-way, Bombay also is a metropolitan
«ity. But the cities of Calcutta and
‘Madras, or Hyderabad for that matter,
‘have not been the subject of enqui-
ries by independent commissions and
rcommittiees.

In the case of Bombay, we see that
‘the Dar Commission, the JVP Com-
nittec, and even the States Reorgani-
satiop Commission have given definite
i findings on this question, namely that

should not go to a unilingual
-State. I do not want to go into the
‘various reasons. ] know that the
‘Maharashtrian friends do not agree to
those reasons; it is quite open to them
to agree. But it is also clear that
are many people in this House
there are many people outside,
agree with them or are prepared
ttach very great importance to the
findings of these commissions and
committees. After all, they were very
.able persons. Some

§e

Shri R. S, Diwan: One of the mem-
Jbers of these commissions, particularly
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gress, if 1 remember aright, in 1916,
that a resolution was passed by the
Indian Nationa! Congress, pressing for
self-government., It was in 1947 that
our dreasm was realised. So, it took
nearly thirty or thirty-one years.
Can my friends from Maharashtra not
wait for five years to obtain Bombay
as a part of Maharasthra? They come
from a State which has produced
Lokmanya Tilak, of whom the entire
country is proud What does his life
show? If we have learnt anything
from his life, it is infinite patience,
perseverance, tolerance and restraint.

Shri Sivamurthi Swami (Kushtagi):
Fight for the right.

Shri Raghublr Sahai: Will it be
proper for friends from Maharashtra
to be precipitate in this matter or
rash in this matter, guided by their
emotions and passions? We know
their feelings We respect those
feelings. We honour those feelings.

As one coming from | Uttar
Pradesh, I am supposed to be possess-
ing a detached outlook. I am not a
Gujarati, 1 am not a Maharashtrian,
and therefore, I can speak with a
certain amount of ~detachment I
my friends can appreciate that 1
cam speak with some amount of de-
tachment. ’

admissible.

Clause No.

3 452.
116, 456.

6 275.

7 276, 457 (samc & 12),
384 (same a3z 43), 385
(same as 134), 386 (33me
as 135), 387 (same s
44), 458, 117, 459,
460, 461.

8 388 (samec as 45), 438, 277,
430 (smme, a3 46), 431
(same as 47), 262, 439,

9 392, 393 (same a3 50), 223,
432 (szme 23 395), 2, 224 »
433, 225, 264, 434 (samc as-
378), 435 (same a3 379).

. I13A 295, 335, 360

(New?,

14 361, 362, 436.

15A 402  (same a3 154), 4OF
(New). (same as 155), 228,

Clause 3.— (Transfer of territory from

Hyderabad to Andhre etc)
Shri Mohiuddin: I beg to move:
Pnkel 3, line 15—
after “Gadwal taluks” insert:

“and revenue circles of Chan-
drabandi, Raichur and Yorgiri".



.xusmmmgamnmcmmm:m.

OClawse §.— (Formation of Kersla
State.)
Shri B. Shiva Rae: I beg to move.

Page 4—
for line 12, substitute:

“(H) the portion of Kasaragod
taluk of South Kanara district
situated to the south of the Chan-
dargiri river and its northemn
tributary the Payaswani river;”

Shri Bivamurthi Swami: [ beg to
‘move:

Page 4, line 12—
after “Kasaragod taluk” insert:

“except the part north of Chan-
dargiri River.”

.Clause 6.— (Laccadive, Minicoy etc.)

Shri K. D, Misra: I beg to move:
Page 4, lines 18 and 10—

for “a new Part C State”™ subs-
‘titute: “a Union Territory”

«Chamse 7—~(Formation of mew My-
sore State)
Bhei R. D. Misra: I beg to move:

Page 4, line 25—
omit “Part A"

Shri Sivamurthi Swami: My amend-
ament No. 457 is the same as the
amendment No. 12 moved by Shri
X. K Basu

Shri Bhatkar: My amendments
Nos. 384 to 387 are the same as Nos.
43, 134, 135 and 44 moved by Shri
8. S. More and Shri V., P. Pawar.

Bhri Sivamurthi Swami: 1 beg to

move:

Page 4, line 20—

' after “Kanara districts™ insert:
“Sholapur city, South Sholapur

taluka, Akkalkot taluka in Shola-

pur district and Jath taluka in

South Satara district”™ %

Shri B, Shiva Ino:J beg to move:

Page 4, line 35—  ~

Jor “South Kanara district except

Page 4—
cfter line 38, add:

“(n Madakasgira taluk im
Anantapur district and Adoni,
Alur and Raydurga except Telugu
majority firkas in Andhra State
1951 census;” :

Clause 8.— (Bombey.)

Shri Bhatkar: My umendment No.
388 is the same as the amendment
No. 45 moved by Shri S. S. More.

Shri K. G. Deshmukh: I beg to
move:

Page 5, line 5—

for “shall” substitute: '-,:"
Shri R. D, Misra: I beg to move:
Page 5, lines 5 and 6,—

for “a new Part C State”
titute: “a Union Territory”

subs-

Shri M. D. Joshi: My amendment:
Nos. 430 and 431 are the same as the
amendments Nos. 46 and 47 movea
by Shri S. S. More. ‘
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of Bombay shall cease to be
Part C State and merge in Maha
rashtra after a period of three
years and that Bombay shall be
the capital of Maharashtra then
onwards.”

Bhri K. G. Deshmukh: 1 beg
Imove:

Page 5—

after line 18, add:

“(2) The Central Government
may however, by notification in
the Official Gazette, merge the
above State of Bombay into the
State of Maharashtra at any time
but not later than two years
from the appointed day and place
this notification before the Lak
Sabha at its next session.”

Clawse §—~(Formation of Maharash-

tra State.)
Shri Bhatkar: I beg to move:
(i) page 5—

jor lines 19 to 35, substitute:

“(a) Greater Bombay, Thana,
West Khandesh, East Khandesh,
Nasik, Dangs, Ahmednagar, Shola-
pur, South Satara, North Satara,
Kohapur, Ratnagiri, Kolaba, and
Poona districts; Chandgad taluka
and contiguous Marathi speaking

Marsthi spesking aress of Bhadki,
, Aursd snd Humsabed

Santapur,
talukas of Bidar district; Adila-

(v) Former Indian State of
Bastar in the existing state of

My amendment No. 383 is the same

as the amendment No. 50 moved by
Shri S. S. More.

Shri Waghmare (Parbhani): I beg
to move:

Page 5—
for lines 19 to 23 substitute:

areas of Khanapur, Belgaum,
«Chikodi, Athani, Raibag and
Mukeri taluks of Belgaum dis-
Arict; Supa, Karwar, Halyal taluks
and contiguous Marathi speaking
areas of Yellapur and Ankola
“talukas of Kanara district, in the
<xisting State of Bombay;

(b) Osmanabad, Baihar, Auran-
gabad, Parbhani, and Nanded dis-
tricts and Ahmedpur, Nillanga

" and Udgir talukas and contiguous
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{Shri Waghmare] - ' R O T D AR
Pooona Districts, Chandgad taluka “(b) the villages of Muland ’
and contiguous Marathi speaking and Nahur in Thana taluks,
areas of Khanapur, Belgaon, Chi-
kodi, Athani, Raibag and Kukeri
talukas of Belgaon district, Supa,
'K.rm!!.lyalhluhlmdm-
tiguous Marathi speaking areas
onennpurlndAnl:oh talukas
of Kanara district in the existing
State of Bombay.”

Shri H. G. Vaishnav: My amend-
ment No. 432 is the same as the
amendment No. 385 moved by Shri
Nand Lal Sharma.

Mudhol taluk) and Ahemadpur,
Nilanga, Udgir talukas of Bidar
district; Bhalki and Hulsur d‘r-
cles of Bhalki taluk; Auradahd
Tomma circles of Santpur

taluk and Ladvanti circle of
Humnabad taluk of Bidsr . dis-.
trict and Islapur circle of Boath
taluk, Kinwat, Rajpura and
Utnoor talukas of Adilabad dis-
trict, Bela circle of Adilabad
taluk, Ada and Wakadi circles of
"Asifabad taluk of Adilabad dis-
trict- in the existing State of

Shrimati Jayashri: 1 beg to move:

Piige "5—

(i) line 20, before “West Khan-
desh” insert “and Umergam Taluk”;

(ii) line 20, after *“West Khan- Hyderabad; and”
desh” insert  “except Navapur .o
Taluk”; and .. Shri Waghmare: I beg to move:
(iii) line 21, omit “Dangs"._ Page 5—
Shri Waghmare: | beg to move: jor lines 30 to 32 substitute:
Page. 5— “(c) Buldana, Akola, Amra-

for lines 24 to 29 substitute:

“(b) Osmanabad, Bhir,
Aurangabad, Parbhani districts,
Ahmadpur, Nilanga, and Udgir
talukag and contiguous Marathi
speaking areas of , Bhalaki,. Sant-
pur, Aurad and Humnabad talukas
of Bidar district, Nanded district
except Bichkonda and Jukkal cir-
cle of Deglur taluka and Mudhol
Bhainsa and Kuber circle of
Mudhol taluk and Islapur circle
of Boath taluk, Kinwat taluk,

‘“Rajura taluk and contiguous
Marathi speaking areas of Adila-
bad, Asifabad and Sirpur talukas

_ of Adilabad district and conti-
guous Marathi speaking areas of
Aland taluk of Gulbarga district
in the existing State of Hydera-

vati,’ Yeotmal, Wardha, Nagpur,
Bhandara and Chanda Districts

and Baihar talukas of m
district, Sawsar taluk of Chhind-
wada district, Bhanasdehi and
Multai talukas of Betul district

and Barhanpur taluk of Nimar

district in the existing State of
Madhya Pradesh.

Shri Bogawat: | beg to move:
Page 5—
after line 35, insert:

“(1A) All contiguous villages
and towns having Marathi or
Konkani as the mother tongue and
having a population of 55 per cent.
or more in these villages and

bad.* towns now forming part of
Shri H. G. Vaishnav: 1 t Hyderabad, Madhya Pradesh,
move: vi 1 beg to Karnataka or Gujarat shall be

merged in Maharashtra” . .
Page 5— Shri H. G. Vabhnav: My amend-

Jor lines 24 to 28, substitute: ments Nos. 434 and 435 are the same
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as the amendments Nos. 378 and 379
moved by Shri Telkikar.

New Clause 13A

Shri U. R, Bogawat: 1 beg 1o
mave:

Page 7—
after line 22, insert:

“13A. A Boundary Commission
shall be appointed by the Govern-
ment to solve the boundary ques-
tions so far as the merger of conti-
Buous villages or towns is concerned
taking into consideration the langu-
ages of these villages and towns on
the borders of the States about
which there are disputes about their
merger.

Shri S. C. Deb (Cachar-Lushai
Hills): I beg to move:

(i) Page 7—
after line 22, insert:

“13A. As from the appointed day,
their shall be fromed a Part A State
to be known as the State of Assam
comprising the following territories,
namely: —

(a) the territories which
immediately before the com-
mencement of this Constitution

were comprised in the Province
of Assam, the Khasi States and
the Assam Tribal Areas, but ex-
cluding the territories specified
in the Schedule to the Assam
(Alteration of Boundaries) Act,
1951;

(b) the territory which imme-
diately before the commence-
ment of this Constitution was
being administered as if it were
a Chief Commissioner’s Province
under the name of Tripura; and

(c) the territory which imme-
diately before the commence-
ment of this Constitution was
being administered as if it were
a Chief Commissioner’s Province
under the name of Manipur.”

385 LSD.

after line 22, ingert:

“13A. As from the appointed day,
there shall be formed a Part A State
to be known as the State of Assam,
comprising the following territories
namely: —

(a) the territories which
immediately before the com-
mencement of this Constitution
were comprised in the Province
of Assam, the Khasi States and
the Assam Tribal Area but ex-
cluding the territories specified
in the Schedule to the Assam
(Alteration of Boundaries) Act,
1951; and

(b) the territory which imme-
diately before the commence—
ment of this Constitution was
being administered as if it were a
Chief Commissioner’s Province
under the name of Tripura.”

Clause 14.— (Amendment of the
First Schedule to the Constitution)
Shri S. C. Deb: 1 beg to move:

(1) (i) Page 7, line 39—

add at the end:

“and also the territory com-
prised in the State of Tripura;
and the territory comprised in the
State of Manipur”; and

(ii) Psge 9—
omit lines 35 to 44

(2) (i) Page 17, line 39—
add at .the end:

“and also the territory com-
prised in the State of Tripura™:
and .

(ii) Page 9—
omit lines 40 to 44.
Shri M. D, Joshi: I beg to move:

(i) Page 8—
after line 6, insert:

tories specified in section 8 of
the States Reorganisation Act,
1956."
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[Shri M. D. Joshi] ,

(ii) Page 95—

omit lines 24 and 25.
New clause 15A

Shri Bhatkar: My amendments
Nos. 402 and 403 are the same as the
amendments Nos. 154 and 155 moved
by Shri V. P. Pawar.

Shri V. G. Deshpande (Guna): I beg
to move:

Page 10—
after line 4, insert:
“BOUNDARY COMMISSION

15A. The Government of India
shall before the first day of January
1957 appoint one or more Boundary
Commission or Commissions consist-
ing of Judges of the Supreme Court
or High Courts to go into the exist-
ing border disputes of different
States, and such Commission or Com-
missions shall after due investiga-
tion, give awards on the disputes in
accordance with the following prin-
ciples;

(i) contiguous revenue village
shall be treated as a unit of fix-
ing boundaries;

(ii) wishes of the people of

the disputed area or areas con-
cerned;

(iii) their historical economic,
linguistic and cultural affinities;
and

(iv) consideration of adminis-
trative convenience; and there-
upon, the Government of India
shall take necessary steps to
implement such awards”.

Mr. Deputy-Speaker: These amend-
mentg are also bzfore the House.

Dr. Jaisoorya (Medak): It seems
to me that today’s discussion is total-
ly unrealistic for one reason. Who
is the deciding authority as to what
the boundaries are going to be?
There are so many claims that are
being put forward. Who is going tr

listen to them? Who is going to de-
cide them?

It is stated that the House has a
right to decide. That is theoretical
Practically, we have been precluded
from that by the statement of the
Home Minister that it is the Zonal
Councils that will decide. If that
is so0, let us stop our discussion here,
and with all our hissab kitabs and
go to the Zonal Councils when they
are formed. If and vhen they are
formed, let them decide. H the Zonal
Council is not going to do it, we had
suggested a Boundary Commission.
But the Home Minister says that he
is not willing for a Boundary Com-
mission. He has put the whole onus
on us without powers and privileges.
Between ourselves—and we are very
high class people, very learned
people, very good people, as Mem-
bers of Parliament, very nice people—
we could come to good compromises.
But we know what happens. They
will say, ‘Yes, but the State Govern-
ments are not agreeable’. This has
happened to me. After all the 13
days of labour, suddenly some wret-
ched, little party Under-Secretary
of a provincial group says, ‘No, it
must be discussed at a  higher
levels’.

Let us decide today what the ins-
trument is going to be. Is it going to
be a Boundary Commission, if and
when formed? Is it going to be the
Zonal Council? Or is it going to be
this House? After we are decided
on this, let us come together and
continue our discussion.

Finally, I want to say this. There
is no doubt that up till now we have
had minorities in every State as it is
today. They were settled minorities.
By a strange freak of geographical
thinking, we have created, accord-
ing to the SRC recommendations, all
along the borders new minorities
who are unsettied. We have said,
let us have a Boundary Commission.
They know their job. They have
got fixed terms of reference. Let
them settle this question. We will
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carry on with our work. The Bound-
ary Commission’s decision will be
final People somehow have a faith
in Boundary Commissions, that their
decisions are absolutely impartial
Let us get on with our work. But
that is not done. The other thing
also is not done. The Zonal Councils
are in a nebulous condition. It seems
to me that we are working in a
vaccum. '

New conditions and new problems
have arisen. We are facing those
problems. It is a very funny thing to
have large new enclaves which were
there never before. Take, for ips-
tance, Madaksira. It should certain-
ly go to Mysore by which it is sur-
rounded on all sides. Then there
are others. But these are minor
items.

I have moved an amendment. 1
have put it only as a stick to beat
the dog with. It is useless in our
putting on claims and counter-claims
when there is no forum entitled to
practically settle these matters.

So I want to know from you what
is to be done. Shall we continue
our long, long list of claims and
counter-claims or shall we decide
today whether we shall have a sort
of instrument to settle these matters?
Otherwise, we will be simply talking
in the air like in a share bazaar,
where people make all sorts of
noises. Nobody seems to know what
is being said. Up till now, I do not
know who is the deciding authority.
I genuinely believe that the claims
ahd counter-claims are very genuine.
These are very big border problems
created. The minorities are in a
panic. We have a duty to see that
not only our settled minorities are
kept as they are, but we have also
to absorb all the new minorities. It
is a huge problem, almost as bad as
the refugee problem.

Therefore, I am asking you, what
is the instrument, what is the practi-
cal way we can tackle all these
questipns? Otherwise, it seems to
me that the whole day has been
wasted.

3 ra

PFandit Thakur Das
(Gurgaon): 1 feel the same difficul-

said that every Member represent

debated here. But when the debate
is going on, I feel I am at sea in
regard to boundary amendments.

When yesterday Shri Raghavachari
was propounding some arguments
about firkas in Bellary, I felt 1 knew
something about it, because with res-
pect to Bellary there were certain
previous reports of Commissions.
At the same time, I want to know
the ins and outs and pros and conms
of particular questions which are
Peing agitated here by hon. Members.
I want to give an intelligent vote. ;
want to support every good cause.
But my ‘difficulty is that I do not
know how to appreciate the details.
I am not supposed to be acquainted
with all the gecographical questions,
the percentage  questions etc.
involved in the various amendments
relating to the different parts of the
country.

The Home Minister has said that
he is not going to accept the amend-
ment about a Boundary Commission.
I can understand if the amendment
relating to a Boundary Commission
is put to the House. H it is carried,
then I can understand that all these
amendments can be brushed away.
It it is not carried, then I think we
should not waste any more of
time, because I understand
other Members are feeling

They are not appreciating
bteing said. They cannot look to

FE
E‘ugig

understand the questions. I cannot
Inow anything about what exactly is
the situation and what is happening
in a village or taluk in the south.

Therefore, my humble submission
is that if this Boundary Commission
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[Pandit Thakur Dag Bhargava)
amendment is carried, let us stop the
discussion so far as amendments
relating to a particular village or
tuluk etc. are concerned. If it is
not carried, let us not waste any tin.c
&ny further. Let us stop [urthe:r
discussion on these amendments so
far as these clauses are concerned.
Let us proceed further so that thc
rest of the time allotted may not be
wasted. I am very anxious that the
time of the House should not be
wasted. We are very hard up for
time. There are other amendmen!:
and other things to which wc may
not be able to devote sufiicient
amount of time.

Therefore, I feel that the time is
not being properly utiliscd. I woulu
beg of you to kindly decide tlis
question either by yourself or in
consultation with the Speakel, so
that the time of the House maiy b«
utilised in the right manncr, @
agree with what Dr. Jaisoorya has
ceid, and T think every other Meni-
ber of the House agrees with that
I would beg of you kidly see
that we do not waste our *imc and
we do not feel the frustration of
sitting here and not being abic <.
vote intelligently on all these 1n.en -
ments. I would make a ormai
motion in this respect if you oide-:
me to do so.

Mr. Deputy-Speaker: 1 feel that
the difficulties are rezl. 1 wui coa-
sult the Speaker and kave the
matter decided in the next few
minutes. But let the debate gno on.
Let the debate proceed. 1 wiil cun-
sult the Speaker and see whal «an
he done.

Shri M. S. Gurupadaswamy: The
discussion on the clauses would have
been more iruitful if every clause had
been taken separately for dicsussion.
I feel that you may consider this
matter once again with the Speaker.

Clauses 2 to 15 are very important
as they deal with the very question
of reorganisation. Part I deals with
the definitions and Part Il with the

scheme of ° reorganisstion. I hon.
Members go carefully through the
various Implications of Part II, they
will realise that the authors of the
Bﬂl....a-“ ’

Mr. Deputy-Speaker: If the hon.
Minister of Legal Affairs hag heard
the objections of the bon., Members
and the difficulties that they experi-
ence, I will request him ty consider
this matter . because 1 would like to
kn... his reactiuns also,

The Minister of Legal Affajrs (Shri
Pataskar): I would like to have con-
sultations with Shri Datar or the
Home Minister, who are primarily
concerned with it and are in charge
of this Bill. Shri Datar Las gone
home and as soon as he comes, 1 will
consult him.

Shri Matthew (Kottayam): 1 am
not a lawyer nor am I a constitutional
pandit. But, theoretically it may be
that when one has sponsored an
amendment he may be able to carry
conviction to the Home Minister or to
the whole House, It may be thit the
Government might consider the
amendment and decide to accept it.
though not at present. But the future
always holds possibilities which we
cannot rule out. Anybody m:zy be
able to carry conviction with the
Home  Minister or with the whole
House and, therefore, to say that there
is no use in discussing is not right.

Pandit Thakar Das Bhargava: But
where is the Home Minister?

Mr. Deputy-Speaker: Let there be

no discussion over this now.

Pandit Thakur Das Bhargava: How
will the conviction be earried to the
Home Minister when neither he nor
his Deputy is present here,

Mr- Deputy-Spesker He will be
coming in a short time.

Shri Mathew: My submission is that
when you place this before the hon.
Spesker, you may also place tris be-
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fore him as also the view cf the
Home Minister when be gives his
view,

Mr. Deputy.Speaker: This will also
be taken intp considerstion.

ciples has been followed in respect
of reorganisation. In some cases,
language has been followed; in other
cases it has been disregarded in
some cases, geography hag been para-
mount and in other cases it has been
over.ruled; in some cases, administra-
tive convenience has been considered
and in other cases that has also been
over-loocked. So, you will see that
Do uniform policy has been followed
by Government in respect of reorgani-
satlon. The result is confusion °

Many of the general problems con-
nected with reorganisation have al.
ready been dealt with. I feel, how-
ever, that I should refer to one matter
which. has been engaging the attention
of every hon. Member, and that is
about controversial border questions.
I am sorry that the Home Minister is
not responsive to the constructive
suggestions that have been made by
various Members, Many Members
have felt that the Boundary Commis-
sion is the proper machinery 1o deal
with this problem. I have no disagree.
ment with this suggestion but the
hon, Minister seems to have turned
down this request. The party to which
I have the honour to belong has pass-
ed a resolution stating that in con-
troversial ereas a plebiscite might be
adopted as the method of ascertaining
the will of the people. If the result
ofthe'plebhﬂtelhmthltunestnte
should get a parfjcular area, then,
that area should go to that State. I
commend this suggestion to the Home
Minister. If plebiscite 's accepted as
the proper thing for solving burder
controversies, there will be no heart-
burning or bitterness in anybody; and
therefore, I hope that this proposition,
which is reasonable, will be accepted
by the House,

biscite or, in the alternative, a pro-
posal for the Boundary Commission.

In the scheme of the Bill the matter
iz left to the Zonal Councils. I am
afraid, the Zonal Council are not
qualified to deal with this very im-

Ministers are represented, the questio,
becomes more or less a political one.
This matter of boundary disputes;
should be decided outside the politi-
cal table. So, I say, that either as-
certain the will of the people through
plebiscite or appoint a Boundary Com-
misslon,

I said in the beginning that no un.-
form method has been adopled by
Government in regard to reorganisa-
tion. I am one who feel that langua-
age should be the major consideration
for rational distribution of States

I feel that Punjab should be re.
organised on the basis of language.
Again, I feel that other areas, as far
as possible and practicable, shculd be
reorganised on the basis of language,
subject to other minor considerations
such as geography, history, administra-
tive convenience and the like. Sp I
feel that the present reorganisation is

not a proper reorganisation because
no definite or consistent policy is fol-

lowed for all the States.
Having said this, I may now turn t
a local problem which concems me,
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Then again, there is the question of

matter and 1 have also already
referred to #t. I beg of the bon.
Minister to see this pocket of Mada.
taluk is joined with the pros-
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iz wrivT) & oo e forr g 1 ag
wiw % wft § fis fox & famsg w2 Wy
T TWT WY, W WA WY WA v
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Shri R. D. Misra: Sir, there is a

point of order. I am in great diffi-
culty because I have also given some
amendments. - My point of order is
this. Rule 85 of the Rules of Proce-
dure reads:

“A Bill, which is dependent

wholly or partly upon another
Bill pending before the House,

in anticipation of the
of the Bill on which it is depend-
ent:

Provided that the second Bill
shall be taken up for consi
deration and passing in the

House only after the first Bill
has been passed by the -Houses
and assented to by the President™ *

If this Bill is passed by

4
f

and the other Bill, the Constilution
(Amendment) Bill, b not pssed
somehow by a special majority of

the House, then what happens?
will be the position in
Can we enforce this Bill i
is not passed by a special
that is required? Therefore, this Bill
depends on the passing of the Con-
stitution (Ninth Amendment Bill
Sir, if you will be kindly enough to
see the statement of Objects aad
Reasons of the Constitution (Ninth
Amendment) Bill, 1956, which was
originally introduced in this House,
you will find that on page 1B il is
written:

“In order to implement the
scheme of States reorganisation,
it is necessary to make nune-
rous amendments in the Constitu-
tion with effect from the 1st
October, 1956. This Bill seeks to
make these amendments and also
other amendments ‘0 certain
provisions of - the Constitution
ete.” '

Then under *“Clause 2" it i: writ-
ten: -

“The reorganisation scheme
involves not only the estatlish-
ment of new States and altera-
tions in the area and boundaries
of the existing States, but also
the abolition of the three cate-
gories of States (Part A, Part B~
and Part C States) and the clas-
sification of certain aress as
Union territories. Article 1 has
to be suitably amended for this
purpose and the Firet Scheadule
completely revised.”

Similarly, in the other Bill, which
was about the reorganisation of Sta-
tes, orginally introduced in this
House, you will find in the State-
ment of Objects and Rezsons....

Mr. Deputy-Spesker: Why should
we take the Bills as they ‘were intro-
duced? Now we have to refer to

3!
i

£
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It is like this.

Bil is somchow
this House, can this

States Reorganisation Bil! ke enforced
in the country? If it can be enforc-
ed without the passing o that Bill,
then it is dependent on that Bill.
‘Therefore, that Bill should have been
brought here and that should have been
passed first by the special majority
required Afterwards we could have
taken up this Bill, because this Bill
requires only a simple majority while

going on on minor things as to whe-
ther a portion should be given here
or should be given there, my amend-
ments have not been considered. 1
have given several amendmerts. If
my amendments are out of order
then they cannot be taken up.

Mr, Deputy-Speaker; Amend-
ments are a different thing. They
will be considered when the hon.
Member gets an opportunity to move
his amendments. Then we will con-
sider their value or what their effect

assemblies of States and create new
legislative assemblies, how can we

i
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;
:

¢
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lish any High Court established under
the Part A and Part B States of the
Constitution. So, there are provi-
sions in this Bill and in the Consti-
tution (Ninth Amendment) Bill
which depend on each other.



5% 8 1434
2 AR e e |t xzmmE T
R R L
wmm. mm nmwﬂ mw 448 m wu“mmmmm mmm mmmm MLME
it 1 . .m umnm dm £ mam.m
mmmnmgmaﬁmm _m: m ?nmm
I L L HH O i iEtal
m_“mu wm“mmhxm.. wmwmdmmﬁmmwmmmwmw??mmzm LRI
LT o PR (1T TR I M
e ingnh L Suliit i il
E sl ! St T T m:MmM i
| §ee5t m m .w:mwwMMnmmuum LD LTS 15,8 “m mmmmm 3,
$347 wwwm.mm by msmamm mm¢mmmmmm apksgly ¢ § TH b
HRHE Ll LG Linil mmmm“%m
m.m " wu H i M.um.. ,mmm m,mumw Wmm 51 22,8 mm
el e i Bt Qi



ghs3 Stotes Reorganisation Bill 1 AUGUST 1958 Sistes Reorgonisstion Bill 18354

“[Mr. Deputy-Speaker]
say and he can have a new point of
order subsequently also, if he wants

10 raise one.
1 was inclined to consider and de-
ddethe point of order that was

fundamental objections to make, my
decision on this point of order may be
deferred and that the debate might
continue so that we might have
a fuller discussion on the point of
order raised, afterwards. I am in-

Let the debate go on and we will
consider the point of order sub-
sequently and then decide on it.

Shri R. D. Misra: Now, 1 am raising
another point of order. It is this.
When this Bill was referred to the
Joint Committee, the principle of the
Bill was mentioned. This is what is
said in the Statement of Objects and
Reasons:

“The main features of the re-
organisation proposed are the
abolition of the existing constitu-
tional distinction between Part
A, Part B. and Part C States,
the establishment of two cate-
gorles for the component units of
the Union, to be called States
and Union. territories,” etc.

These are the principles laid down
in the Bill. This House decided that
the Bill be referred to the Joint Com-
mittee.

Now, in the report of the Joint
Committee, we find the following in
‘para. 11:

“The Committee consider it

advisable to bring the provisions
of the Bill into conformity with
the existing provisions of the
Constitution. They have, there-
fore, maintained the distinction
between Part A, Part B and Part
C States s0 far as the present
Bill is eoncerned™.

So, 1 want to know how far the
Joint Committee was within its
1o go beyond the principles
Bill. The scheme or the principle
the original Bill was that the existing
distinctions should be removed,
namely, that the Rajpramukbs should
be abolished, etc. This House gave
the Joint Commitiee no instructions

tf
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another Bill is brought forward I
leave it to you to decide. You may
consult May's Parliamentary Practice.

Mr. Depnty-Speaker: Ordinarily, a

. Bill does not have only one object

and reason for its being introduced.
There are many reasons. It was not
the sole object of the Bill, namely,
that it should bring in the alteratiom
or modification regarding the present
classification of States and it should
obliterate the present classification.
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Bill. If the classification hn been
adhered to, if that minor object of
abolishing the classification has not
been fulfilled, that does not make
such a difference as to entitle the hon.
. Member to raise this point of order,
and to suggest that the hon. Minister
in charge should withdraw this Bill
and that the Joint Committee had no
powers or jurisdiction to modify the
principle or do anything like that
I hold that it is perfectly in order if
the classification is retained What
the Joint Committee have done is
perfectly in order, and there is no
force in the point of order raised by
the hon. Member.

Shri H. G. Vaishnav: My learned
friend could have raised that objec-
tion when he spoke yesterday for
half an hour, when he quoted Bhaga-
vat Gita, Mahabharat, etc.

Mr. Deputy-Speaker: Let us not
have any quarrel about it. Let us
proceed further.

The Minister of Defence Organisa-
tion (Shri Tyagi): Your ruling does
not become a precedent for the
future, I suppose. I am still at a loss
to find out whether there is anything
specifically mentioned in the Bill and
whether that matter, major or minor,
nas been altered by the Joint Com-
mittee. What is your ruling? What
is the precedent to be followed in the
future?

Mr. Deputy-Speaker: I have given
my ruling on the facts that were
gven and that were involved in this
case. When any future opportunity
comes and when such an occasion
occurs, the points, as they come,
would be decided on merits.

Shri H. G. Vaishnav; Coming to
the discussion of this Bill, I first com-
pletely agree with the objections just

now raised by Dr. Jaisvorya and
Pandit Thakur Das Bhargsva, be-

mpmum

Shri H. G. Vaishaav: ]

speak on my amendment Nos.
and 365 to clause 15A. By
amendments, 1 have prayed inat
should be a boundary commission to
fix the boundaries of the various
States after the reorgunisalion 1
implemented, and that some principle
should be laid down about the fix-
ation of homdanﬂm thai the

and the other should be amicatly
decided and there should nol be
unnecessary heat generated on this
subject later on. But I do not sec
any reason why this simple demaad
is not conceded. We are told that
there would be no boundary com-
mission after the implementation of
this Bill. When there is no boundary
commission, is it the desire of the
Government that there should be con-
tinuous disturbances and unrest bet-
ween one State and the other for
ever? Otherwise, how are the
boundaries to be decided and settled?
Regarding each and every State,
there are disputes. There is not a
single State which says that they
have not got disputes.

4 pmM.
An Hoan. Member: UP.

Shri H. G. Vaishmay: They want
some portions of Vindhya Pradesh.
Of course, they have not said 3o
expressly; but some Members have
spoken of that. What I mean to say
is, whatever amendments have been
given to clauses 3 to 9 or 15,
are all regarding the boundaries.
there any Member aware of all
details of the towns and villages
populations in these areas?t
Member speaks of the griesvances

85ef

od



“ {Shri B G. Vaishnav]..

Hyderabad, the boundary disputes are
s0 many because the whole State is
being disintegrated. Specially com-
ing to Marathwada, there are dis-
putes between Marathwada and
Andhra, Marathwada and Madhya

particular groups which have gained
by the SR Bill are hot willing to

ground. That is the experience gain-
ed when M Ps, sit together. How
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give that area. My humble submis-
sion is though mutually we are pre-
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i clearly and without any dis-
pu Bombay should be merged
with Maharashtra so that there may



ceptions. Again, they said that 70
per cent. should be the population for
the inclusion of a district or a taluk
or an area from one State into an-
other, but they have made exceptions
in that respect also.

For example, in Bidar District, the
total population is 11 lakhs out of
which 5.5 lakhs is Marathi-speaking,
that is about 50 per cent. Three lakhs
are Kannadigas and one lakh Muslims
who speak Urdu and one lakh Telegu-
speaking people. In view of the
majority, it should have gone to
Marathwada, but it was tagged on to
Telengana. There was no reason for
that. In this way, the trouble was
started by the Commission itself. As
they did not fix up any principle or
unit tor settling the daries, I
request that Government should have
some unit, a revenue circle or a taluk
or the village, and then we must
prepare ourselves for a settlement.

As regards Bidar District, 1 would
say that three taluks which are com-
pletely Marathi-speaking have been
given to Maharashtra, but Bhalki and
Hulsur circles of Bhalki taluk, Aurad
and Torna circles of Santpur (Aurad)
taluk and Ladwanti circle of Humna-
btad taluk which are predominantly

Telugu-speaking population in the

have infiltrated from the Gond area
of Madhya Pralesh into Hyderabad,
and they are influenced mainly by
Marathi. Their names, their culture,
their behaviour and ways of worship
are all Maharashtrian. Their primay
education is given today in Marathi
So, this taluk should also be added on
to Maharashtra.

Then, Islapur circle of Boath taluk,
and Ada and Wakadi circles of Asafa-
bad taluk of Adilabad district can be
added to Maharashtra because the
majority of the people there speak
Marathi. Similarly, Sirpur circle
from Sirpur taluk should be added to
Maharashtra.

Then again, ag my predecessor has
said, in respect of the border of
the same ares, I may add that Sawn-
sar, Burhanapur, Bhainsdehi, Wara-
seoni, Balaghat and Baihar taluks have
a population of about five lakhs of
Maharashtrians, and they should be
given to Maharashtra instead of
Medhya Pradesh as hag been done
today.

Shrimati Maydeo: I have gives
notice of some amendments to this
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_group of clauses. For jnstange, I have
given an amendment {o clause 7 which
seeks tp provide that the five taluks
of ‘Khanapur, Belgaum. Chikodi
(Nipani Bhag), Hukuri and Athni in
Belgaum district, .and the three taluks
of Karwar, Supa and Haliya]l in the
North Kanara district should be in-
cluded in the Marathi-speaking aress.

Now, the States Reorganisation Com-
misgion have stated in their report,
in respect of Karnataka, as follows:

“..the Kannadigas suffered
most, with their area split up in-
to four units in three of which
they were at the tail end and
reduced to the position of ineflec-
tive minorities....%the Kannadi-
gas would prosper and be able to .
manage their affairs much belter
under their own government, if
such a government were possi-
ble.”

That shows that language was the
main _ consideration before them.
Everyone in this country, and even
the States Reorganisation Commission,
have felt that if people speaking the
same language are brought together,
they w'll progress better, and good
government would be possible. But
while bringing all the Kannadigas
together, what they have done is to
bring the people in these five taluks
of Belgaum district and these three
taluks of North Kanara district to the
position of tail-end minorities. That
is why their problem has become
more difficult,

Ths members of the States Re-
organisation Commission were aware
that these people had repeatedly com-
plained that injustice was being done
to them, and so, their case should be
reconsidered. But the Commission
have stated that just as Bellary was
given to Andhra, so should Belgaum
go over to Kamataka. They
have said in their report that now
that Kolar having no Kamataka
complexion, and Belgaum also having
no Karnataka complexion have been
given over to Karnataka, the Karna-
taka people should not complain if
Bellary which has no Telugu comple-

385 LSD.

xion is given over io Andhra? But

Why should not the case of Belgaum
and Karwar also be considered on the
same footing?

Some hon. Members have said that
the population in these areas has no
absolute majority of Marathi-speak-~
ing people, Marathi schools and so
on. But f we see the records, what
do we find? We find that in all these
five taluks, the -Marathi-speaking
population is in a majority; it is 76.9
per cent. in Khanapur taluk, as com-
pared to only 119 per cent. of Kan-
nada-speaking people. In Belgaum
taluk, it is 60 per cent. as compared
to only 23 per cent. of Kannada-
speaking pcople. In Chikodi (Nipani
Bhag), it is 75 per cent. as compared
to 17 per cent. of Kannadigas
Similarly, you will find in
Karwar, Supa and Haliyal, the
Marathi-speaking pofyilation is 71 per
cent. as compared to 17.6 per cent. of
Kannada-speaking people.

If we take into account the num-
ber of schools also, we find out of
19,000 pupils, about 13,000 are Mara-
thi-school-going pupils,
about 4,000 are Kannada-speaking

Similarly, in regard 1o »oulrol duties
also, we find there is an important
point to be noted. The Commission
have mentioned that in Belgaum, there
is trading in cotton and oilseeds. But
if we analyse the income, we find that
out of Rs. 12 to 15 lakhs of octroi in.
come in Belgaum, only Rs. 150
accounted for by the octroi in col
and about Rs. 14,000 are accounted
by the duty on ocilseeds. These
will go to show that Belgaum or
part of the Karnataka border,
is now given to them, does
coiion and oilseeds az Hg
Its main crop is paddy, and
kan area of Vengurla and Sa
is supplied with paidy and rice
it is in shortage of that commeodity.

One hon. Member had mentioned
that in Bombay, there are about three
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[Shrimati Maydeo)

lakhs of Karnataka peeple, and they
have all unitedly voled that Bombay
should remain out of Maharashira.
Now, why did they do so? There
must cvidently be some reason behind
what they did. When all these five
taluks in Belgaum district and three
taluks in North Kanara district were
given over to Kamataka, the Kama-
takag very gladly joined handg with
the other party and voted that Bombay
should remain out of Mahrashtra,

There is one other point als: to be
noted in this connection. The Joint
Commitiee had requested that the
parties should come to some terms
amongst themselves, but it was the
Kannadiga friends whg were not ready
for any sort of terms. Now, why
should this be so?

Shri Bogawat: Decrease in their
favour,

Shrimati Maydeo: They had got

something. and they were happy with

. it. and they did not want to part with
.

Then, it was said by some hon.
Members that the population there
fr mostly Kannada-speaking, and
therefore there is no reason why
Belgaum should not be where it is.
But yvou will find from the report that
hundreds of meetings were convened
by the Marathi-specaking people in
Belgaum district, and resolutions wure
passed by them saving  that these
tehsils should b: joined to MMahuarash-
tra.

Again, if we take 'inlo account the
result of the elections in the village of
Galatga in Chikodi taluk, we shall find
that in the gram panchayat clections,
cent per cent. of the members who
have been elected are Marathi-speak-
ing: not a single Kannadiga member
could get elected in this village. What
does this show? If such injustice is
done to the Marathi-speaking popula-
tion, then it is impossible to carry
on the administration there. This
village may be called a Karnataka
village, with Kannadigas, but all the
gram panchayat members in that vil-

of
the Karnatakas that this should be
that

appointed to go
should be asked to take village as the
unit, and contiguity as the main
principle to be followed In arriving
at their findings. I have to touch on
another amendnfent of mine. It is to
clause 9, that the areas mentioned in
clausc 8 should be added on to clause

Minister has admitted that the Com-
mission had recommended that Vidar-
bha should be a separate independenl
State for an indefinite period

also admits in his specch that ﬂ
Vidarbha had remained out, Maha-
rashtra would have been somewhat
truncated. This is our main com-
plaint. The SRC admitted that re-
erganisation should be on language
basis. Here they have brought all
Kannada-speaking people together.
What have they done with regard to
Mahrathi-speaking people? Out of 3
crores and 50 lakhs of people, they
have only formed a =small State of
Vidarbha consisting of 76 lakhs popu-
lation. Then giving brotherly or
fatherly advice, they were telling us:
‘Look here. A completely Marathi
State has been formed. Why should
you grumble now'? Out of a popula-
tion of 3 crores and 50 lakhs, they
have formed a State with a popula-
tion of only 76 lakhs, and now we
are told that we must be satisfied.
They say:‘Here you have an oppor-
tunity to show good administration
and all that. You are now 76 lakh
people together’. But what was the
result? It resulted in separatist ten-
dencies. All the Vidarbha and Nag-
pur people wcre very TIriendly
towurds the Maharashtra people, baut
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when they got their separaje adminis-
trative unit, they began to show
separatist tendencies.

An Hon. Member: That is gone
now,

Shrimati Maydes: Similarly, these

six lakhs of people were split up and
sent to Karnatak. So ] would like to
say that all the Marathi-speaking
people also should be brought toge-
ther.

1 do not understand why such a big
town like Bombay, which is so impor-
tant to Maharashtra—Bombay and
Maharashtra are interdependent on
each other; they will not be able to
carry on without each other—should
not be given to Maharashtra. When
all this is clear, the High Command
are cloasing their eyes to all injustices
being done in Bombay State against
Maharashtrians and turning a deaf ear
to anything that is said by the Mara-
thi-speaking people. Some hypno-
tic effect has come over their courage
of conviction. I hope that this spell
will clear off very soon and we will
get justice.

The Home Minister also compared
1be position of Telangana ' with that
«f Bombay. But now Telangana is
united with Andhra. Therefore, the
same thing should be done in the case
of Bombay vis-a-vis Maharashtra. 1
would only read one part of the Home
Minister's speech yesterday.

. “What 1 feel it that Bombay
should be given over to Maha-
rashtra, and then the other com-
munity which has fear....”

There is fear on both sides. If
Bombay is left out of Maharashtra
for the next five years, the Marathi-
spcaking people there will be reduced
in number, there will be tension and
mistrust, and so many other things.
Similarly, the other community,
which is 18 per cent. in Bombay, the
Gujarati community, are also afraid
about how the administration will be
carried on if Bombay is given “over
10 Maharashtra. But the same para-
graph can be applied to the other
party also. The Home: Minister
said:

1 want to tell my Gujarati friends
that this paragraph applies to them
also very well. Why should not the
High Commiand or our leaders request
the Gujaratis to come to a compro-
mise and allow Bombay its proper
place in Maharashtra? .

Shrimati Jayashri: - I aave moved

my amendments Nos. 2 (t0 clause 9)
and 444 and 445 to clause 10.

We are now dividing the various
States on the basis of language. So
it would be our duty to see that
those districts and talukas which are
on the borderlines of the various
States do not suffer. We have to see
that they are properly developed.
That is the main reason why I hav:»
moved these amendments.

In the original Report, the recom-
mendation was for a bilingual State
so tar as Bombay is concerned. Then
we thought that no injustice would be
done 1o those districts and taluks
if they were kept as they were.
But as we have changed our decisirn
and as we are going to divide the
Bombay State into three States,
Maharashtra, Gujarat and Bombay, it
would be necessary to take into con-
siderautton the case of .these few taluks
and districts. 1 refer in my amend-
ments w0 the Dangs district, the
Umerguon taluk in Thana and Nava-
pur taluk in West Khandesh, Just
now the hon. lady Member had
emphasised her argument on the basis
of language In respect of division of
districts and taluks. I also stronly
put my case on the same ground. .
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Si C C  Shak  (Gohllwad
Sorath): Let them settle it bet
themselves. .

Their ﬂll'l 1s not properly brought
before this House.
Sir,

ir, 1 will only read a few lines
from the Bombay Assembly debates
in which the then Chief Minister of
Bombay, Shri Kher, had ised these

“l do not wish to add salt to
the wounds; nor do I want ...."

This was spoken by another mem-
ber but he used the words of Shri
Kher. A question was asked 'as to
what is the mother-tongue of the
Dangs and the reply given by Shri
Kher, who was then the Chief Min-
ister of the State, was ‘Dangi’.

We have got a great authority on
language, Sir George Grierson. In
1904, Sir George Grierson, an Indian
Civil Servant, made a meticulous
and scientific study of the languages
and dialects and has left his impres-
sions in the monumental 10 volumes
of The Linguistic Survey of India.
Sir George Grierson says that, ‘due
to long and close contacts with
Gujeratis the Bhil dialects came to
be influenced by it. Bhili is nearer
to Gujerati and Rajasthani than to
any other Indo-Aryan language.
Bhils and other inhabitants speak
mixed languages which are dialects
of Gujerati’ This is given in the
Imperial Gazetteer of India, Vol. L
page 369.

Shrl Dulekar (Jhansi Distt.—
South): Do you want a Bhil colony
in Gujerat? '

Bhrimat{ Jayashri: Everybody
wants it; not only Gujeratis. You

have got your big UP. and you
have nothing to say. .

with Surat district. Their village
panchayats, a majority of them, 17
out of 29, have appesled that

should be joined to Gujerat
remained neutral and only 2 wvoted
for Msaharashtra. The of the
people of Dangs is so strong to keep
Dang in Gujerat that even in

last general elections °independent

Congress candidate who was Marathi-
speaking. That clearly proves' ‘that
the Dang people want Dangs to come
to Gujerat. Out of 18,000 voters
14,000 have sent representations that
it should be joined to Gujerat My
amendment also refers 10 two other
talukas, one Umergam taluk in Thana
district and another Navapur in West
Khandesh district.

With regard to Umergam, 1 can
say that even the MP.CC. delega-
tion which was appointed to consider
these cases have agreed that Umer-
gam should be joined to Gujerat. In
1941, out of the total population, 52
per cent were Gujeratis. 1 am sorrv
to say that the census was not pro-
perly taken. Here again, if you will
allow me, I would like to .read an-
other quotation from the Bombay
Legislatiove Assembly Debates. -Mr.
Amul M. Desai, who was not a Con-
gressman said this: f you will per-
mit me, I would like 10 read from
the Debates.

Mr. Deputy-Speaker: Within
time she may do it . .

Shrimati Jayashri; He said that there
is a great difference between the
number of the population given in
the 1931 census and the 1951 census.
Those who were formerly put ag Adi-
vasis were entirely taken as Mar-
athi-speaking. 'You can see that - there
are a larger number of Gujerati
schools and a greater number of the
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raised that the debate is not real
it was suggested that we might take
wvote on the point whether a Bound-
ary Commission should be appointed
or . as 1 can see, there is
no possibility of its being adopted,

are real difficulties in

can find out a better method as o
how we can decide. The Home Min-
ister had announced that the Mem-
bers concerned might sit together
and if they arrive at a decision that
would be very nice, though there is
a very remote paossibility of arriving
at such a decision. I do realise that
I do not see, for the present there
is any other method by which we
can proceed and come to a decision.
Therefore, 1 propose to proceed in
the manner that we are doing for the
present.

Shri Altckar;: My hon.
Shri Raghubir Sahai, gave us a
voluntary counsel that we should
follow the advice of the late Loka-
manya, that Maharashirians should
wait and be patient. We are, from
our childhood, inspired by the tea-
chings of the late Lokamanya and

friend,

progressive political school for coun-
teracting such advice and for going
ahead. He insisted that when you
nnmaﬁﬂ:;.mmmtmﬂm-

like to bring this [act to the notice
of my hon. friends. As a matter of
fact, we have got good reasons why
Bombay should be included in Maha-
rashtra and therefore, we say that
this request of Maharashtra should
be conceded here and now.

1 would like to bring to the notice
of my hon. friend, Shri Dabhi, that
just as Rameswaram, being an is-
land, is part and parcel of Madras
State, just as Chadd Bet being an
island in Kutch belongs o Gujerat.
Bombay, which is connected to the
hinterland of Maharashtra, by land
route equally, bélongs to Maharash-
tra. Then he said: “what if water be
flowing from Maharashtrg into Bom-
bay?" That argument doeg not stand
at all. 1 would like to bring to his
notice that—because he gave the in=-
fance of Delhi amngj its water—the
Jamna flows by the side of Delhi.
But there is no river flowing by the
side of Bombay. The Tansa Vaitama
and Tulsi supply water to Bombay
and theyv are far for away and water
is artificially brought from them to
Bombay from far off places in Maha-
rashtra. Natural water that is avail-
able to Bombay is only that of the
Arabian Sea, but that is of no wuse
to the people. We have no objection
to water from Maharashira going to
Bombay.

Bombay lies on the lap of Maha-
rashtra, and sucks its susenance
from - Maharashtra.  Therefore, it
should go to Maharashtra. Let Bom-
bay not deny the percentage of
Maharashtra. ® :
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Mr. Deputy-Speakers The hoa.
Member, in the present casc, necd
not look to the Arabian Sea.

Ehri Altekar: We have no cbjection
to give water from Maharashtra.
Therefore, I would say that the

of Maharashtra should not be
denied their claim to Bombuy.

My hon. friend, Shri Shah said
that while we were reorganising the
States on linguistic basis, geography
should not come in. I wouid like

to point out to him that if there are -

enclaves of some other language in
a particular State, it would mean,
according to him, that those en-
claves should belong to the respec-
tive States although there is no con-
nection and contiguity. @ When the
language argument does not hclp
them, they bring in geography, and
when geography does not serve their
purpose they resort to linguistic
argument.

Shri Dhulckar: Let Ahmedabad go
to Telangana.

Shri Altekar: My friend, Shri
S. K. Patil stated that it was Shri
N. C. Kelkar who decided that Bom-
bay should be a separate Congress
Province. 1 would like to point out
to him that it was also Shri N. C.
Kelkar who decided that the four
Marathi districts of Nagpur should
have a separate Pradesh Congress
Committee, and the four Marathi
districts of Berar should have an-
other Pradesh Congress Committee.
With all that, it does not mean that
while we are reorganising States,
we should, on that analogy, have a
separate Marathi state of Berar and
another separate state of Marathi-
speaking i:eople of Nagpur. As a
matter of fact we have to consider
gize, population and various re-
sources, when reorganising States.
We should take all these points into
consideration, and I have discussed
these points in my minute of dissent.
I do not,wish to_dilate upon them
now. e

" way that nowhere a majori

Only ome point with respect to
Shri S. K. Patil's arguments 1 would
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will be turned into a minority by
being put into another State. That
should not happen. If a few dis-
tricts of Karnatak had suffered in
the previous State of Bombay, then
a few portions of Maharashtra which
now lie in Karmnatak may also equal-
ly suffer. The only test that is to
be applied is this. Under such cir-
cumstances wc should make reorga-
nisation in such a way that the irkse
meness will not in any way be
hanced but be reduced to the
mum. From that point of
should take up this question
organisation and decide it i
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language will be turmed into a
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SRC. like administrative
ience, etc,:should be subordindted
the question of the convenience:

R
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for administration but administration
is for the people. Thercfore, this
question will have 1o be approach-
ed from this point of view.

It was suggested that the repre-
sentatives of the different States sit
together and come to an agreement.
We on our part were discussing with
our Karmatak f{riends, and altogether
1 believe 1 szat at 19 mcetings and
had long , discussions. During the
discussions | gathered very valuable
information about geography, his-
tory, topography, etc. of Kamatak,
but beyond that we could not pro-
gress. We felt that there was some
difficulty, in the way of our Ksrratak
friends, and therefore we could not
come to & compromise. I do not
wish to assign blame to anyone. The
point is that left to ourselves it is
not possible in the delicate circum-
stances to come o any decision or
compromise, and the only course,
therefore, is that a Boundary Com-
mission with suitable terms of re-
ference should be appointed to de-
cide this question. No other method
will prove to be of any useful result.

When we have got that thing
before us, the only question that I
would like to dwell’ upon is that cer-
tain areas which we, as a matter of
fact, deserve to get in Maharashtra
should lpe included in Maharashtra.
If 1 begin to dwell on thc merits of
the case of these various areas, possi-
bly many of our friends will not be
in a position to find interest in to
follow and to appreciate them, but
there are really several such griev-
ances which will have to be looked
into. From that point of view I
would like to put the case before this
House in a brief manner.

Let us take the question of the
EKannara district—the three northern
talukas of Karwar, Halyal and Supa
Peta. They are one compact Mara-
thi-speaking area. They speak
Marathi or Konkani. Konkani is a

and Bhojpuri and Mathili of Bihari,
s0 Konkani is also shown as a dialect
of Marathi and it ig truly a dialet
of Marathi. This is in India 1956,
a Government of India publication.
There is also a resolution of the
Bombay Government to that effect
and 1 have quoted it in my minute
of dissent. 1 would like to point out
that these three taluks do form a
compact arca. They are big areas of
Marathi-spcaking people and they
should be put in Maharashtra.

My hon. friend, Shri Patil from



1877 States Reorpanisation Bill 1 AUGUST 1956 States Reorgenisation Bill 1378

[Shri Altekar] .
Britishers had no Marathi-speaking
territory in their hands at that time
was no fault of the Nepani people.

There are several other points
which have bcen raised. So far as
Nipani town is concerned, 67 per
cent. of s population s Marathi-
speaking and only sixteen per cent
is Kannada-speaking. Even in the
case of Belgaum along with Shaha-
pur, 53 per cent. are Marathi-speak-
ing und 25 per cent. Kannada-
spealiing. Under such circumstan-
ces, it will be found that, if this
area is taken together, it will form a
highly compact area and the popula-
tion of this- area comes to 6,25,000.
It will form a good district. To this
can be added the southern taluks of
Vengurla and Swantwadi of the
Ratnagiri district which are far away
from Ratnagiri. It will form a fine
Konkan Belgaum district. It is in
the fitness of things that these
border areas should go to Maharash-
tra; it is only just.

My Kamataka friends said that
~as a jail in Hindalga near Belgaum.
If there are some such difficulties,
we shall build for them a jail in
their own Karnataka portion. The
good people of Maharashtra should
not bc dragged in the Mysore State
for the convenience of the culprits
in Ki: rnataka.

Mr. Deputy-Speaker: The hon
Member should not give such pro-
mises at this moment.

Shri 5. §. More: He iz Zfollowin?
the practice of the Government
which gives promises but does not
fulfil them.

Sbri ANekar: 1 would, in this
ronnection, like to point out what
tJustice Mishra said about the head-
~uariery, in  connection with Bel-
lary. When we are reorganising
States largely on linguistic basis,

* that the Dang

things will have to be taken in these
areas as they arc and some difficul-
ties regarding headquarters and elc.
will be inevitable—People will have
to take resultant advantage with dis-
advantages. That is what he said
The Andhras complained that their
headquarters and Central Jail for the
whole of Rayalaseema was in Bel-
lary. There was the TB
and other Government bui

was not given to Andhra. There are
only 82 per cent Kannada-speak-
ing people in Bellary and Karnatak
got that town because they formed 3
language majority

it not go to Maharashtra? Other-
wise it will be sheer injustice. It is
like using one argument in one case
and another in other similar case. It
is just like a pleader who arguéd
two appeals beforc a court which
were of exactly the same nature but
being arrayved on different sides. In
one case he argucs and gets a deci-
sion in his favour; but in another
he tries to argue on the same facts
differently on the opposite side. I
believe that no judge with a sense
of justice and equity will sllow surh
things.

Mr. Deputy-Speaker: The hoa.
Member's time is up.

Shri Altekar: My hon. friends
ifrom Vidarbha and Marathwada have
spoken in connection with certain
Marathi parts of Madhya Pradesh. 1
would not like to dwell on them as 1
have no time now. My sister here
spoke about Dang. Dang means forest
in Jnaneshwari. And every one knows
District is a forest
area. There is one thing which I
would like to mention in this con-
nection. The former Chief Minigter
of Bombay, Shri B. G. Kher and the
Present Chief Minister, Shri Morar-
ji Desai, both' went to that ares and
held several mecetings. One ad-
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dressed in Marsthi and the ether in
Gujarathi. They wanted 1o as-

. So, if my sister wants a boun-
dary commission to scttle such
i prepared. We are not

any non-Marathi-speak-
ing area going to its proper state.
We want a just solution. We want
the same principles to be applied
everywhere. The idca of a boundary
commission should be accepted to
decide these questions satisfactorily
and there would be no other suita-
able method to solve these disputcs.

i

ot WEWTY 1§ WEAT 9T WA
ared ¥ fag @ 9 @ fen §, IwE
fore & wrowt v 2 ) Fary oo
A T f, IEY T T W W
o g § 1§ T & 1w
Wt york & e g, foad qiw fas
wgraw & faan feg mg § ) wwd wamn
i fa® & dr aed S T
¥ faen feg wo § 1 fox ot a@i & &=
TEwl ¥ g WY e (T
wHw) w gy § mfvw @ fea
¢, gwife agi & ufawat @
TESATE € | & wEew §—ATTey
ATEE & AT, FET T, AR
ATEL® T ATTAAT FH, FTALF W
R AT AT 1 T e O E, o
T WA W A W @ @
afrea sl o S T ¥
fe ag fawr 3T w77 W I 7R
v Al w1 T W T A Y T
Fies § faen frmr | Fxw T @
wftw we fe F T wgrang F frer
fed o, waf I ot W Ao
x grfr 1 g 9 W W ¥ Wy W §
fs Rzw ' @ ¥ ¥ awiw wou
fe 3% sofe g v wmar & faqe
T WY gfaar g1 1 %0 aww § Al e

fis oy fagre avil @@ X Y =
oS o 3% sr¥w & vy vt wmfY famvrar
e, fare) wrparar % § 1 X0 e
# & o ot wm fo qg & OW Wi
ot worw & g o fufeww (Fagir) ot
Y agi ST AE w Sgnd €, S o
a7 v faegy wfi s

Y wrweqr aarw fow Y § 0 & agi
® Arra § Y6 Wi 9I9e AT TR
wTgE § | WY AV o1 wgTag &
faen fear wav § 1 wFRT AN &
ATH AWA AT AW 0%. & IO,
I aNd W ye.t e ot
fawr are® & ov. ¢ 9 § 1w
g A gH0 aed F L. ¢ Wi we
o 7 ey & o § ) T ot o
are® waiew w feq ma § gravife way
ATAT YA AT AT A G wW §
witag 8 sa fas § s
AT oc. Y, §O a°® § ¥ 3
HR g AT | 48, % Tee (wfa-
WA ) WS AN AT Y Iy §
W ST fael ®1 awen AR 9T T
ATT AT 0. Y TEZA A AA AT
&1 e gren § 1 aft g uy
ST SgEETy % g A A Tar g
ar Tenfady, <faw sara €T S
forell & ag oy forew gum & 1 F Y
wwen f so @ 9 A € xorE W
¥4 FgX & faevan ar wy § | d=wiv
wifae & ¥ wE) $1 G § 9N w4k
TH! TR ag wigd § s ag WOt dve
e oTeT wgraw & faenr fear oy
T N AL S Wt ey feasfa
it A w1 v fag € Y T
AT § 1 T ) o ¥ gt W uoer
TN gNE Wi o7 I ¥ wifgh
& g Wity fadt w1 day W fear
# agi yvpw wew & ol ferwrae won
L
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v § wikeae & fa|  ax
o § 1 ofewar & S aww
ferez, Tya @ e fEge
adwn cfaws ta & fed w0 § 1 o8
sraray W1 Y wre afea § faad sadh
W W agmenr § @, dw
awm ufew wor wwd W farR
wew &, S oy & ST AT § 7t
e wrel & dwn vts § o xEw
vy grewE (dfe) W 3w A E
¥ s & 1 g Fafovee amgw & ST
ot s § AETQ WA T A §
s § 1 & g wfre e § e o
% ag aTaTd WA g g S0
I Tv A% T W% & A § e 1 1
wE W) g W 7 &5 ¥ & T W
%3 1 gxaw of@r a9 gardy ave
HETE AT Wigd € ) aeTd wHaA
€ ¥ W # § ST Ew §

it g & @ ATy A e
% § et arw wig § 1 SEF A WY
FrT W W § ) W Y KW W6
N feimfes  (AwoomaTs) S
qu & wo wigd § a1 A AW A
AT LTS g v % awn w1 feg g
& %1 g A e Sfod ) €2
Foamargaree faw (T gwisa fag-
aw) § qgd wOA AW A qLT %
2 feed fe 79 § Sfe v faced ix
g N oF F fen fea ma ¢
o fr @ R WM A @
& wrgan § fie g A FTC AR §T wTE
N A TEw § IR @ Ao
& Forent ey o, SR fos dz e
¥ Wt & waie % o AHfe gewd §
wre gt qur ) gwr fawd wgrag
qT WA T G GO § 4 T AE A
Tt W ey waw femr wr w@w g,
fae fay wg GaT @ wEW G fw
faent fee & we @ wrn § ) gEG TE

q¢ g2 | AT AW WY TATH T
wom w7 feq wa ¢ feone & 3y A
|TH ¥ W ST % W T W oy g
9 1 A frvare w1 e & sl ¥
ar § ava o & gt gefaw oy
fiprafisrwiv IS § s
of gane fggram ¥ age o1 oY ar
wr § 1 7 S § B A pt ok
gaTL rw A aril & Fodl & § v oo

T § ZZ wraw Wil g e ST aer

W TS & TP AP ERY 1 9 gAY
WTaT A1 are e et s F oy §
FT FarT i gy forer el fory
feuw s/a §1 % T PR
ST & W91 AFT TEW O 6T Ty
wfeark gl & 1+ P feydt g fafa-
&7 (ygwrs Il argw e fad
#1 2 &7 9% § 1 ¥ 39 it wenr
fr gt oY xaTE A W} fra § Fer
wRrae & faren & &Y aga wwgy g

W § 3y Tk § AR 7 W Wi
£ 1 w1 wvan § f ww wad franfoi &
fasr & wow WT AR AX TH FE® A
9T fawrT &3 | T A 7S ¥ WL
ar § fe ag ek @) wgrog | faemy
1 3% § | o T aw fag
Qi AT T TG g § | F wgan
far Qe GTW *T W TET@ | WA U™
HEIAE AT $T G FIAT WIgd § av
WITE! I AR AT B AL 0
wifge 1 femit wFr § fe arnfewt
(vwifew efe ) vl wrog
w § @ g W e s e
& foram % o€ spfeww aff gh wifge s
o WA A O TS a8
ok § Iw o wgrog & fawrn
wifgu 1 L.

w wgd § s o wet ®
agn v e R § 1 F oW
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it § 1 g vt v g e € e
v W =t o wgrag §
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¢ ST 1 % g, gfear § 1 ST
e weft v €1 % weTa agi 97
o o swww @ & 1w mfes
gfe & dwr am oY g 0w
T R T 1 R W AT
T waf 9T W o w@ IEE
srerey faay oy vy & 1 w7 o faray T
oY BH AETULIT ATAT TET W AN |
wafae 78 grow & g § fe o wms
9T ag 3% fe ¥ fawrr w< W\ )
ATTF /T EY g *T |

A F AT WA 9 W@ E

IUTCT WEQ : G WA AT
T 69U W E I, I GIAT WG9
aT ¥ wifge

ot wremTt : & o faee e

T 4 AT e W
g ¥TT Al ag W% G fre wwa |
T ExTAT & Wré ¥y AY v A 0w wY
W O T § | §HA W9 | o w3 A
TG & foean a wwen w1 < forar | S A
AT ®1 fer Ok § 1w A
AT FHG FHI $T 3 ot ag 5
¥ Y & ¥ W 1 38 A0S T
oA Wl R A €
sufeg # grow ¥ e g fafaes agw
¥ AN w1 e asTd wsiwa
X fear i afsarewie &
o wr &%

Shri 8. 5. More: Mr. Deputy-
Speaker, 1 have moved aniendments

Nos. 41 1o 5C 10 certsin clauses, In.
view of the shortage of time, #t will
not be possible for me, 1o read those-

5-21 p.m.
[MR. Seeaxer in the Chair.)

That is our demand. Unless cogent
arguments are advanced, convincing
arguments are advanced, why Bombay
is being separated from Maharashtra,
the agitated mind of Maharashtra will
not derive the necessary consolation.
I am reminded of a Judge whom I

the final order for that parly. What
used to happen? In the body of the-
judgment, the arguments vuUsed to be
given for one party and the operative:

used to say, whatever was due to

other
ve but
what about the reasons, the Jwige-
you,.

I have given and passed the final
: used.

‘R4
e.
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[Shri 8. B. Moare.)

to all sides and all sides must feel
that you are acting according to just
principles. Unfortunately,

in coming to these decisions. But, a
sense of prestige iz standing in the
way. If a sense of prestige stands in
the way, poor people like Maharash-
‘trians cannot help.

A five-year period has been men-
tioned as a necessary period. The
Prime Minister in his Bombay declara-
tion has stated,—1 am quoting from
the extract which has been cir-
culated—

“] added, however, that subject
to the Central administration of
Bombay, it was our intention to
make some suitable arrangements
to associate representatives of
Bombay with this administration.”
What is the way of associating

Tepresentatives of Bombay with the
administration? The Bill is silent
about it. How is this to be executed?
Is the decision to be left to the execu-
tive Government or is the decision to
be left to the Congress organisation?
Because, it has been our experience
that the leaders of the Executive
Government functioning in their
capacity as leaders of the Cong-
ress, consult nobody else, but their
Congress lieutenants in the provinces
If that is the way of associat-
ing representatives, it means that
only Congress representatives
shall be consulted off and on
carried on according to their advice
It will be unfair to a large section

Congress, We
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control of the Centre because the pre-
sent provision in the Bill takes

Bombay to 1854.

Mr, Speaker: Leaving that alone,
what is the legal position? That is
what 1 wanted to know,

Shri §. S5, More: According to the
present Conititution if Bombay City
is made an A State, it will have a
full-leged assembly. Then all the
items in List 2 of the Seventh Sche-
dule will be under its jurisdiction and
1o that extent.........

Mr, Speaker: It is only a-city con-
verted into a State. That is all.

Shri §, 5. More: Yes.~ As far as
the Constitution is concerned, Lists 1
and 3 give a large measure of power
to the Centre and the only sphere
which iz exclusively reserved for the
State Goveraments is under List 2
To that extent it is a sovereign State
but even that sovereignty of a very
progressive people we are taking
away to appease somebody, My sub-

_mission is that it is a retrograde step.

The least that I can demand i to
make Bombay a Part A State with
an assembly elected by the adult
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populstion of the ares, and Jet all
mmm_mh
Then, even if it is 5ol found feasi-
ble for the prewent, 1 would urge
amendment 48. Let Bombay City be
under the Centie for a period of two
years from the appointed day. My
amendment says:

“After the termiination of the
. period of two years, as provided
above, the State of Bombay shall
sutomatically " merge  with and
form part of the State of Maha-
rashtra.” :

Give them a period of two years
The Government, the.high leaders of
the Congress Party, should go about
and move .among the Maharashtrians
and the Gujeratis and try to assuage
the estranged feelings and remove the
bitterncss. In this period of two
years they should create a healthy
climute in the country so that Bombay
can automati:ally go to Maharashtra
without cauiing any diwontent any-
where, without causing any bitterness
anywhere, without giving any ground
for untoward incidents as it has been
unfortunately the case at present.

This is a very reasonable demand.
Government spokesmen in the lobby
and out:ide this House at different
places have been telling us: *“Well,
fve year<' norind iy 101 the minimum.
We shall do somecthing about this
within five years. It mav mean six
months, one year or two years. Pro-
vided feelings are restored to nor-

a legislative garb and introduce
a sub-section in this so that all
minds which are agitated and which
do not show any signs of reverting
back to unormalcy, may have soun
concrete hope so that they can say:
“Let «top all agitation now. We
shall get Bombay within two years.”
I cant assure my hon. friends here that
every Maharashtrian .who is responsi-
the importance of
country, who is pre-

the unity of

i

g

You kmw the story of Karpa....

Mr, Speaker: Is it necessary to
elaborate this point in regard to the
injustice? .

Shri S. S, More; Yes. I hope you
will permit me. ...

Mr. Speaker: 1 would appeal to hon.
Members to come forward at this
stage with their arguments and sug-
gestivns as to why they are moving
their amendments.

Shri S. S. More: I have tabled
amendment :.

Mr. Speaker: The hon. Member has
said that already. So far as general
injustice is concerned, it has been
repcatedly referred to by several hon.
Members,

Shri §. §, More: I am not elaborat-
ing that point. But I have tabled my
amendment, and I feel over this
matter. I hope you will permit me
10 express my feelings. I do not want
10 add to the present volume of bitter-
nex. But let me be allowed to ex-
pres; myse as freely as is pessible
under the rules of procedure.

Mr. Speaker: 1 thought the hon_
Member had referred to all his
amendments. Hag he got any new
amendment?
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Shri 8. 8, More: I have spoken only
10 commend one er twow! my amend-
ments, I do know the fate of .- the
amendments, but hope is eternal,

Mr, Speaker: 1 would not alter the
Jute of the amendmentg at all. Of
«wcourse, it is left for the House to
«decide. So, far a3 1 am concerned....

Shri 5. 8. More: 1 am trying to
»ersuade the House to accept that
amendment, at least as far as that
part g concerned. ] am sure you will
Aallow me the utmost freedom to do so.
The Stateg Reorganisation Commis-
:sion, while making their recom-
mendations, were very generous, I
‘would say, more generous than even
Karna as painted in the Mahabharata.
But Karna was generous at his own
-cost, while the States Reorganisation
«Commission tried to be generous at
the cost of Maharashtra. Some big
wmoneyed elements are entertaining ap-
;prehensions, and therefore, they said
that there should be a separate Bom-
bey State. Then, the Kannada people
-were laying some claim to Maharash-
rian territory. Without going into the
«data, the Commission gifted away
some inseparable part of Maharashtra,
1imb by limb, to the Kannadigas, A
Kannadiga friend who was talking to
me this afternoon said. ‘Mr. More, do
:you know....."

Mr, Speaker: 1 have to cadl other
'hon, Members also. 1 have no quarrel
-with the hon. Member going on. But
“the hon. Member had an opportunity
o take part in the general discussion.
Now, he has moved his amendments,
:and he has spoken for some time. 1
have allowed him Ireely to speak to
the House what his amendments
-are intended to be for. The hon.
‘Member may try to give some oppor-
tunities to the other Members also,
who have not spoken so far in the
:general discussion, So far as Bombay
ds concerned,  these are all general
arguments, and they have been ad-
wanced already.

Shri §, S. Mere; I do abide by your
;pleasure. ...

We, Maharashirians,

amendments. Enough has been said
already as to why Bombay city should
be included in the lhha.rnhm ﬁllte.
and so on.

But I have got to call some more
hon. Members. There are boundaries
in other parts of the country also. I
have got on my list today about 20
to 25 names. 1 do not know how
many more names Will be pouring in
tomorrow, It is only in view of this,
that 1 wanted the hon, Member to be
brief. I have already allowed fifteen
minutes to the hon, Member. 1 shall
give him a little more time, if he has
got any particular new point to urge;
I have no objection to that.

SM&S.hiou:Onmsiomwhm
we feel very emotionally and pain-
fully on certain points, repetition has
to be excused. Repltition is only
for purposes of emphasis

Mr, Speaker: 1 shall give the hon
Member five more minutes: ..
Shri §. 8, More: This' is a rare
occasion. I slways fall in line with

you.



to Andhra, which has the proud privi-
lege of returming you here. But by

way of giving compensation to

Karnatak they took away a slice of
. Maharashtra and gave it to Karnatak,
Maharashtra is the sweet cake from
which slices have to be distributed to
erying children. So a slice has been
taken away from Maharashtra to
serve ag compensation for Bellary.
which was to part company with
Mysore in favour of Andhra. Now,
what has happened? Government
have kept Bellary with Mysore, and
the compensation which was to be
given to Mysore for the loss of
Bellary alio remains with them.

Mr. Speaker: Has the hon, Member
tabled an amendment

Shri S, S. More: Yes. I have no
right to say that Bellary should be
given to Andhra. As far as Maha-
rashtra is concerned, I have tabled an
amendment. As regards whether
Bellary should be given to Andhra or
not, I know there are more powerful
vuices and more competent voices to
<av that.

‘Mr. Speaker: I am only asking about
$lelgaum.

Shri S. S. More: I am not speaking
without amendment. My submission
is that we are there retaining the part
which was to be given away, and also
‘he compensation which was to be
given for parting with that portion.
My Kannada friends are very fortu-
nate to that extent, I do envy their

of justice. What is needed in this
country is a sense that this Govern-
ment is out to do justice fairly and
squarely to everybody irrespective of
any other consideration. If such an
assurance is there, it will bhelp us to
implement the Five Year Plan. It
is the poor people who are going to
co-operate for the implementation of
the Community projects. But if they
remain smarting under this grievance,
that ‘because 1 am poor, 1 have no
strong voice in the Government, and
I am likely to suffer’, they will remain
there sulking, In that state, the eco-
nomic progress of this country, not
of Maharashtra or Gujerat, but of the
whole country, will come to an end.
If there is a single weak link, if there
is a single discontented seclion of the
population in this country, then what-
ever we may do will not function
smoothly.

The Home Minister was pleased to
say vesterday that when an engine is
off the rails something goes wrong
with it. I believe that a discontented
section of the people who have been
martially trained to fight for their
rights, if they go off the riils, mnot
only will *F-ir own progress be
stopped but the progress of those
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engines which are tryffig to run on - fog : Ax C
the il =l g llth' i
hwhrztn.l;nlo”nyh.’ puaaeiee N g & fggeamr w1 vy ok &Y grv-

: T ¥ grn § Wiy f Ay ve nfawn

Shri Raghsnath Singh (Banaras - .
DML-Cmtn])-—ma—u‘ ﬁwmtqi’tuﬂ'ﬁﬁ
_ Mr. Speaker: What has Banarss got grorc & g € 1 o e af e
to do with this? &1 wTwT qar wan fs axaf %1 gopy
e By, T

3 (] y city.
_ S W RS (WTeT)

ly administered. A "
Shri A, M. Thomas: Tt is just to wrrel frgemm o1 geit €, ¥ 12
purify the atmosphere. T T Rt § 1 YA § VY s
oY vy ey agi @ wsad W war ¥xw nat ¥ gt §, ovig gw
e Pl WTREA ¥ Yo T7HE $aw wut § gyryr

¥y §, 9% A § 4gt 97 At A-
faars g § Fud wgrag S g,
AT & @Y g7l A4 daw @ fag wA
%1 wifora &) §, f& e ey 3%
wTq @ § 1§ o faz W & fag s
g § 5wk s o g
ar /Yy 7 g g €, afew wrv fggeom
¥ § ) w1 & ol o 9§,
ffers et fggrm w1 § 1 v ww
ffer ey fav wm (Gdw dwadfa
FTAAT) ¥T TW AT QTIwT AT =W R
e fafeoma 1 wron (wrer) fepem
Fuamgfmiq s ve @
w1t fas ook  grar T g,
wqiy W1 PNE (WAT) a1 gReR
(fratm) sroit &) gt § 3 2o
sftrarer fords s ¥ greae X Y S
a1 wT FTERIT § | THE WA XE A
§F ot Q¥ WA grevd (Tnal) ¥
T (Y9TC) & e e w@m g
fored ¥ fs 3¢ w0y v fad aad &
e Twt war §, waiy 3y wfeww 39w
e w1 91 fe growt w1 ey & fag
o ar §, et & Ty g
T T

Shri A. M. Thomas: We are not now
on the division of assets and liabili-
ties.

& 1w (Fmees) STafc o ¥
o wTIwT S W e Qv S v
HTATAT $ & At g § 1
Mr. Speaker: The general nile is
that the amendment should first be
placed before the House so that the
arguments may be followed by the
House ag a whole. Hon, Member may
give a substance of the amendments
so that. we may follow. I am not able
to follow how this is relevant to this
discussion.

Shri Raghanath Singh: My amend-
ment is that Bombay city should be
made an A class State,

Mr, Speaker: In terms of the dis-
cussion we had so far, Bombay is a
City State.

it voe fog K g ax i fs
weren & foert ot geit § vl &
%5 ¥XIT T waR) Yo I wmeht
daw w1 9% 7§ g gR § 1 pen-
&v awT ¥ T W FW e WX
WY WTAEA! R €, TEE A e WUX
oy fad wrad & gt & anl awOan
veo wfawa ¥ vt ¥ § € wmeR
gt § 1
Shri R. D. Misra; 1 want to ask one
question. He hasg referred to the
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Centre’s income.” 15 all'this income to

be transferred to the‘A class State?

ot e fag ;1 will say
that afterwards,
o & g wgr v w1 fv gw s

%1 Yo yiown ¥aw v ¥ §o0 W
(¥hw voewr) & wrar & 1 xw A
& wen wiga § fs € A §, vewr
% “¢" YT €2 *rT 9 WX W
W Y e & A amr ar s
N W pfafser (voew) @
farsiar &7 & S 1 § ag 3 wEAr
wigw § & s, dam, oo,
ooy SRw WX IO N2W § AY O g
§ @ dv e (qf & fepy) 9 €
W) % fog 0w §f 9 § Wi g §
g O |

W A & 7 vy wigew § f
a1 TN R AEEs ¥ § W
Tt ¥ ¥9 e @ A @
wifgd | W@ T $Aw APOSEE Hy
& 7 ¥ afed gEd w2 & W A
@A 1 W Ao Fro ® WK
T AQ § ) W AR W ar @ @ Ay
wfafgr (¥ soe) § @
T wifgd Y Y ¥ ¢ ww wr ey
Y Twd o fore waiy avr, Semn
w1 wnfaf Y faa fear s sufge

T AW ATgA A W9 W9 §
wfasea 9T gy wrew feg & | A w51
& i sifasiea ¥ gag ¥ a=d Wy S
W mgoRsw@a §
woTg 7 81 7€ § 1 I faw T fE
9fed wagE™ AgE N wE wv §
¥ wfesw w1 R (Weer) @
X 1 wifed wr 1 & Iy A frmrr
g § feoap tety F aw §Aw A
WR & IR e ar it 9 e
dﬁmiwﬁﬁmmlﬂuﬁ*m
fafrex (swrr sft) wwm
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srwy Y feva (vova) B @
A § war ot i e sifece (srege)
frdw (wwfive) woft § ou srwmd §
o1 wrew fafree ¥ fag ag s af)
a1 fs o e § afavu s 1w
fisw & sy fafeze fan $fee o
sl ¥ tety F e fendat ST o
% o W fem wavgewr age % ik
Taow o fear o ¢ud SV p WY
T WA & wad o wfa
&t arr g T g

Shri K. D, Misra: Before anybody

Shri R, D. Misra: I think I should be
given time today or tomorrow so that
I may speak on the amendments that
1 have tabled,

Shri M, D. Joshi: 1 want to know
whether 1 shall get some time to speak
tomorrow.

Mr. Speaker: | am not speaking my-
self. 1 am giving the opportunity to
all Members here on all sides. I have
got a list of the amendments, notices
of which have been sent actually
and which have been indicated in the
Bulletin. Those amendments will also
be treated as having been mored. All
hon. Members who may have tabled
amendments may not have chances to-
morrow or for that matter even if we
sit for four or five days more. I am
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any government to run over the hea
of the Tamil Nad population in
area.

E

Then, the Travancore-Cochin Gov-
ernment has not got a single scheme
in this area to develop it. On the
other hand there had been recommen-
dations at various stages to show that
the Travancore-Cochin* Government
never cared to develop this area. It
will be seen from the 3rd Volume of
the Travancore-State Manual publi-
shed in 1940—page 423—that:

“The only other tract of country
in Travancore where artificial irri-
gation exists to any extent is the
Shengottah Taluk, where the area
irrigated is nearly 8500 . acres,
lying in patches interspersed with
British territory, A scheme for
the impovement of firrigation In
Shencottah at ah estimated cost of
Rs, 3,309,300 . was “sanctioned in
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the whole
area hag been taken gway where the
economic life of the people was abso-
lutely interdependent. Neijther the
River Boards Bill nor the Inter-State

I now come to my amendment No~
190 regarding inclusion of Devikulam*
and Peermede in the Madras State -
Various reasong have been advanced



people of Shenkottah and developing
the resources of Shenkottah. Still
these schemes were not executed. But
the remaining part of Shenkottah
would not have the benefit of those
schemes as most of this taluk has been
given away for Kerala. I do not see
any reason why Devikulam, Peermede
and the whole of Shenkottah should
not be given to Madras State.

8 roa.

My next amendient is No. 191. It
relates to the constitution of the four
taluks mentioned in the amendment
into a separate district. I should llke
to refer here to Ajmer, Coorg and
other areas which have been constitut-
ed. into separate districts in the reorga-
nisation scheme. I understand that
Ajmer has a population of 6.93,000.
Coorg has a population of 2,29,000. The
Nilgiris District of the Madras State
has 3,11,000 as its population. But the
Jpopulation of these four taluks that
have been transferred to Madras State
is as much as 826,000, It iz a com-
pact area and is an adminisfrative
unit, and yet, the Joint Committee did
not deem it wise to constitute these
taluks into a separate district In
clause 15, there is a discretion given

second.class magistrates. It is a police
administrative unit as well as an exe-
cutive division for public works. The
whole set-up is there, to make it into
a distriet.

Mr. Speaker: What is the average
population of a district in Travancore.
Cochin?

Shri Nesamony: It ranges from tem
lakhs to 15 or 18 lakhs.

Shri A. M. Thomas: More than 20

populgtian of 92,81,000 jn all

Mr. Speaker: 5 not Nagercoil
district? %

Shri Nesamony: Nagercoll  along
with the southernmost parts, counst-
tutes half of Trivandrum district
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PAPERS LAID ON THE
TABLE . B . .

The following papers were
Iaid on the Table :—

() A of each of the
ollowing under
sub-section (6) of section 3 of
the Essential Commodities Act,
1955 —

() Notificstion No. S.R.0.
1554, dated the 7th July, 1956.

(%) Notification No. S.R.O.
1555, the 7th July, 1956.

(3)Awpyd'nchd‘th:

o e R

' I”I)
namely —

’ (1956) of thc Ta-
- i) Report ‘e

: Commerce
and Resolutions No. SC
(A)-z (133), dated the 20th July,
1956.

Statement
viso s:ﬂm 16(2) of the 'l'Pm.
Commission Act, 1951,

lhemwhytg:y

of the documents mtdwu

u‘)mdmgllbovemuldn&tbe
prescribed

A fol-
(3) mmlnadu sub-
leetkn(ﬁ) of section 3 of the
Essential Commodities  Act,
1955:—
(i) Notification No. S.R.O.
1q77, dated the 8th May, 1956.

(%) Notification No. S.R.O.
:w dated the 8th May,
|
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BILL UNDER CONSIDERN-
TION . .

N; d’ﬂleSN:.Rmp-
ol.zto
B&l as reported by the
]u.nt Cunmtm,mm
The discussion was ot concluded.

AGENDA FOR THURSDAY,
aND AUGUST, 1956—

1906

. 1706—1904

consideration of Clau-

Further
scs of the Suates

Bill, as wwm
mittee, .



